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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

Appeal No. 82/2025 WZ 

In the Matter of: 

Sylvester D’Souza …Appellant 

Versus 

Joseph S. Rosa and Ors. … Respondents 

REPLY ON THE BEHALF OF RESPONDENT NO.2 (MRS. NALINI DA ROSA 

FERNANDES) 

TO,  

THE HON’BLE CHAIRPERSON  

AND THE OTHER HON’BLE MEMBERS,  

OF THE HON’BLE NATIONAL GREEN TRIBUNAL 

IT IS MOST RESPECTFULLY SUBMITTED ON BEHALF OF RESPONDENT NO. 2 AS 

UNDER: 

1. At the outset, all the contentions, allegations and statements made by the Appellant in the

present Appeal are denied and nothing therein shall be deemed to be admitted by the

Respondent No. 2, by reason of non-traverse or otherwise, unless specifically admitted

herein.

2. All the allegations, statements and contentions raised by the Appellant in the present

Appeal are false, frivolous and baseless and much contrary to the facts and circumstances

of the present case. The present reply is being filed on behalf of the Respondent No. 2

seeking dismissal of the present Appeal in limine as the same is vexatious and an abuse of

the process of law. It is further submitted that the Appellant in the present Appeal has

suppressed material facts from this Hon’ble Tribunal with an intention to deceive this

Hon’ble Tribunal, to seek favourable orders from this Hon’ble Tribunal. Vide the present

reply, the Respondent No. 2 is bringing on record material facts and circumstances, which
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have been intentionally suppressed by the Appellant, and are necessary for the adjudication 

of the present Appeal. 

3. The Appellant, vide the present Appeal has attempted to create an image of the Respondent

No. 4, whereby, the Respondent No. 4 has failed in fulfilling its duty to direct demolition

of the structures owned by the Respondent No. 2. Moreover, vide the present Appeal, the

Appellant deliberately attempts to showcase that an authority which is responsible for the

upkeep and protection of the coastal region in Goa is hand in glove with the Respondent

No. 1, 2 and 3 which is a preposterous contention raised by the Appellant.

4. The Appellant herein has alleged that the Impugned Properties owned by the Respondent

No.2 are per se illegal and ought to be demolished with immediate effect as the same are

constructed in violation of various Coastal Regulations that are promulgated for the

protection of the Coastal Environment in Goa. However, it is contended by the Respondent

herein that the Impugned Properties have been duly validated and substantiated through

multiple orders and approvals furnished by the relevant authorities. Further, the

Respondent No.4, vide its Site Inspection report dated 26.02.2020 in Writ Petition No. 04

of 2020, has already declared the Impugned Property to be existing prior to the year 1991.

It is further submitted that one Mr. Wenceslau Francis D’Souza had filed a PIL Writ Petition

No. 04 of 2020 before the Hon’ble High Court of Bombay at Goa alleging construction of

illegal structures within the No Development Zone of Survey No. 242/1 of village

Calangute. The copy of the PIL WP No. 4/2020 filed Mr. Wenceslau Francis D’Souza is

enclosed herewith as ANNEXURE R-1. Vide the Order dated 22.01.2020, the Hon’ble

High Court directed the Respondent No. 4 herein to carry out an inspection at the site in

order to determine whether there was any prima facie merit in the allegation. This Site

Inspection was undertaken pursuant to the Order dated 22.01.2020 passed by the Hon’ble

High Court of Bombay at Goa in PIL Writ Petition No. 04 of 2020. The copy of the Order

dated 22.01.2020 passed by the Hon’ble High Court in PIL Writ Petition No. 04/2020 is

enclosed herewith as ANNEXURE-R-2. It is further submitted that the validity of the

Inspection Report has also been duly affirmed by the Hon’ble High Court of Bombay at

Goa in PIL Writ Petition No. 04 of 2020 vide order dated 24.09.2021. The copy of the

Order dated 24.09.2021 passed by the Hon’ble High Court in PIL Writ Petition No. 04/2020

is enclosed herewith as ANNEXURE-R-3.

5. Thereafter Misc. Civil Application No. 160/2022 and Misc. Civil Application No.

1320/2022 were filed by Mr. Wenceslau Francis D’Souza before the Hon’ble High Court

seeking recall of the order dated 24.09.2021. The copy of the Misc. Civil Application No.
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160/2022 and Misc. Civil Application No. 1320/2022 filed by Mr. Wenceslau Francis 

D’Souza before the Hon’ble High Court are enclosed herewith as ANNEXURE R-4. The 

Hon’ble High Court disposed of the Misc. Civil Application No. 160/2022 and Misc. Civil 

Application No. 1320/2022 vide its order dated 15.10.2022 in terms of the liberty already 

granted in the order dated 24.09.2021. The copy of the orders dated 15.10.2022 passed in 

Misc. Civil Application No. 160/2022 and Misc. Civil Application No. 1320/2022 by 

Hon’ble High Court are enclosed herewith as ANNEXURE R-5. 

6. Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble Tribunal

challenging the alleged Illegal Construction at the Impugned Property has been dismissed

vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had passed its

Order dated 24.09.2021 on merits taking into consideration the Inspection Report dated

26.02.2020.  The copy of the Order dated 09.01.2023 passed by this Hon’ble Tribunal in

Original Application No. 116/2022 is enclosed herewith as ANNEXURE R-6.

7. The Respondent No. 2 vide the present reply will throw light on facts and documents that

are necessary for the adjudication of the present appeal filed before this Hon’ble Tribunal.

However, before proceeding with the merits of the case, the answering Respondent seeks

the indulgence of this Hon’ble Court on the following facts and circumstances, which

render the present Appeal to be dismissed in limine.

PRELIMINARY SUBMISSIONS: 

1. The Appellant vide the present Appeal seeks to challenge the Directions dated 17.02.2025

under Ref. No. GCZMA/N/ILLE-COMPL/23-24/02/3848 issued by the Respondent No. 4

(GCZMA) under Section 5 of the Environment (Protection) Act, 1986 r/w the Rule of the

Environment (Protection) Rules, 1986 to the extent that these directions DISCHARGE the

Show Cause Notices bearing Nos. GCZMA/N/ILLE-COMPL/23-24/02/3729 dated

09.02.2024 & GCZMA/N/ILLE-COMPL/23-24/02/1416 dated 30.07.2024 against the

Respondent Nos. 1 to 3 with regards to the structures identified as A, T1, G1, J1(Part),

Z(Part), F, F1, in Survey No. 242/1; A, B, C in Survey No. 242/1-A.

2. With reference to the various structures belonging to the Respondent No. 2 as mentioned

in the Show Cause Notice dated 09.02.2024, the structures are identified with the alphabets

“F”, “G1”, “J1”, “Q1”, “I1”, “P1”, “Y1”, “Z” and “L1”. Furthermore, it is submitted that

structures “Q1”, “P1”, “Y”, “I1”, “JI” (First Floor), and “Z” (First Floor) were directed to

be demolished and the remaining structures identified with the alphabets “F”, “GI”, “J1”

(Ground Floor), “LI”, and “Z” (Ground Floor) were discharged.
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3. It is further submitted that with respect to the Show Cause Notice dated 30.07.2024, the

structures are identified with the alphabets “A”, “B”, “C”, “D”, “E”, “F”, “G” belonging

to Respondent No. 2. and the Respondent No. 4, vide the Impugned Order has directed

structures with alphabets “A”, “C”, “D”, “E”, and “F” to be discharged and structures with

alphabets “B” and “G” to be demolished.

4. It is further submitted that Respondent No. 4 did not grant a blanket discharge from

demolition in respect of the structures belonging to Respondent No. 2.  After due

application of mind and upon consideration of the material on record, including the Show

Cause Notices, the Replies thereto, the Permissions granted by various Authorities  and the

Site Inspection Reports, Respondent No.4 specifically directed the demolition of Structures

marked as ‘Q1’, ‘P1’, ‘Y’, and ‘I1’, ‘J1’(First Floor) and ‘Z’ (First Floor), in terms of Show

Cause Notice dated 09.02.2024 and Structure marked as “B” and “G” in terms of Show

Cause Notice dated 30.07.2024. This clearly demonstrates that the decision was not taken

mechanically or arbitrarily, but was the outcome of a reasoned and partial acceptance,

whereby certain structures were exempted while others were directed to be demolished,

based on a thorough evaluation of the facts and circumstances.

5. It is the specific case of the Respondent herein that the aforementioned structures which

have been directed to be Discharged from the Impugned Property belonging to the

Respondent No. 2, have been existing prior to 1991 i.e. prior to the introduction of the

restrictions in the Coastal Regulation Zone and are constructed after obtaining requisite

permissions from the appropriate authorities.

6. For the sake of brevity and convenience, the Respondent herein is providing the description

of the Impugned Property along with the structures erected which are the subject matter of

the present appeal and are also mentioned in the Show Cause Notices bearing Nos.

GCZMA/N/ILLE-COMPL/23-24/02/3729 dated 09.02.2024 & GCZMA/N/ILLE-

COMPL/23- 24/02/1416 dated 30.07.2024:

Properties as per Show Cause Notice bearing Nos. GCZMA/N/ILLE-

COMPL/23-24/02/3729 dated 09.02.2024 forming subject matter of the present

Appeal:

(a) Structure “F” is a Ground plus One ( G+1) RCC structure covered with laterite

stone masonry walls with top roof covered with RCC sloping slab and additional

G.I sheet covering constructed on permanent base. The structure consists of

stairway and rooms and covered balcony.  DISCHARGED 
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(b) Structure “G1” is a Circular structure in geometry partly covered with laterite

stone masonry wall and partly with Parapet wall of approx. 1 m ht and roof covered

with Mangalore tile constructed on permanent base. DISCHARGED

(c) Structure “J1” is Kitchen with laterite stone masonry walls and RCC slab

constructed on permanent base. Top portion of structure is erected with temporary

shed consisting of G.I. sheet roofing supporting on circular steel pipes. (Ground

Floor DISCHARGED, Top Portion DEMOLISHED)

(d) Structure “L1” is a structure with Laterite stone masonry wall covered with G.I.

sheet roofing constructed on permanent base. DISCHARGED

(e) Structure “Z” is G+1 structure with supported RCC column and covered with Flat

RCC roofing. (Ground Floor DISCHARGED, First Floor DEMOLISHED)

(f) Structure “Q1” is a Temporary shed attached to structure GI. DEMOLISHED

(g) Structure “P1” is a Temporary G.I. shed projection to structure ‘L1’.

DEMOLISHED

(h) Structure “Y” is a Non-functional generator room with laterite stone masonry walls

covered with sloping G.I. sheet roofing constructed on permanent plinth.

DEMOLISHED

(i) Structure “I1” is a Temporary metal shed attached to structure J1 consisting of G.I.

sheet rooting fixed on square tube steel section supported on circular steel pipes.

DEMOLISHED

Properties as per Show Cause Notice bearing Nos. GCZMA/N/ILLE-COMPL/23-

24/02/1416 dated 30.07.2024 forming subject matter of the present Appeal:     

(a) Structure “A” is G+2 RCC permanent structure with laterite masonry walls top roof

covered with G.I Sheet roofing constructed on Permanent plinth. DISCHARGED

(b) Structure “B” is Metal Fab. Shed supported circular steel pipes erected on concrete

bed. DEMOLISHED

(c) Structure “C” is a Toilet Block with permanent walls constructed on permanent

plinth with G.I sheet roof. DISCHARGED

(d) Structure “D” is a Sump Tank with OHT consist of permanent walls.

DISCHARGED

(e) Structure “E” is Ground Floor RCC structure constructed on permanent plinth.

Covered with RCC sloping roof. DISCHARGED
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(f) Structure “F” is a Swimming pool constructed approx. 1.50 above ground level on

permanent raised deck with ceramic tiles flooring and swimming pool walls are

covered with ceramic porcelain tiles. DISCHARGED

(g) Structure “G” is a Permanent platform consists of lateritic masonry stones. The

property bearing Sy. No. 242/1-C is partly with Cement paver block

pathways/footpath. DEMOLISHED

7. Previously, the Appellant herein filed a complaint on 23.01.2023 pertaining to property

bearing Survey No. 242/1 Saunto Vaddo, Village Calangute, alleging that the structures

constructed on these properties were within the Coastal Regulation Zones (CRZ) regulated

areas thereby causing environmental hazard to the Coastal Area. Further, the Appellant

filed one more complaint dated 08.06.2023 regarding further illegal constructions in

Survey Nos. 242/1-A and 242/1-C, Calangute.

8. That pursuant to these complaints the Respondent No. 4 has conducted three Site

Inspections dated 05.06.2023, 24.11.2023 and 20.05.2024 which identified the structures

belonging to the Respondent No. 1 to 3. Subsequently on the basis of these Inspection

Reports, the Respondent No. 4 issued Show Cause Notices dated 09.02.2024 and

30.07.2024 against the Respondent No. 1 o 3. Thereafter due deliberations and detailed

hearing given to all the parties, the Respondent No. 4 vide the Impugned Order directed

demolition of Structures marked as ‘Q1’, ‘P1’, ‘Y’, and ‘I1’, ‘J1’ (First Floor) and ‘Z’ (First

Floor) and Structures “B” and “G”. It is submitted that the Respondent No. 4 has made

reasoned findings pertaining to the demolition or discharge of the structures constructed

on the Impugned Property. It is further submitted that one Mr. Wenceslau Francis D’Souza

had filed a PIL Writ Petition No. 04 of 2020 before the Hon’ble High Court of Bombay at

Goa alleging construction of illegal structures within the No Development Zone of Survey

No. 242/1 of village Calangute. Vide the Order dated 22.01.2020, the Hon’ble High Court

directed the Respondent No. 4 herein to carry out an inspection at the site in order to

determine whether there was any prima facie merit in the allegation (The copy of the Order

dated 22.01.2020 passed by the Hon’ble High Court mentioned herein above is already

Annexed as Annexure R-2). In compliance of the Order passed by the Hon’ble Court, the

Respondent No. 4 filed its Site Inspection Report dated 26.02.2020 wherein it was

concluded that:

“40. The structure within the NDZ of larger property under Survey No. 242/1 of Village

Calangute owned by R7 and R8 indicated by the petitioners during inspection prima facie
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appear to be legal and existing prior to February 1991 on basis of documents made 

available and other reference material accessed and cited by us”.  

The validity of the Inspection Report dated 26.02.2020 has also been duly affirmed by the 

Hon’ble High Court of Bombay at Goa in PIL Writ Petition No. 04 of 2020 vide order 

dated 24.09.2021 (The copy of the Order dated 24.09.2021 passed by the Hon’ble High 

Court mentioned herein above is already Annexed as Annexure R-3) 

Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble Tribunal 

challenging the alleged Illegal Construction at the Impugned Property has been dismissed 

vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had passed its 

Order dated 24.09.2021 on merits taking into consideration the Inspection Report dated 

26.02.2020 (The copy of the Order dated 09.01.2023 passed by this Hon’ble Tribunal 

mentioned herein above is already Annexed as Annexure R-6).  

9. Therefore, as on 26.02.2020, once all the structures within the larger property under Survey

No. 242/1 of Village Calangute have been found to be legal and existing prior to February

1991, any further challenge to the structures at the larger property under Survey No. 242/1

of Village Calangute would be Res Judicata. It is pertinent to mention that it has not been

the case of the Appellant that any new construction has been undertaken at the Impugned

Property after the inspection report dated 26.02.2020. Thus, the Complaints made by the

Appellant are a gross misrepresentation of facts and appear to be motivated by ulterior

considerations rather than any genuine concern for Coastal Regions.

10. It is therefore submitted that in view of the Inspection Report dated 26.02.2020 in Writ

Petition No. 04 of 2020, it can be ascertained that the validity of the existence of the

Impugned Properties have been assessed through the fair lens of the Respondent No. 4 and

after taking into consideration the supporting documents exhibited by both the sides a well-

reasoned analysis of the existence of the Impugned Properties has been given. Therefore,

the Prayer of the Appellant seeking re-inspection of the Impugned Properties is without

substance and without any reasonable differentia.

11. Further, it is pertinent to note that the Appellant has run from pillar to post to secure a

favourable order which can be inferred from the fact that the Appellant even approached

the Hon’ble High Court vide Writ Petition No. 904/2023 and Misc. Civil Application No.

1674 of 2024 seeking appropriate actions on his complaints dated 23.01.2023 and

08.06.2023. The Hon’ble High Court vide its Order dated 28.06.2024 and 12.07.2024

directed the Respondent No. 4 to take action on the complaints of the Appellant. The copy
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of the Order dated 28.06.2024 and 12.07.2024 already forms a part of the record of the 

present Appeal at Annexure IV. (Page 89 and 91) 

12. It is submitted that the Appellant herein had given three complaints dated 23.01.2023,

08.06.2023 and 14.03.2024 to the Respondent No. 4 authority with regard to the alleged

illegal structures at the Impugned Property. In view thereof, the Respondent No. 4

conducted a total of three Site Inspections dated 05.06.2023, 24.11.2023 and 20.05.2024.

Thereafter two Show Cause Notices dated 09.02.2024 and 30.07.2024 were issued by the

Respondent No. 4 with regard to the illegal structures at the Impugned Property. After due

deliberation and due application of mind on the documents produced by all the parties, the

Respondent No. 4 passed the Impugned Order dated 17.02.2025. Even though vide the

Impugned Order, the Respondent No. 1 to 3 have not been granted a blanket discharge by

the Respondent No. 4 and the illegal structures have been directed to be demolished, the

Appellant herein in his desperation has again approached this Hon’ble Tribunal being

aggrieved by the discharge granted to the Respondent No. 1 to 3.

This indicates towards the conduct and the impatience of the Appellant to secure a complete

demolition Order by hook or by crook with regard to the Impugned Properties. It is

pertinent to note that even though the Impugned Properties have earlier been subjected to

the scrutiny of the Respondent No. 4 on multiple occasions, however, the Appellant has

vide the present Appeal not shirked away from attempting one more time in securing an

inspection with regard to the Impugned Properties.

13. It is pertinent to mention here that as stated above, the Impugned Property had earlier been

subjected to the scrutiny of various judicial forums. It is brought to the attention of this

Hon’ble Tribunal that Gram Panchayat Office of Calangute had earlier issued two Orders

for Demolition of the structures held by Respondent No. 2. In terms of the Demolition

Order dated 28.01.2010 and another Order dated 15.10.2012, the Respondent No. 2 was

required to demolish second floor of a G+2 Structure and one Swimming Pool and a G +

1 Structure. The aforesaid Demolition Orders were complied with by the Respondent No.

2 which is also mentioned in the Site Inspection Report dated 26.02.2020. It is submitted

that the orders issued by the Village Panchayat were pertaining to different structures on

the Impugned Property and the Respondent No. 2 along with the other Respondents herein

had fully complied with these orders. The compliance with the Demolition Orders issued

by the Village Panchayat is indicative of the fact that the Respondent No. 1 to 3 herein are

law-abiding citizens, who have duly respected and adhered to the directives of the
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competent authority, thereby demonstrating their commitment to uphold the sanctity of law 

and the orders passed by the relevant statutory bodies.  

14. It is submitted that the Site Inspection Report dated 26.02.2020 submitted by the

Respondent No. 4 before the Hon’ble High Court in Writ Petition No. 04/2020 also records

the compliance of the demolition Order issued by the Gram Panchayat Office of Calangute.

It is further pertinent to note that in view of the Site Inspection Report dated 26.02.2020,

the property that was inspected by the Respondent No.4 is the very same property—which

form the subject matter of the present Appeal. The Respondent No.2, during the Site

Inspection conducted on 13.02.2020 by the expert members deputed by Respondent No. 4

pursuant to the directions issued by the Hon’ble High Court in Writ Petition No. 04/2020,

submitted various documents in support of its claim regarding the existence of structures

on the impugned property bearing Survey No. 242/1-C prior to the year 1991. The said

documents included: (i) Conversion Order dated 26.07.1977 No. RB/CNV/430/77/303

issued by the Collector of Goa for conversion of 3760 m2 of Sry No. 242/1 (part) for

commercial purposes; (ii) Construction Licence dated 27.06.1978 ref no.

VPT/CAL/78/79/F-13AC/401/78 issued by the Gram Panchayat Calangute for the

construction of a house and septic tank; (iii) Certificate of Completion dated 07.02.1979

issued by a Civil Engineer, Calangute; (iv) Letter dated 16.12.1988 ref no.

DB/8301/TCP.88/411  issued by the State Committee of Environment, Town and Country

Planning Department conveying approval for reconstruction of existing building in Survey

no, 242/1 at Calangute village; and (v) Survey Plan issued by the Directorate of Settlement

and Land Records, (vi) Letter dated 02.02.1990 ref no. DB/4820/TCP-90/202 issued by

Goa State Committee on Environment conveying Approval for repairs and renovation of

existing roof over second floor of building “A” and “B” in Survey No. 242/1 at Calangute

Village. (vii) Approved Plan for repairs and renovation of existing roof over second floor

of building “A” and “B” issued pursuant to above letter. (viii) Extract of Resolution of

Village Panchayat of Calangute dated 03.11.2018 Item No. IX J (99). Upon due perusal

and consideration of the documents so furnished, Respondent No.4 affirmed the legitimacy

of the structures situated on the impugned property and concluded that the said structures,

located within the No Development Zone, had prima facie existed prior to the year 1991

and were legal in nature. As already stated herein above, it is submitted that the validity of

the Inspection Report has also been duly affirmed by the Hon’ble High Court of Bombay

at Goa in PIL Writ Petition No. 04 of 2020 vide order dated 24.09.2021 (The copy of the

Order dated 24.09.2021 passed by the Hon’ble High Court mentioned herein above is
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already Annexed as Annexure R-3). Further, the Original Application No. 116/2022 (WZ) 

filed before this Hon’ble Tribunal challenging the alleged Illegal Construction at the 

Impugned Property has been dismissed vide Order dated 09.01.2023 on the ground that the 

Hon’ble High Court had passed its Order dated 24.09.2021 on merits taking into 

consideration the Inspection Report dated 26.02.2020 (The copy of the Order dated 

09.01.2023 passed by this Hon’ble Tribunal mentioned herein above is already Annexed 

as Annexure R-6). 

15. Further, it is significant to observe that in the reply dated 04.07.2024 to the First Show

Cause Notice dated 09.02.2024, Respondent No.2 has clearly stated that the structures

constructed on the Impugned Property existed prior to the year 1991 and that the validity

of said structures had already been considered in the Site Inspection Report dated

26.02.2020. Accordingly, it is evident that Respondent No.2 was not, for the first time,

asserting the legality of the structures on the impugned property, but had previously placed

on record documents and submissions establishing the existence and legal status of the said

structures prior to the year 1991.

16. Further, Respondent No. 2, vide its Reply dated 17.10.2024 to the Second Show Cause

Notice dated 30.07.2024, has yet again placed reliance on the same documents to establish

the existence of the structures on the Impugned Property, which had already been taken

into consideration in the Site Inspection Report dated 26.02.2020. It is noteworthy that the

said documents, relied upon to substantiate the validity of the structures, have effectively

attained legal sanctity, having been duly examined and accepted by the Hon’ble High Court

in Writ Petition No. 04/2020 as well as by this Hon’ble Tribunal in Original Application

No. 116/2022. Moreover, the documents which are relied by the Respondent No. 2 have

been obtained by the Respondent No.2 under Right to Information Act, 2005. Accordingly,

the contention of the Appellant alleging that the documents are forged stands wholly

untenable and self-contradictory, and is contrary to the record and prior judicial recognition

of the said documents.

17. It is respectfully submitted that the Order of Discharge dated 17.02.2025 issued by

Respondent No. 4, whereby the property belonging to Respondent No.2 was discharged

from further scrutiny, was passed only after due consideration of documents possessing

legal sanctity and evidentiary value sufficient to validate the existence of the structures in

question. It is further submitted that Respondent No.4 has not arbitrarily discharged the

Impugned Property or the structures situated thereon. On the contrary, Respondent No.4

has carefully examined each and every document produced to establish that the structures
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existed prior to the year 1991. Significantly, while certain structures were discharged from 

further proceedings, Respondent No. 4 has also directed demolition of those structures 

whose existence could not be adequately substantiated through documentary evidence. 

Thus, the Order dated 17.02.2025 reflects a reasoned decision, rendered after 

comprehensive consideration of the material placed on record and after due application of 

mind. It is reiterated that Respondent No.2, Nalini, has diligently responded to the 

proceedings and has placed on record sufficient documentary evidence demonstrating that 

her structures existed well before the issuance of the CRZ Notification of 1991. The said 

structures are either permanent in nature and duly approved by the competent authorities 

prior to 1991, or constitute temporary and functional extensions which do not contravene 

any of the provisions under the CRZ Notification, 2011. 

18. It is submitted that the Respondent herein for ease of convenience is providing a tabular

representation of the structures directed to be discharged and demolished at the Impugned

Property, and the documents that are relied by the Respondent No.2 to ensure the validity

of the Structures in view of the Show Cause Notice dated 09.02.2024 and the Show Cause

Notice dated 30.07.2024:

AS PER SHOW CAUSE NOTICE DATED 09.02.2024 

Sr 

No. 

Impugned 

Property 

Impugned 

Structure of 

Respondent 

No.2 

Finding as per 

Order dated 

17.02.2025 of 

Respondent No.4 

Document relied on Source of Documents 

1. Survey 

No. 242/1 

Structure 

“F” is a 

Ground 

plus One (

G+

1) RCC

structure 

covered 

with 

laterite 

Discharged (a) Conversion order 

dated 26.07.1977 No. 

RB/CNV/430/77/303 

issued by the 

collector goa for 

conversion of 3760 

m2 of Sry No. 242/1 

(part) for commercial 

purposes. The copy 

of the Conversion 

(a) Procured

through an

RTI Reply

dated

23.07.2019.
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stone 

masonry 

walls with 

top roof 

covered 

with RCC 

sloping 

slab and 

additional 

G.I sheet 

covering 

constructed 

on 

permanent 

base. The 

structure 

consists of 

stairway 

and rooms 

and 

covered 

balcony.  

Order dated 

26.07.1977 procured 

through an RTI Reply 

dated 23.07.2019 is 

enclosed herewith as 

ANNEXURE R-7. 

(b) Construction licence

of Gram Panchayat

Calangute dated

27.06.1978 ref no.

VPT/CAL/78/79/F-

13AC/401/78 for

construction of house

and septic tank. The

copy of the

Construction Licence

dated 27.06.1978 ref

no.

VPT/CAL/78/79/F-

13AC/401/78

procured through an

RTI Reply dated 

23.07.2019 is 

enclosed herewith as 

ANNEXURE R-8. 

(c) Letter dated 

16.12.1988 ref no. 

DB/8301/TCP.88/411 

issued by Goa State 

Committee on 

Environment, Town 

and Country Planning 

(b) Procured

through an

RTI Reply

dated

23.07.2019.

(c) Procured

through an

RTI Reply

dated

23.07.2019.
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Department 

conveying approval 

for reconstruction of 

existing building in 

Survey no, 242/1 at 

Calangute village. 

The copy of the letter 

dated 16.12.1988 ref 

no. 

DB/8301/TCP.88/411 

issued by Goa State 

Committee on 

Environment 

procured through an 

RTI Reply dated 

23.07.2019 is 

enclosed herewith as 

ANNEXURE R-9. 

(d) Letter dated 

02.02.1990 ref no. 

DB/4820/TCP-

90/202 issued by Goa 

State Committee on 

Environment 

conveying approval 

for repairs and 

renovation of existing 

roof over second 

floor of Building “A” 

& “B: in Survey No. 

242/1 at Calangute 

Village. The copy of 

Letter dated 

(d) Procured

through an

RTI Reply

dated

15.11.2018
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02.02.1990 ref no. 

DB/4820/TCP-

90/202 issued by Goa 

State Committee on 

Environment 

procured through an 

RTI Reply dated 

15.11.2018 is 

enclosed herewith as 

ANNEXURE R-10. 

(e) Approved Plans for

repairs & renovation

of existing roof over

second floor of

Buildings “A” and

“B” issued pursuant

to above letter.

(f) Extract of Resolution

of Village Panchayat

of Calungute dated

03.11.2018 Item No.

IX J (99). The copy of

Extract of the 

Resolution dated 

03.11.2018 is 

enclosed herewith as 

ANNEXURE R-11. 

(g) Site Inspection 

Report dated 

26.02.2020 carried 

out in terms of the 

(e) Procured

through an

RTI Reply

(f) AT PAGE 

439 OF 

APPEAL

(g)Annexed at

Page 741, 

ANNEXURE 
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order passed by 

Hon’ble High Court 

in WP No. 04 of 

2020

(h) RSI Image of March

1991. The copy of

RSI Image of March

1991 is enclosed

herewith as

ANNEXURE R-12.

XVII of the 

present Appeal. 

(h)Annexed at

Annexure XIX 

at Page No. 770-

772 of the 

present Appal. 

2. Survey 

No. 242/1 

Structure 

“G1” is a 

Circular 

structure in 

geometry 

partly 

covered 

with 

laterite 

stone 

masonry 

wall and 

partly with 

Para pet 

wall of 

approx. 1 m 

ht and roof 

covered 

with 

Mangalore 

tile 

Discharged (a) Approved Plan 

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

issued by Gram 

Panchayat, 

Calangute for 

Construction of 

Building A and B 

for Tourist 

Accommodation 

and Swimming 

Pool in Plot 

surveyed under 

No. 242/1 of 

Calangute Village. 

The copy of 

Approved Plan 

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

(a) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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constructed 

on 

permanent 

base. 

issued by Gram 

Panchayat, 

Calangute 

procured through 

an RTI Reply 

dated 04.03.2022 

is enclosed 

herewith as 

ANNEXURE R-

13. 

(b) Licence issued by

Gram Panchayat

Calangute dated

30.06.1982 with

Ref no.

VPT/CAL/F-13

AC/Const-Lic

44/82/23E bearing

Technical

Approval under

No.

DB/2132/1659/82

for proposed 

construction of 

Building A and B 

for Tourist 

Accommodation 

and Swimming 

Pool in Plot 

surveyed under 

242/1 of Village 

Calangute. The 

(b) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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copy of Licence 

issued by Gram 

Panchayat 

Calangute dated 

30.06.1982 with 

Ref no. 

VPT/CAL/F-13 

AC/Const-Lic 

44/82/23E bearing 

Technical 

Approval under 

No. 

DB/2132/1659/82 

procured through 

an RTI Reply 

dated 04.03.2022 

is enclosed 

herewith as 

ANNEXURE R-

14. 

(c) It is a Temporary

Extension to the

existing

restaurant.

3. Survey 

No. 242/1 

Structure 

“J1” is 

Kitchen 

with 

laterite 

stone 

masonry 

walls and 

(Ground Floor 

DISCHARGED, 

Top Portion 

directed to be 

DEMOLISHED) 

(a) Approved Plan 

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

issued by Gram 

Panchayat, Calangute 

for Construction of 

Building A and B for 

(a) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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RCC slab 

constructed 

on 

permanent 

base. Top 

portion of 

structure is 

erected 

with 

temporary 

shed 

consisting 

of G.I.

sheet 

roofing 

supporting 

on circular 

steel pipes. 

Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

No. 242/1 of 

Calangute Village. 

Already Annexed 

herein above as 

Annexure R-13. 

(b) Licence issued by

Gram Panchayat 

Calangute dated 

30.06.1982 with Ref 

no. VPT/CAL/F-13 

AC/Const-Lic 

44/82/23E bearing 

Technical Approval 

under No. 

DB/2132/1659/82 for 

proposed 

construction of 

Building A and B for 

Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above as Annexure 

R-14.

(b) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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(c) It is a Temporary

Shed extension to the

existing kitchen.

4. Survey 

No. 242/1 

Structure 

“L1” is a 

structure 

with 

Laterite 

stone 

masonry 

wall 

covered 

with G.I.

sheet 

roofing 

constructed 

on 

permanent 

base. 

Discharged (a) Survey Plans

indicates that the

structure was existing

prior to 1991.

5. Survey 

No. 242/1 

Structure 

“Z” is G+1 

structure 

with 

supported 

RCC 

column and 

covered 

with Flat 

RCC 

roofing. 

(Ground Floor 

DISCHARGED, 

First Floor 

DEMOLISHED) 

(a) Approved Plan

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

issued by Gram 

Panchayat, Calangute 

for Construction of 

Building A and B for 

Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

No. 242/1 of 

Calangute Village. 

(a) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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Already Annexed 

herein above 

as Annexure R-13. 

(b) Licence issued by

Gram Panchayat 

Calangute dated 

30.06.1982 with Ref 

no. VPT/CAL/F-13 

AC/Const-Lic 

44/82/23E bearing 

Technical Approval 

under No. 

DB/2132/1659/82 for 

proposed 

construction of 

Building A and B for 

Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above 

as Annexure R-14. 

(b) Procured

through an RTI

Reply with Ref. No.

VP/Cal/F-53/21-

22/469E dated

04.03.2022

6. Survey 

No. 242/1 

Structure 

“Q1” is a 

Temporary 

shed 

attached to 

structure 

GI 

Demolished 
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7. Survey 

No. 242/1 

Structure 

“P1” is a 

Temporary 

G.I. shed 

projection 

to structure 

‘L1’. 

Demolished 

8. Survey 

No. 242/1 

Structure 

“Y” is a 

Non-

functional 

generator 

room with 

laterite 

stone 

masonry 

walls 

covered 

with 

sloping G.I. 

sheet 

roofing 

constructed 

on 

permanent 

plinth. 

Demolished 

9. Survey 

No. 242/1 

Structure 

“I1” is a 

Temporary 

metal shed 

attached to 

structure J1 

consisting 

Demolished 
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of G.I.

sheet 

rooting 

fixed on 

square tube 

steel 

section 

supported 

on circular 

steel pipes. 

AS PER SHOW CAUSE NOTICE DATED 30.07.2024 

Sr 

No. 

Impugned 

Property 

Impugned 

Structure of 

Respondent 

No.2 

Finding as per 

Order dated 

17.02.2025 of 

Respondent No.4 

Document relied on Source of Documents 

1. Survey 

No. 242/1-

C 

Structure “A” 

is G+2 RCC 

permanent 

structure with 

laterite 

masonry walls 

top roof 

covered with 

G.I Sheet 

roofing 

constructed on 

Discharged (a) Approved Plan 

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

issued by Gram 

Panchayat, Calangute 

for Construction of 

Building A and B for 

Tourist 

Accommodation and 

Swimming Pool in 

(a) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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Permanent 

plinth. 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above 

as Annexure R-13. 

(Referred as Building 

“B” in this approval) 

(b) Licence issued by

Gram Panchayat 

Calangute dated 

30.06.1982 with Ref 

no. VPT/CAL/F-13 

AC/Const-Lic 

44/82/23E bearing 

Technical Approval 

under No. 

DB/2132/1659/82 for 

proposed construction 

of Building A and B 

for Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above 

as Annexure R-14. 

(Referred as Building 

“B” in this approval) 

(b) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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(c) Letter dated 

02.02.1990 ref no. 

DB/4820/TCP-

90/202 issued by Goa 

State Committee on 

Environment 

conveying approval 

for repairs and 

renovation of existing 

roof over second floor 

of Building “A” & 

“B” in Survey no. 

242/1 at Calangute 

village. Already 

Annexed herein 

above 

as Annexure R-10. 

(Referred as Building 

“B” in this approval) 

(d)Site Inspection Report 

dated 26.02.2020 carried 

out in terms of the order 

passed by Hon’ble High 

Court in WP No. 04 of 

2020. 

NOTE- This Structure falls 

beyond 200m of the High 

Tide Line. 

(c) Procured

through an RTI

Reply with Ref

No

GCZMA/RT/18

-19/1509 dated

15.11.2018. 

(d) Annexed at 

Page 741, 

ANNEXURE 

XVII of the 

present Appeal. 
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2. Survey 

No. 242/1-

C 

Structure “B” 

is Metal Fab. 

Shed 

supported 

circular steel 

pipes erected 

on concrete 

bed. 

Demolished The said Structure is a 

temporary structure erected 

for parking of cars. 

3. Survey 

No. 242/1-

C 

Structure “C” 

is a Toilet 

Block with 

permanent 

walls 

constructed on 

permanent 

plinth with G.I 

sheet roof. 

Discharged (a) Approved Plan 

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

issued by Gram 

Panchayat, Calangute 

for Construction of 

Building A and B for 

Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above 

as Annexure R-13. 

(b) Licence issued by

Gram Panchayat 

Calangute dated 

30.06.1982 with Ref 

no. VPT/CAL/F-13 

AC/Const-Lic 

44/82/23E bearing 

(a) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.

(b) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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Technical Approval 

under No. 

DB/2132/1659/82 for 

proposed construction 

of Building A and B 

for Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

as Annexure R-14. 

NOTE- This Structure falls 

beyond 200m of the High 

Tide Line 

4. Survey 

No. 242/1-

C 

Structure “D” 

is a Sump 

Tank with 

OHT consist 

of permanent 

walls. 

Discharged (a) Approved Plan 

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

issued by Gram 

Panchayat, Calangute 

for Construction of 

Building A and B for 

Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

(a) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.
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above 

as Annexure R-13. 

(b) Licence issued by

Gram Panchayat 

Calangute dated 

30.06.1982 with Ref 

no. VPT/CAL/F-13 

AC/Const-Lic 

44/82/23E bearing 

Technical Approval 

under No. 

DB/2132/1659/82 for 

proposed construction 

of Building A and B 

for Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above 

as Annexure R-14. 

NOTE- This Structure falls 

beyond 200m of the High 

Tide Line 

(b) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022.

5. Survey 

No. 242/1-

C 

Structure “E” 

is Ground 

Floor RCC 

structure 

constructed on 

permanent 

Discharged (a) Approved Plan 

bearing No. 

DB/2132/1659/82 

dated 20.04.1982 

issued by Gram 

Panchayat, Calangute 

(a) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E
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plinth. 

Covered with 

RCC sloping 

roof. 

for Construction of 

Building A and B for 

Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above 

as Annexure R-13. 

(b) Licence issued by

Gram Panchayat 

Calangute dated 

30.06.1982 with Ref 

no. VPT/CAL/F-13 

AC/Const-Lic 

44/82/23E bearing 

Technical Approval 

under No. 

DB/2132/1659/82 for 

proposed construction 

of Building A and B 

for Tourist 

Accommodation and 

Swimming Pool in 

Plot surveyed under 

242/1 of Village 

Calangute. Already 

Annexed herein 

above 

as Annexure R-14. 

dated 

04.03.2022 

(b) Procured

through an RTI

Reply with Ref.

No. VP/Cal/F-

53/21-22/469E

dated

04.03.2022
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NOTE- This Structure falls 

beyond 200m of the High 

Tide Line 

6. Survey 

No. 242/1-

C 

Structure “F” 

is a 

Swimming 

pool 

constructed 

apporx. 1.50 

above ground 

level on 

permanent 

raised deck 

with ceramic 

tiles flooring 

and 

swimming 

pool walls are 

covered with 

ceramic 

porcelain tiles. 

Discharged (a) Approval granted

by GCZMA with

Ref. No.

GCZMA/N/23-

24/15/3211 dated 

15.01.2024 to the 

Swimming Pool 

in Survey No. 

242/1-C of village 

Calangute. The 

copy of Approval 

granted by 

GCZMA dated 

15.01.2024 is 

enclosed herein as 

ANNEXURE R-

15.  

(b) Technical

Clearance Order

dated 05.02.2024

with Ref No.

TPB/9446/CAL/T

CP-2024/1186

granted by the Dy.

Town Planner,

Town & Country

Planning

Department to the
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Swimming Pool. 

The copy of the 

Technical 

Clearance Order 

dated 05.02.2024 

granted by the Dy. 

Town Planner, 

Town & Country 

Planning 

Department is 

enclosed herewith 

as   ANNEXURE 

R-16.

(c) Construction

Licence No.

VPCAL/2-

472023-

2024/6/43 dated

27.02.2024

granted by the

Village Panchayat

of Calangute to

the Swimming

Pool. The copy of

Construction

Licence dated

27.02.2024

granted by the

Village Panchayat

is enclosed 

herewith as 
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ANNEXURE R- 

17. 

7. Survey 

No. 242/1-

C 

Structure “G” 

is a Permanent 

platform 

consists of 

lateritic 

masonry 

stones. The 

property 

bearing Sy. 

No. 242/1-C is 

partly with 

Cement paver 

block 

pathways/foot

path. 

Demolished (a) It is not a permanent

platform as alleged

but is the base of a

building earlier

demolished.

19. It is submitted that in compliance of the Inspection Report dated 24.11.2023 and Inspection

Report 20.05.2024, a demolition Order was issued dated 13.03.2025. The demolition

was undertaken on 20.03.2025 and the Structures that were required to be demolished in

view of the aforementioned Inspection Report were demolished. The copy of Compliance

Report dated 20.03.2025 for the demolition order No. DEMO- SQUAD/41/2025/1183

dated 13.03.2025 issued by the Respondent No.4 is enclosed herewith as ANNEXURE

R-18.

20. In view of the submissions made herein above, it is most respectfully submitted that the

Respondent No. 2 has all valid and legal permissions pertaining to the structures which

have been discharged by the Respondent No. 4 vide the Impugned Order and all those

structures have been constructed prior to 1991. Thus, there is no substance in the argument

of the Appellant herein that the Impugned Structures have been constructed after 1991,

without any permissions from the relevant authorities.

21. Therefore, it is submitted that the present Appeal is not driven by any bona fide

environmental concerns but is motivated purely by personal vendetta and an attempt to
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settle private disputes. Moreover, the subject matter of the present Appeal has already been

adjudicated upon and disposed of by the Hon’ble High Court of Bombay at Goa. As such, 

the same is barred by the doctrine of res judicata. The Appellant herein has wilfully failed 

to disclose this material fact, thereby misleading this Hon’ble Tribunal. Furthermore, the 

Appellant has been targeting only the Respondents while several similarly placed 

structures and violations in the immediate vicinity have been conveniently ignored. This 

shows the mala fide intent behind the present proceedings. It is therefore submitted that the 

present Appeal ought to be dismissed in limine by imposing Exemplary costs on 

the Appellant. 

It is respectfully submitted that Respondent No. 4, in its reply dated 30.07.2025, has 

categorically admitted that Structures F, G1, J1, L1 and Z, as referred to in the show 

cause notice dated 09.02.2024, and Structures A, C, D, E and F, as referred to in the show 

cause notice dated 30.07.2025, were in existence prior to the year 1991. In view thereof, 

the impugned order dated 17.02.2025 has been rightly passed upon due consideration of 

the material on record and with complete application of mind.

PARA WISE REPLY- 

1. The contents of Para No.1 of the present appeal need no reply.

2. The contents of Para No. 2 of the present appeal need no reply.

3. With regard to Para No. 3, it is respectfully submitted that the allegations made by the

Appellant in the Complaint letters dated 23.01.2023 and 08.06.2023 are false, frivolous

and baseless and are completely contrary to the facts and circumstances of the present case.

It is further submitted that one Mr. Wenceslau Francis D’Souza had filed a PIL Writ Petition

No. 04 of 2020 before the Hon’ble High Court of Bombay at Goa alleging construction of

illegal structures within the No Development Zone of Survey No. 242/1 of village

Calangute. Vide the Order dated 22.01.2020, the Hon’ble High Court directed the

Respondent No. 4 herein to carry out an inspection at the site in order to determine whether

there was any prima facie merit in the allegation (The copy of the Order dated 22.01.2020

passed by the Hon’ble High Court mentioned herein above is already Annexed as Annexure

R-2). It compliance of the Order passed by the Hon’ble Court, the Respondent No. 4 filed

its Site Inspection Report dated 26.02.2020 wherein it was concluded that: 

 “40. The structure within the NDZ of larger property under Survey No. 242/1 of Village 

Calangute owned by R7 and R8 indicated by the petitioners during inspection prima facie 

appear to be legal and existing prior to February 1991 on basis of documents made 

available and other reference material accessed and cited by us”.  

The validity of the Inspection Report dated 26.02.2020 has also been duly affirmed by the 

Hon’ble High Court of Bombay at Goa in PIL Writ Petition No. 04 of 2020 vide order 

22.
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dated 24.09.2021 (The copy of the Order dated 24.09.2021 passed by the Hon’ble High 

Court mentioned herein above is already Annexed as Annexure R-3). 

Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble Tribunal 

challenging the alleged Illegal Construction at the Impugned Property has been dismissed 

vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had passed its 

Order dated 24.09.2021 on merits taking into consideration the Inspection Report dated 

26.02.2020 (The copy of the Order dated 09.01.2023 passed by this Hon’ble Tribunal 

mentioned herein above is already Annexed as Annexure R-6). Thus, the Complaints made 

by the Appellant are a gross misrepresentation of facts and appear to be motivated by 

ulterior considerations rather than any genuine concern for Coastal Regions. 

4. The contents of Para No. 4 of the present Appeal are a matter of record and need no reply.

With regard to Para No. 4, it is submitted that the Appellant emphasizes on the Site

Inspection Report dated 05.06.2023 and 24.11.2023, however, the Appellant has only

annexed the 24.11.2023 Site Inspection Report, which does not conclude the structures on

the Impugned Property to be in violation of the CRZ Notification, 1991.

5. The contents of Para No.5 of the present Appeal are a matter of record and therefore need

no reply.

6. The contents of Para No.6 of the present Appeal are a matter of record and therefore need

no reply.

7. The contents of Para No.7 of the present Appeal are a matter of record and therefore need

no reply.

8. The contents of Para No.8 of the present Appeal are a matter of record and therefore need

no reply.

9. The contents of Para No.9 of the present Appeal are a matter of record and therefore need

no reply.

10. The contents of Para No.10 of the present Appeal are a matter of record and therefore need

no reply.

11. The contents of Para No. 11 of the present Appeal are a matter of record and therefore need

no reply.

12. The contents of Para No. 12 of the present Appeal are a matter of record and therefore need

no reply.

13. With regard to Para No. 13, it is submitted that the Appellant has invited the attention of

this Hon’ble Tribunal to two orders of the Village Panchayat of Calangute viz. Order dated

28.01.2010 and 15.10.2012 directing demolition of structures on Survey No. 242/1. It is
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pertinent to note that the above mentioned orders do not have any bearing on the 

adjudication of the present dispute because the aforesaid orders have already been 

complied with by the Respondent No. 2 herein. Further, the Orders issued by the Village 

Panchayat were pertaining to different structures which are not related to the Show Cause 

Notice dated 09.02.2024 and 30.07.2024. It is submitted that the Appellant by inviting the 

attention of this Tribunal to the Orders of the Village Panchayat is attempting to misguide 

and create confusion by producing documents which are irrelevant and not at all related to 

the structures mentioned in the Show Cause Notice dated 09.02.2024 and 30.07.2024.  

Moreover, it is respectfully submitted that as per the Findings and Recommendations 

recorded pursuant to Site Inspection dated 26.02.2020, it has been clearly observed that the 

two demolition orders dated 28.01.2010 and 12.10.2012 issued by the Village Panchayat 

of Calangute have been fully complied with by Respondent No. 2.  

That the Orders of the Village Panchayat were pertaining to different structures which were 

constructed on Survey No. 242/1. However, the Appellant in order to obfuscate the issue 

pertaining to the existence of the structures has erroneously relied on the Orders of the 

Village Panchayat. Moreover, the structures forming part of Show Cause Notice dated 

09.02.2024 and 30.07.2024 were found to be legal and in existence prior to the year 1991 

in view of the Site Inspection dated 26.02.2020 in PIL WP No. 04/2020.  

14. With regard to Para No. 14, it is submitted that the Appellant has placed reliance on the

Order dated 10.08.2018 passed by the Hon’ble Supreme Court in Special Leave Petition

Civil No. 12032-35/2018 in order to show that the Hon’ble Supreme Court has upheld the

demolition of certain structures belonging to the Respondent No. 1 to 3. The copy of the

Order dated 10.08.2018 passed by the Hon’ble Supreme Court in Special Leave Petition

Civil No. 12032-35/2018 is enclosed herewith as ANNEXURE R-19. Further, the

Appellant had also claimed that the Hon’ble Supreme Court has upheld the demolition of

the structures in a Review Petition bearing no. 400-403 of 2019 in Special Leave Petition

Civil No. 12032-35/2018. The copy of the Order dated 19.02.2019 passed by the Hon’ble

Supreme Court in Review Petition bearing No. 400-403 of 2019 is enclosed herein as

ANNEXURE R-20. Additionally, the Appellant has claimed that the Letter dated

07.05.1990 from the Chief Minister under Ref No. CM/pet/8/90 and Approval No.

DB/4820/TCP-90/202 dated 02.02.1990 from the Chief Town Planner for proposed repairs

and renovation of buildings “A” and “B” in Survey No. 242/1-C, are rejected by the

Hon’ble Supreme Court and therefore the said documents are not enforceable. The copy of

the Letter dated 07.05.1990 bearing No. CM/pet/8/90 issued by the Chief Minister
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procured through an RTI Reply dated 15.11.2018 is enclosed herein as ANNEXURE R-

21. The copy of letter dated 02.02.1990 from the Chief Town Planner mentioned herein

above is already Annexed as Annexure R-10. It is submitted that the contention raised by 

the Appellant in the present Paragraph is erroneous on two grounds: 

(a) That the Order dated 10.08.2018 passed by the Hon’ble Supreme Court in Special Leave

Petition Civil No. 12032-35/2018 and Order dated 19.02.2019 in RP (Civil) No. 400-403

of 2019 were pertaining to the structures for which orders were passed by the Village

Panchayat (The copy of Order dated 10.08.2018 passed by the Hon’ble Supreme Court in

Special Leave Petition Civil No. 12032-35/2018 mentioned herein above is already

Annexed as Annexure R-19 and Order dated 19.02.2019 in RP (Civil) No. 400-403 of 2019

mentioned herein above is already Annexed as Annexure R-20). The aforesaid Order had

not dealt with any structures that forms a part of the complaint dated 23.01.2023,

08.06.2023 and 15.03.2024 made by the Complainant. Therefore, the Appellant vide the

aforesaid Order is only trying to misguide this Hon’ble Tribunal into thinking that the

structures on the Impugned Property have been subjected to the scrutiny of the Hon’ble

Supreme Court.

(b) The Appellant has further contended that the documents dated 07.05.1990 issued by the

Chief Minister under Ref. No. CM/pet/8/90 and the Approval dated 02.02.1990 bearing

No. DB/4820/TCP-90/202 issued by the Chief Town Planner for the proposed repairs and

renovation of buildings ‘A’ and ‘B’ situated in Survey No. 242/1-C, are incorrect and have

allegedly been rejected by the Hon’ble Supreme Court. The copy of the Letter dated

07.05.1990 from the Chief Minister mentioned herein above is already annexed as

Annexure-21. In this regard, it is respectfully submitted that the Hon’ble Supreme Court,

vide its Order dated 10.08.2018, has not rendered any finding on the validity or veracity of

the aforementioned documents. The validity of the said documents, therefore, cannot be

called into question solely on the basis of the above-referred order of the Hon’ble Supreme

Court.

(The Copy of the Order dated 10.08.2018 passed by the Hon’ble Supreme Court in Special

Leave Petition (Civil) No. 12032-35/2018 mentioned herein above is already Annexed

as Annexure R-19)

15. With regard to Para No. 15, it is submitted that as already stated herein above, a bare

reading of the Orders of the Hon’ble Supreme Court dated 10.08.2018 and 19.01.2019, in

no way lead to an inference that any of the documents have been rejected by the Hon’ble

Supreme Court. Further, by placing reliance on such Orders, the Appellant is only trying

1088



to unnecessarily widen the scope of the controversy and also trying to convert the limited 

issue involved in the Show Cause Notices into a sort off title suit wherein respective rights 

of the parties are adjudicated. It is submitted that the reliance placed on the orders of the 

Special Leave Petition Civil No. 12032-35/2018 are absolutely irrelevant to decide the 

issue in the present case. 

16. With reference to Para No. 16, it is submitted that these applications for regularization have

no nexus whatsoever with the validity or existence of the structures forming the subject

matter of the Show Cause Notices dated 09.02.2024 and 30.07.2024. The attempt to rely

upon such unrelated documents appears to be a deliberate effort on the part of the Appellant

to mislead this Hon’ble Tribunal and divert its attention from the actual controversy in the

present proceedings.

17. With reference to Para No. 17, it is respectfully submitted that the Appellant has once again

sought to rely upon a document that bears no relevance to the structures situated on Survey

No. 242/1-C. This repeated reliance on extraneous material clearly reflects an attempt by

the Appellant to mislead and confuse this Hon’ble Tribunal into erroneously believing that

the structures on Survey No. 242/1-C are of an illegal nature.

18. With reference to Para No. 18, it is respectfully submitted that the Appellant has alleged

that ‘Structure-B’, which was the subject matter of Demolition Orders dated 28.01.2010

and 15.10.2012 issued by the Village Panchayat of Calangute, has not been properly

demolished. In making this assertion, the Appellant has relied upon the Site Inspection

Report dated 26.02.2020, prepared by members of Respondent No.6 pursuant to directions

issued by the Hon’ble High Court in Writ Petition No. 04/2020. The said allegation is

wholly misconceived and devoid of merit on two material counts: firstly, a bare perusal of

Para no. 13 of the very same Site Inspection Report dated 26.02.2020—which the

Appellant seeks to rely upon—clearly indicates that the demolition orders issued by the

Village Panchayat of Calangute have been duly complied with by Respondent No. 2.

Secondly, in the Site Inspection Report dated 26.02.2020 in Para 12 it has been concluded

that the Inquiry Report dated 07.11.2019 submitted by the Director of Panchayats in Writ

Petition No. 1186/2018 before the Hon’ble High Court also affirms that the aforesaid

demolition orders have been fully complied with. Therefore, the attempt of the Appellant

to mislead this Hon’ble Tribunal by alleging non-compliance on the part of Respondent

No.2 is not only factually incorrect but also reflects a deliberate effort to secure a

demolition order at any cost, even if it entails making inaccurate and misleading

statements. Furthermore, by relying on irrelevant and unrelated information, the Appellant
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is clearly attempting to misdirect this Hon’ble Tribunal and distort the factual and legal 

matrix of the present case. 

19. With reference to Para No. 19, it is respectfully submitted that the Appellant has relied

upon a permission dated 28.06.1978 issued by the Village Panchayat. The said document

does not pertain to the answering Respondent and therefore needs no reply.

20. With reference to Para No. 20, it is once again reiterated that one Mr. Wenceslau Francis

D’Souza had filed a PIL Writ Petition No. 04 of 2020 before the Hon’ble High Court of

Bombay at Goa alleging construction of illegal structures within the No Development Zone

of Survey No. 242/1 of village Calangute. Vide the Order dated 22.01.2020, the Hon’ble

High Court directed the Respondent No. 4 herein to carry out an inspection at the site in

order to determine whether there was any prima facie merit in the allegation. In compliance

of the Order passed by the Hon’ble Court, the Respondent No. 4 filed its Site Inspection

Report dated 26.02. The validity of the Inspection Report dated 26.02.2020 has also been

duly affirmed by the Hon’ble High Court of Bombay at Goa in PIL Writ Petition No. 04 of

2020 vide order dated 24.09.2021. Further, the Original Application No. 116/2022 (WZ)

filed before this Hon’ble Tribunal challenging the alleged Illegal Construction at the

Impugned Property has been dismissed vide Order dated 09.01.2023 on the ground that the

Hon’ble High Court had passed its Order dated 24.09.2021 on merits taking into

consideration the Inspection Report dated 26.02.2020 During the said inspection,

Respondent No.2 produced several documents evidencing that the structures on the

Impugned Property existed prior to the year 1991.

It is further submitted that the documents relied upon by Respondent No.2 during the said

inspection are also relied by the Respondent No. 2 in its Reply dated 04.07.2024, Reply

dated 17.10.2024, and Additional Reply dated 26.11.2024 submitted to Respondent No.4.

Additionally, Respondent No.2 filed Written Submissions dated 09.12.2024 in response to

the Show Cause Notices dated 09.02.2024 and 30.07.2024. Crucially, it is submitted that

as per the findings of the Site Inspection Report dated 26.02.2020, 'Structure G' therein—

corresponding to 'Structure F' as referred to in the current Show Cause Notice dated

09.02.2024—was found to be in existence prior to the year 1991. In light of this, the

validity of 'Structure F' stands established by the authoritative findings of the Site

Inspection Report dated 26.02.2020, and the adjudication pertaining to the said structure

may appropriately be concluded on that basis. The copy of the DSLR map annexed along

with the Site Inspection Report dated 26.02.2020 is enclosed herewith as ANNEXURE R-

22.
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21. With reference to Para No. 21, it is submitted that the Appellant has alleged that

Respondent No.2 has relied upon an Approved Plan bearing No. DB/2132/1659/82 dated

20.09.1982 and Approved Plan of 1990 to establish the validity of certain structures located

on Survey No. 242/1-C, as mentioned in the Show Cause Notice dated 30.07.2024. The

copy of the Approved Plan dated 20.04.1982 issued by Gram Panchayat procured through

an RTI reply dated 04.03.2022 mentioned herein above is already Annexed as Annexure R-

13. The Appellant has questioned the authenticity of the aforesaid Approved Plan,

contending that the said document is forged and lacks evidentiary value solely on the 

ground that it was not produced earlier in proceedings before Respondent No.4, the 

Hon’ble High Court, or the Hon’ble Supreme Court, and that it was submitted for the first 

time at the stage of final arguments. It is pertinent to point out that the Appellant in the 

present paragraph has wrongly mentioned the date of the Approval Plan bearing No. 

DB/2132/1659/82 as 20.09.1982 instead of 20.04.1982. In this regard, it is submitted that 

the documents relied upon by Respondent No. 2, including the Approved Plan dated 

20.04.1982, are genuine and authentic, having been sourced from lawful and verifiable 

origins. Furthermore, it is pertinent to note that Respondent No. 4, the authority which 

issued the Show Cause Notices dated 09.02.2024 and 30.07.2024, has at no point 

questioned the veracity of the documents submitted by Respondent No.2. On the contrary, 

Respondent No.4, after due application of mind and upon consideration of the documentary 

evidence placed on record by both parties, has passed a reasoned and well-considered 

Impugned Order. It is, therefore, implicit that Respondent No.4 was satisfied with the 

legitimacy of the documents relied upon by Respondent No.2 before rendering its decision. 

It is pertinent to note herein that the documents relied by the Respondent No.2 have been 

procured by the Respondent No. 2 under the Right to Information Act, 2005. That the 

Respondent No.2 herein sought information regarding Approved Plan of 02.02.1990 from 

the Respondent No.4 under the Right to Information Act, 2005 vide an application dated 

09.11.2018. It is submitted that the Respondent No.4 herein vide the Reply dated 

15.11.2018 furnished the Approved Plan of 02.02.1990 along with various documents that 

have been relied by the Respondent No.2 in its reply dated 04.07.2024 and 17.10.2024. 

Additionally, the Respondent No. 2 had made an application under the Right to Information 

Act, 2005 dated 28.02.2022 to the Office of Village Panchayat Calangute seeking 

permissions to Survey No. 242/1 (Part) of Village Calangute. In reply to the same, the 

Panchayat Authority vide document dated 04.03.2022 bearing No. VP/Cal/F-53/21-

22/4696 had furnished the Approval Plan bearing no. DB/2132/1659/82 dated 20.04.1982 
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and permission dated 30.06.1982. (The copy of the Licence issued by Gram Panchayat

dated 30.06.1982 procured through an RTI Reply dated 04.03.2022 mentioned herein

above is already Annexed as Annexure R-14). Further, the Respondent No.4 in the 

Impugned Order has recorded the finding that “The present Complaint appears to have 

been moved in order to add more litigation, subsequent to the Order passed by the Hon’ble 

NGT on 09.01.2023. In the Complaint filed by the Complainant on 23.01.2023, what sort 

of new developments have cropped up in this property has also not been spelt out by the 

Complainant. An attempt is however sought to be made to confuse the authority by stating 

that the structures were never demolished. The documents which are produced by the 

Respondent which are said to be fraudulent and fabricated have also not been 

challenged before the appropriate Court of Law”. Thus, it is evident from the findings of 

Respondent No.4 that the attempt made by the Appellant to cast doubt upon the authenticity 

of the documents dated 1982 and 1990 has been duly addressed and dealt with by 

Respondent No.4. The documents mentioned herein above are already Annexed as 

Annexure- R-13 and R-14. It is further submitted that the Appellant is making a deliberate 

attempt to mislead this Hon’ble Tribunal into believing that the documents relied upon by 

Respondent No.2 are either forged or invalid ab initio, despite the fact that such allegations 

have already been considered and negated by the competent authority after due scrutiny 

and application of mind. 

22. With reference to Para No. 22, it is submitted that the Appellant has placed reliance on the

Survey Plan issued by the RSI, Hyderabad. However, it is submitted that the said Survey

Plan, in fact, accurately reflects the status of the properties on the Impugned Property and

substantiates the existence of the structure thereon prior to the year 1991. Therefore, the

said document does not support the case of the Appellant but rather affirms the contention

of Respondent No.2 regarding the pre-1991 existence of the structure on the Impugned

Property.

23. It is submitted that the Appellant herein has raised an erroneous contention with regard to

the authenticity of the documents pertaining to the structures at Survey No. 242/1 and

242/1-C. In view of the above mentioned table at Para 18 of the Preliminary Submissions

and the submissions made herein, it can be ascertained that there are various documents

that are issued by the relevant authorities that establish that the structures belonging to the

Respondent No. 2, discharged in terms of the Impugned Order dated 17.02.2025 existed

prior to the year 1991. Furthermore, CRZ Notification, 1991 adopts the principle of the

“Doctrine of Toleration,” whereby developments that were already undertaken and were in
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existence in accordance with the laws and norms that then existed are to be tolerated. In 

the present Appeal, the Competent Authority has passed a reasoned order after due 

application of mind and the contentions raised by the Appellant regarding the authenticity 

and veracity of the documents in question are devoid of any substantive or evidentiary 

basis and appear to be speculative rather than being grounded in fact or law. Furthermore, 

with regard to the veracity of the documents that are relied by the Respondent No. 2, it is 

submitted that all these documents have been procured under the Right to Information Act, 

2005, which stipulates that the said documents have been in the records of the relevant 

authorities and are therefore, sourced from verified channels. In view of the same the issue 

regarding the authenticity of the documents boils down to the fact that the Appellant has 

not approached this Hon’ble Forum with clean hands and is making deliberate efforts to 

confuse and deceive this Hon’ble Forum into believing that the Impugned Structures are 

liable to be demolished.  

REPLY TO THE GROUNDS/CHALLENGE 

24. With reference to Para No. 23, it is submitted that the Appellant herein has merely reiterated

the aforementioned submission in the grounds for filing the present Appeal. Thus, the

Respondent No.2 respectfully places reliance on the foregoing submissions and the Para-

wise reply hereinabove to effectively controvert and rebut the grounds raised by the

Appellant.

25. With reference to Para No. 23.1, the Appellant has mislead the Hon’ble Tribunal by stating

false and frivolous facts which are contrary to the findings of the Respondent No.4 made

in the Impugned Order. It is pertinent to note that the construction of the afore-mentioned

Structures as enumerated in the Show Cause Notice Dated 09.02.2024 and 30.07.2024

undertaken by the Respondent are well within the domain of law as the structures that are

discharged in terms of the Impugned Order have proper permissions which are issued by

the Relevant Authorities. The Appellant vide the present Appeal fails to establish that how

the structures which were under the consideration of the Respondent No.4 are illegal. The

only structure constructed by the Respondent No.2 after the orders passed by the Hon’ble

High Court in Writ Petition No. 04/2020 was the construction of the swimming pool which

is the structure F as per the Show Cause Notice dated 30.07.2024 for which the concerned

authority has granted approval dated 15.01.2024 and the License dated 27.02.2024. The

Impugned Order of the Respondent No.4 has also confirmed the validity of the Structure
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“F” as per Show Cause Notice dated 30.07.2024. This shows a deliberate attempt at the 

behest Appellant to confuse the Hon’ble Tribunal by mixing the facts pertaining to the 

offending structure and bring the attention of the Hon’ble Tribunal over the litigation under 

the village panchayat which is irrelevant to the current situation.  

26. With reference to Para No. 23.2, the Appellant has deliberately sought to mislead this

Hon’ble Tribunal and create confusion by grossly exaggerating the number, nature, and use

of the structures in question, as well as the number of rooms therein. The Appellant further

appears to be proceeding on presumptive and unverified assertions rather than

substantiated facts. It is further submitted, in order to refute the false, frivolous, and

unsubstantiated allegations made by the Appellant regarding the purported illegality of the

commercial use of the said structures, the Respondent herein has produced various

permissions which are mentioned in the Table at Para 18 of the Preliminary submissions

herein-above. The said permissions substantiate the legitimacy of the commercial use and

demonstrates that the requisite permissions are in place. The baseless nature of the

Appellant’s allegations not only calls into question the credibility of the statements made

but also indicates that such assertions are retaliatory in nature, made as a counterblast to

the complaints filed by Respondent No. 2 against the Appellant.

27. With reference to Para No. 23.3, it is respectfully submitted that the Appellant has made

unwarranted and desperate attempts to portray the 1990 Town and Country Planning (TCP)

approval as forged and fraudulent. The Appellant has, therefore, sought to mislead this

Hon’ble Tribunal by attributing fraudulent character to the documents without any

substantive or judicial finding to that effect. Furthermore, such vague and unsubstantiated

assertions are made merely to prejudice the case of the Respondents and deserve to be

disregarded. The allegations in Para No. 23.3 have been aptly replied in Para No. 14 and

21 of the Para-wise Reply hereinabove and therefore the contents therein are not repeated

for the sake of convenience and brevity.

28. With reference to Para No. 23.4, it is respectfully submitted that the Respondent No.2 is

not concerned with the allegations in Para No. 23.4 as the answering Respondent is not

relying on the Village Panchayat Calangute License dated 28.06.1978.

29. The Contents of Para No. 23.5, 23.6, 23.7 have been aptly replied in Para No. 21 of the

Parawise Reply hereinabove and therefore the contents therein are not repeated for the sake

of convenience and brevity. With reference to Para No. 23.5, the Goa Coastal Zone

Management Authority (GCZMA), in its order, has categorically affirmed that the said

Structure G1 is temporary in nature. This is further corroborated by the sanctioned plan
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bearing Approval No. DB/2132/1659/82 dated 20.04.1982, which explicitly reflects the 

existence of the structure. Accordingly, the documentary evidence on record fully supports 

the Respondent’s contention (The copy of the Approved Plan dated 20.04.1982 issued by 

Gram Panchayat procured through an RTI reply dated 04.03.2022 mentioned herein above 

is already Annexed as Annexure R-13). Moreover, the Appellant’s sweeping assertion that 

the document is forged or fraudulent is wholly unsubstantiated and devoid of any 

evidentiary basis. In the absence of credible proof, such allegations remain baseless and 

are liable to be disregarded. 

30. With reference to Para No. 23.6 and 23.7, it is respectfully submitted that the Appellant has

repeatedly questioned the authenticity of the Approved Plan dated 20.09.1982, alleging

that the said document is forged and devoid of evidentiary value. These allegations are

solely premised on the contention that the document was not produced at earlier stages of

proceedings before Respondent No.4, the Hon’ble High Court, or the Hon’ble Supreme

Court, and was instead placed on record only at the stage of final arguments. It is further

submitted that the Appellant claims to have conducted inquiries with the Village Panchayat

and Respondent No.4 with respect to records pertaining to the years 1982 and 1990. In

response, it is submitted that all documents relied upon by Respondent No.2, including the

aforementioned Approved Plan dated 20.09.1982, are authentic, duly sourced from lawful

and verifiable records maintained by the competent authorities. Significantly, Respondent

No.4—the statutory authority that issued the Show Cause Notices dated 09.02.2024 and

30.07.2024—has at no stage questioned or disputed the genuineness of the documents

submitted by Respondent No.2. Moreover, the Appellant has vaguely and without

substantiation sought to challenge the orders of the Goa Coastal Zone Management

Authority (GCZMA), without furnishing any cogent reasoning or justification in support

of such claims. This clearly indicates that the Appellant is seeking to vexatiously reopen

settled issues by relying on baseless, irrelevant, and unsubstantiated allegations, which

deserve to be rejected in limine.

31. With reference to Para No. 23.8, it is respectfully submitted that the Appellant has

repeatedly sought to cast aspersions on the authenticity and validity of the reasoned order

passed by the Goa Coastal Zone Management Authority (GCZMA). In this regard, it is

submitted, firstly, that Structure “F” is supported by all requisite and valid documentary

evidence establishing its legality, which has been duly annexed to the replies submitted by

the Respondent dated 04.07.2024 and 17.10.2024. Secondly, the Appellant's contention

that the inspection report prepared by the Two-Member Committee lacks evidentiary value
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merely because it was not prepared directly by the GCZMA is entirely misconceived and 

devoid of merit. Contrary to the said assertion, the report in question was in fact prepared 

by Expert Members of the GCZMA, and thus carries the imprimatur of technical and 

statutory authority. It is further submitted that one Mr. Wenceslau Francis D’Souza had 

filed a PIL Writ Petition No. 04 of 2020 before the Hon’ble High Court of Bombay at Goa 

alleging construction of illegal structures within the No Development Zone of Survey No. 

242/1 of village Calangute. Vide the Order dated 22.01.2020, the Hon’ble High Court 

directed the Respondent No. 4 herein to carry out an inspection at the site in order to 

determine whether there was any prima facie merit in the allegation (The copy of Order 

dated 22.01.2020 passed by the Hon’ble High Court mentioned herein above is already 

Annexed as Annexure R-2).  In compliance of the Order passed by the Hon’ble Court, the 

Respondent No. 4 filed its Site Inspection Report dated 26.02.2020 wherein it was 

concluded that: 

 “40. The structure within the NDZ of larger property under Survey No. 242/1 of Village 

Calangute owned by R7 and R8 indicated by the petitioners during inspection prima facie 

appear to be legal and existing prior to February 1991 on basis of documents made 

available and other reference material accessed and cited by us”.  

The validity of the Inspection Report dated 26.02.2020 has also been duly affirmed by the 

Hon’ble High Court of Bombay at Goa in PIL Writ Petition No. 04 of 2020 vide order 

dated 24.09.2021 (The copy of Order dated 24.09.2021 passed by the Hon’ble High Court 

mentioned herein above is already Annexed as Annexure R-3). 

Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble Tribunal 

challenging the alleged Illegal Construction at the Impugned Property has been dismissed 

vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had passed its 

Order dated 24.09.2021 on merits taking into consideration the Inspection Report dated 

26.02.2020 (The copy of Order dated 09.01.2023 passed by this Hon’ble Tribunal 

mentioned herein above is already Annexed as Annexure R-6.) The Hon’ble Tribunal noted 

that the said orders of the Hon’ble High Court were passed on merits, after due 

consideration of the Inspection Report submitted by the GCZMA pursuant to directions 

issued by the Hon’ble High Court itself. Relying upon the findings contained therein, the 

Hon’ble High Court proceeded to dismiss PIL Writ Petition No. 04/2020. This 

unequivocally establishes the reliability of the inspection process and the findings recorded 

therein, thereby rendering any challenge to its veracity or demand for a fresh inspection 

wholly unsustainable. Thus, the Appellant's allegations in this regard are false, frivolous, 
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and unsupported by any credible material on record. Accordingly, the erroneous and 

speculative assertions of the Appellant deserve to be rejected outright and ought not to be 

given any weight by this Hon’ble Tribunal.  

32. With regard to the contents of Para No. 23.9, it is submitted that the Structure F1 in Survey

No. 242/1 has been demolished by the Respondent No.4 and therefore the contention of

the Appellant with regard to the Respondent No.4 saving Structure F1 in Survey No. 242/1

is devoid of any merit.

33. The Contents of Para No. 23.10 of the present appeal do not pertain to structures claimed

by Respondent No. 2, hence need no reply.

34. With reference to Para No. 23.11, it is respectfully submitted that the Appellant seeks to

challenge the order passed by the Goa Coastal Zone Management Authority (GCZMA) on

the sole ground that the documents relied upon therein are allegedly forged and fraudulent.

In response, it is submitted that the authenticity of the said documents was never questioned

before the competent authorities at any prior stage of the proceedings. It is only now, upon

finding no other substantive ground to assail the order, that the Appellant has resorted to

this baseless and belated contention. The Appellant has failed to produce any credible

evidence, cogent reasoning, or legal justification to support the serious allegation of forgery

or fraud. Such unsubstantiated assertions, made without any material proof, clearly reveal

that the Appellant is bereft of any legitimate ground to challenge the impugned order. It is

further submitted that the structures pertaining to Respondent No. 2 have already been

examined and found to be valid by the Committee constituted pursuant to the directions of

the Hon’ble High Court. In view of the above, it is evident that the present objection is a

mere afterthought and is intended only to delay and derail the proceedings before this

Hon’ble Tribunal. Such conduct amounts to an abuse of the process of law and deserves to

be deprecated.

35. With reference to Para No. 23.12, it is respectfully submitted that the Appellant has once

again taken the same false and frivolous stand by alleging that the documents relied upon

by the Respondent are forged and fraudulent—an allegation that has already been

specifically addressed and duly rebutted by the Respondent in the foregoing submissions.

36. With reference to Para No. 23.13, it is respectfully submitted that the Appellant has

repeatedly advanced the contention that the order passed by the Goa Coastal Zone

Management Authority (GCZMA) is solely based on the Inspection Report 26.02.2020. It

is submitted that the impugned order of the GCZMA is a reasoned and speaking order

rendered after due consideration of multiple factors, including but not limited to the
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inspection report. It is further submitted that all structures alleged by the Appellant to be 

illegal are, in fact, duly supported by documentary evidence establishing their existence 

prior to the year 1991. Additionally, the said structures have obtained all requisite statutory 

approvals and clearances from competent authorities. Accordingly, the allegations of 

illegality and CRZ violations as advanced by the Appellant are baseless and devoid of 

merit. 

37. With reference to Para No. 23.14, it is respectfully submitted that the Appellant is merely

attempting to abuse the process of law and unnecessarily burden the time and resources of

this Hon’ble Tribunal by seeking a fresh inspection. It is pertinent to bring to the attention

of this Hon’ble Tribunal that a total of three independent inspections have already been

conducted, where reports were prepared after proper application of mind and each

consistently reaffirming the same set of facts.

38. That pursuant to the complaints the Respondent No. 4 conducted three Site Inspections

dated 05.06.2023, 24.11.2023 and 20.05.2024 which identified the structures belonging to

the Respondent No. 1 to 3. Subsequently on the basis of these Inspection Reports, the

Respondent No. 4 issued Show Cause Notices dated 09.02.2024 and 30.07.2024 against

the Respondent No. 1 o 3. Thereafter due deliberations and detailed hearing given to all

the parties, the Respondent No. 2 vide the Impugned Order directed demolition of

Structures marked as ‘Q1’, ‘P1’, ‘Y’, and ‘I1’, ‘J1’(First Floor) and ‘Z’ (First Floor) and

Structures “B” and “G”. It is submitted that the Respondent No. 4 has made reasoned

findings pertaining to the demolition or discharge of the structures constructed on the

Impugned Property.  It is submitted that this was not the first time that the Impugned

Properties were subjected to the scrutiny of the judicial forums, in fact vide the Inspection

Report dated 26.02.2020 prepared by the Respondent No. 4 itself:

“ 40. The structure within the NDZ of larger property under Survey No. 242/1 of Village

Calangute owned by R7 and R8 indicated by the petitioners during inspection prima facie

appear to be legal and existing prior to February 1991 on basis of documents made

available and other reference material accessed and cited by us.”

It is further submitted that the validity of the Inspection Report has also been duly affirmed

by the Hon’ble High Court of Bombay at Goa in PIL Writ Petition No. 04 of 2020 vide

order dated 24.09.2021.

Further, the Original Application No. 116/2022 (WZ) filed before this Hon’ble Tribunal

challenging the alleged Illegal Construction at the Impugned Property has been dismissed

vide Order dated 09.01.2023 on the ground that the Hon’ble High Court had passed its
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Order dated 24.09.2021 on merits taking into consideration the Inspection Report dated 

26.02.2020.  

39. It is therefore submitted that in view of the Inspection Report dated 26.02.2020 in Writ

Petition No. 04 of 2020 and the Inspection report dated 05.06.2023, 24.11.2023 and

20.05.2024 it can be ascertained that the validity of the existence of the Impugned

Properties have been assessed through the fair lens of the Respondent No. 4 and after taking

into consideration the supporting documents exhibited by both the sides a well reasoned

analysis of the existence of the Impugned Properties has been given. Therefore, the Prayer

of the Appellant seeking re-inspection of the Impugned Properties is without substance and

without any reasonable differentia.

40. With reference to Para no. 23.15, it is humbly submitted that the present appeal is a result

of the Impugned Order passed by the GCZMA dated 17.02.2025 based upon the two Show

Cause Notice against the Respondent No. 1 to 3 dated 09.02.2024 and 30.07.2024. A plain

reading of these documents clearly reveals that there is no direction, observation, or

indication therein suggesting that any form of compensation is to be imposed upon

Respondent No. 2. Furthermore, it is pertinent to note that the issue of compensation was

never raised by the Appellant in any of the previous proceedings. In any event, such a

question—if at all maintainable—ought to have been properly addressed to Respondent

No. 4, i.e., the Goa Coastal Zone Management Authority (GCZMA), which is the

competent authority vested with the statutory discretion to determine whether

compensation is warranted, and if so, in what manner and quantum and not by the

Appellant. The imposition or quantification of compensation cannot be unilaterally

dictated or suggested by the Appellant and lies solely within the jurisdictional domain and

discretion of the appropriate regulatory authority.

41. The Contents of the Para No. 23.16 needs no reply.

REPLY TO ENVIRONMENTAL DAMAGE COMPENSATION 

42. With reference to Para No. 24, it is respectfully submitted that the present appeal arises

from the Impugned Order dated 17.02.2025 passed by the Goa Coastal Zone Management

Authority (GCZMA), pursuant to the issuance of two Show Cause Notices dated

09.02.2024 and 30.07.2024 against Respondents No. 1 to 3. A plain and careful reading of

the said documents reveals that there is no direction, observation, or indication therein that

any form of compensation is to be imposed upon Respondent No. 2. It is further submitted
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that the issue of compensation was never raised by the Appellant in any of the previous 

proceedings and does not form part of the original cause of action. Even assuming without 

admitting that such a plea is maintainable, the same is clearly misdirected, as the authority 

competent to examine and determine such matters is Respondent No. 4, i.e., the GCZMA. 

It is within the exclusive statutory discretion of the GCZMA to decide whether 

compensation is warranted, and if so, to determine the manner, extent, and quantum of such 

compensation. Moreover, the Appellant has no authority, locus, or jurisdiction to direct or 

dictate to the competent authority the imposition or quantification of any amount to be 

recovered as compensation. Any such attempt by the Appellant amounts to a clear 

overreach and is legally unsustainable. The power to initiate, evaluate, and impose 

compensatory liability vests solely with the statutory authority, and not with a private party 

to the proceedings. Accordingly, the Appellant’s contentions in this regard are wholly 

devoid of merit and liable to be rejected. 

REPLY TO OTHER LITIGATION PENDING BEFORE THE PARTIES. 

43. The Contents of the Para No. 25 of the present Appeal need no reply.

REPLY TO LIMITATION 

44. With reference to Para No. 26, it is submitted that the Appellant herein has claimed that the

Impugned Order was received by the Appellant only on 19.02.2025 and therefore the

present Appeal as filed on 21.03.2025 is within the period of limitation. In this regard, it is

submitted that the Appellant has not provided any proof of documents to show that the

Impugned Order was served to the Appellant only on 19.02.2025. It is therefore submitted

that the present Appeal challenging the Impugned Order dated 17.02.2025 ought to have

been filed within a period of 30 days i.e. by 19.03.2025. It is therefore submitted that the

present Appeal is beyond the period of limitation as stipulated under Section 16 of the

National Green Tribunal Act, 2010 and therefore ought to be dismissed on grounds of delay.

REPLY TO JURISDICTION 

45. With reference to Para No. 27, it is respectfully submitted that the contents of the said

paragraph do not warrant any specific response. However, in view of the specific facts and

circumstances mentioned hereinabove, this Hon’ble Tribunal ought not to interfere with

the well-reasoned Impugned Order passed by the Respondent No.4.

46. The contents of Para No. 28 to 32 of the present Appeal need no reply.
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REPLY TO PRAYERS 

47. In view of the submissions made herein above, it is most respectfully submitted that the

Respondent No. 2 has all valid and legal permissions pertaining to the structures which

have been discharged by the Respondent No. 4 vide the Impugned Order and all those

structures have been constructed prior to 1991. Thus, there is no substance in the argument

of the Appellant herein that the Impugned Structures have been constructed after 1991,

without any permissions from the relevant authorities.

48. Therefore, it is submitted that the present Appeal is not driven by any bona fide

environmental concerns but is motivated purely by personal vendetta and an attempt to

settle private disputes. Moreover, the subject matter of the present Appeal has already been

adjudicated upon and disposed of by the Hon’ble High Court of Bombay at Goa. As such,

the same is barred by the doctrine of res judicata. It is therefore submitted that the present

Appeal ought to be dismissed in limine by imposing Exemplary costs on the Appellant.

49. In light of the foregoing submissions, it is most respectfully submitted that the present

Appeal is devoid of merit and is liable to be dismissed, with exemplary costs imposed upon

the Appellant, so as to discourage the institution of such frivolous and vexatious litigation.

Date:  17.11.2025

Place: Pune  Sangramsingh R. Bhonsle, Samridhi S. Jain 

Chaitanya Dixit 

ADVOCATES FOR THE APPELLANT

A-10, LGF, Lajpat Nagar III,

New Delhi-110024 

   samridhi12318@gmail.com 

        Mobile No. 9890210579 
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ANNEXURE R-1

IN THE HIGH COURT OF B0l\1BA Y AT GOA 

Rule 4(E) of the Born bay High Court Public Interest 

Litig.it ion Rules, 2n l U 

P, L L. \.V rit Petition No. 0 ~ /2019 

tA, J'vir. Wenceslau Francis D'Souza & Anr 
{) 

Versus 

State of Goa and others 

INDEX 

Sr. No. 

I. 

2. Points for Con::;ideration 

tvlemo of Pcti1;on 

... Respondents 

Page 
Nos. 

A-c 
l) 

l -32 

4. Annext1re 
structures 

:\ are photo:·, ,,:· the illegal 33-40 

i 
--1-------1 

5. 

6. 

Annexure B ( colly) are copies of show 
and the , 

I 

41-47 
cause notice dated 08.06.::'.012 
complaint dated 25.04.2012 I ! 

1-------1 

Annexurc 
P;cinch~rn:t1n~1 d.11ed 1 (\ (f7.'': · 

C:1l!SC lll)lic;::_" z\:·.itt~(f 23.0},:2(.J()~,t 

)J'IJ(_'< ur ( he I 
1 

I J . l ! 
1r1u t! 1c snow i 

i 
I 
I 

48-53 

-,_,_!, ____ ~.--...... 

I 

f 
.y 
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7. Annexure D ( colly) are copies of the 54-57 
correspondence between respondent no. 9 
and PI, CID Crime Branch 

8. Annexure - E 1s a copy of the letter dated 58-59 

9. 

08.06.2012 

Annexure -F is a copy of the affidavit in 
reply filed by the Respondent no. rO m 
PIL WP 26/2012 

10. Annexure -- G is a copy of the nrder dated 
06.03.2014 

11. Annexure - H(colly) are copies of the orde1 
dated 22.04.20·14, site inspection notice and 
Panchanarna elated 11.12.2012 

12. Annexure-I (colly) are copies ofthe orders 
dated 26.02.2018 

13. Annexure-J ( colly) are copies of the orders 
passed in SLP(s) and Review Application 
before the Apex Court 

60-69 

70-71 

72-77 

78-IM 

109-111 

14. Annexure I< ( co!Jy) are copies of lhe Site I12-J 13 

----l-~~~ed 20.07-._=(J'.~-- .... ___ -·-+-----i 

15. Annexure - L ( colly) are copies of the show 114- J J 7 
cause notices dated 02.08.20 l l 

16. Annexure tvl ( colly) are copies or the 
orders of Jernolilion dated 21. 12.20 l l 

118- l J 9 

17. Annexure - N (colly) are copies of the 120-121 
requisition dated 06.01.2012. 

18. Annexure - 0 is a copy of the letter dated 122-124 
16.04.20 I 0 

19. Affidavit 

20. Wakalatnama 

Place: Panaji, Goa 

Date: 26-04-2019 

12s-111 / 

Advocate for the Petitionern 

r 
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... 

DATE 

2012 

2011 

CHRONOLOGY OF EVEi'TS 

EVENT 

Petitioners filed PIL writ petition No. 26/2012 
before this Hon'ble Court against CRZ 
Notification violations by Respondents 7, 8 and 
12 for illegal constructions of additional 29, 42 
and 10 rooms respectively ir their respective 
hotels/ guest houses fall ng under No 
Development Zone of the Fiigh Tide Line. 

Respondent No. 7 had appliej for renewal of 
registration. She informed the Tourism 
Departmer:t of construction of additional 20 
rooms and reinspection and 
registration of the same to ich the Tourism 
department asked for clearances from t11e 
GCZI\tIA and Goa State Pollution Control Board. 
Respondent 7 failed to produce the documents as 
such approval had never been granted. 

25.04.2012 Petitioners made a complaint to Respondent 9 
regarding such illegal construction by 
Respondent 7 

08.06.2012 Tourism Dept. issued a show cause notice to the 
Respondent 7 to produce relevant documents 
failing which, premises cl be sealed and 
arrears However, no further action 
was taken by either party. 

08.06.2012 Respondent 9 also issued notice to Respondent 8 
regarding illegal existence of 42 rooms instead of 
16 rooms as claimed by Respondent 8 and 
info1111ed Respondent 8 that he as liable for 
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2013 

punishment if unable to produce the relevant 
documents. 

In course of hearing of above mentioned PIL WP 
26/201 Respondents 7 and 8 pleaded that their 
applications for regularization of the disputed 
stmctures was still pending before Respondent 2 
and hence peremptory demolition directions 
could not be passed. 

22.04.2014 In view of this pleading, PILVvP 26/2012 vvas 
disposed off whereby Court observed that if 
regularization was not allowed then Respondents 
2 and 3 must take appropriate action m 
accordance with law to the disputed stmctures. 

26.02.2018 The illegal structures of Respondent 7 became 
part of 2 other writ petitions filed before this 
Hon'ble Court and in Order dated 26.02.2018, 
this Hon'ble Court ordered for the demolition of 
these structures. This Order was upheld by the 
Hon'ble Apex Court. f-------1------------------23 .03.2018 Subsequently, Respondent 7 made another 
application Respondent 2 for regularization of 
the strnctures which was furthered referred to the 
Ministry of Environment, Forest and Climate 
Change and is still pending. 

Thereafter, Respondent 7 exhausted all remedies 
before this Hon'ble Court as \:vell as the Hon 'ble 
Apex Court, all of which were dismissed against 
her. 

28.09.2019 Respondent 7 has purportedly complied with the 
Order of this Hon'ble Court dated 28.09.2019 
and claims to have demolished the illegal 
structures which were subject matter of \VP 
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1186/2018. However, it 1s apparent that 

Respondent 7 has only demolished a small of the 

offending structures and the rest of the illegal 

construction continues to stand. 

Nov. 2019 It has come to the lrnowledge of the Petitioners 

that Respondent 3 had unde1iaken site inspection 

of the 3 disputed prope1iies back in 2011 and 

ordered their demolition for gross violation of 

CRZ notifications and had even· requisitioned a 

demolition squad. However, the matter 

eventually died down and not action was taken 

whatsoever. 

Presently, all 3 di~puted prope1iies continue to 

run as usual with supply water and 

electricity being used to power the illegally 

constructed rooms. 

bev\Q,: u)1"2-}1q 

f¾:f~-~ 

C 
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POINTS FOR CONSIDERATION 

1. Whether the Respondent no. 2 and 3 have failed in their duty 

to demolish the illegal constrnctions the form of Hotel 

Palmgrove Cottages, Sea View Cottages and Village Sol 

Beach Resort owned and constructed by the Respondents no. 

7, 8 and 12, which lie within the No Development Zone and 

are patently illegal under tbe CR.2;, Notification? 

PLACE: Panaji 

DATE: 26-04-2019 ~ 
Advocate for the Petitioner 

1) 
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i/fl\-rieltMMt , 

IN THE HIGH COURT OF BOMBAY AT GOA 

Rule 4(E) of the Bombay High Court Public Interest 
Litigation Rules, 2010 

1 

P. I.L. Writ Petition No. 0 ~ /2019 

1. Mr. Wenceslau Francis D'Souza 

Rio H. No. 23/9, Ward No. IX 

Ansabhat I'vfapusa 

Bardez Goa 

Phone No. 9850167437 

Fax No. Nil 

PAN Number: Nil 

Aadhar Card No.: Nil 

Email: Nil 

Income: 60, 000 p.a 

2. Mr. George Bengamin Fernandes 

FJo H. No. 4/43 (1701 

Porba Waddo, Calangute 

Bardez Goa 

Phone No. 9850025499 

Fax No. Nil 

PANNumber: AAFPF9369Q 

Aadhar Card No.: Nil 

Email: Nil 

Income: 1, 20, 000 p.a 

1 . The State of Goa 

... Petitioners 
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ii 

Through Chief Secretary 

Secretariat Porvorim 

Bardez Goa 

2. Goa Coastal Zone Management Authority 

Through its Member Secretary 

I st Floor, Pandit Deendayal Upadhyay Bhavan 

Pundalik Nagar Porvorim Goa 

3. The Village Panchayat of Calangute 

Through its Secretary 

Calangute Bardez Goa 

4. Dy. Collector & SDO ofBardez 

Office of the Dy. Collector & SDO 

1'1apusa Goa 

Assistant Engineer 

Electricity Depaiirnent 

Division VJ, 0 & Jvf 

Mapusa Goa 

6. The Executive Engineer 

Works Division-XVII, Public Works Depmiment 
Government of Goa 

Porvorim Goa 

Nalini Da Rosa Fernandes 

Saunta Waddo, Calangute, 

Bardez- Goa 

8. Joseph S. Rosa 

Saunta Vaddo, Calangute 

Bardez Goa 

9. The Director 

Department of Tourism 

Paryatan Bhavan 

Patto Panaji Goa 

1 0. The Director 

Directorate of Food and Drugs 

2 
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Government of Goa 

Altinho Panaji Goa 

11.The Senior Tmvn FlanneT 
Town and Country Planning Department 
M.apusaGoa 

12.!Ytrs. Lalan Jacques 

Saunta \Vaddo Calangute 

Bardez Goa ... Respondents 
• All registered acldresr~es. 

PUBLIC INTEREST LITIGATION PETITION 

3 

I. Particulars of the cause/order against which the Petition 
is made: -

1. This Petition is filed to bring to the notice of this Hon'b1e 

Court the failure and inaction, on pari of the respondents 

No. 2 and 3 to demolish the illegal structures namelv 

"Palmgrove Cottages" and "Seaview Cottages" in the 

property bearing survey no. 242/1 of Village Calangute, 

Bardez Goa which fall within the No Development Zone 

i.e. within 200 mts of the High Tide Line constrncted by 

the Respondents no. 7 and 8 herein. 

II. Particulars of the Petitioners 

2. Petitioners are public spirited citizens interested in 
maintaining and preservmg tlw ecology and the 
environment. The petitioners seC:'k to onc:.e again bring 
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through the present petition serious violations of the CRZ 

regulations by the respondents 7 and 8 in the prope1iy 

bearing survey No. 242/1 of village Calangute, Bardez­

Goa within 200 meters of the high tide line. 

3. The petitioner No. 2 is a member of the Organization 

known as "Calangute United (Kongottcho Ekvott) Social 

and Cultural Association" having re gi strati on 

No.348/Goa/2007 ,vhich i:; actively involved m 

environmental and social issues effecting the village of 

Calangute. The said Non-Government Organization has 

taken up matters relating to the environment and have filed 

representations before the Village Panchayat of Calangute 

and have been actively involved in stopping projects being 

built over the sand dunes and those projects blatantly 

violating the coastal zone regulations. The petitioner No. 

2 along with the NGO has taken up issues pertaining to the 

illegal constructions, hotels and projects which have been 

illegally constructed tbe green fields and other areas 

without the approvals and pem11ssion from the Village 

Panchayat and the town and country planning depcl;:tment. 

The petitioner No, 2 is a Right to Information activist and 

has helped various local villagers who have sought his aid. 

HI. Declaration and undertaking of the Petitioners; --
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4. The Petitioners filed this to once again bring 

to the notice of this Hon'ble Court, the blatant violation of 

the Coastal Zone regulations committed by the 

respondents 7 and 8 by constructing pem1anent 

constructions within 200 meters of the high tide line and 

causmg extensions therein without the required 

permission and approvals from the local authorities of two 

buildings knows as "Palmgrove Cottages" and ''Sea View 

Cottages" comprising of 29 illegal rooms and 42 rooms 

respectively which have been constructed with the 100 

metres of the High Tide .Line. 

5. That the 
including the 's 

based on Yvhich the grounds are sed in the petition. 

7. That to the best of the knowledge of the Petitioners and 

research done by them the issues raised in this petition 

were not dealt with or decided in any other petition and 

that a similar or identical petition was not filed earlier by 

them apart from the P.I.L. bearing PIL WP No. 26 of2012 

which came to be disposed ofby this Hon'ble Court vide 

order dated 04.2014 which was not complied with by 

the Respondents No. 2 

8. That the Petitioners understood in the course of 
hearing of this 1)et[t'to11 t]~1e 0ot·i1•t 1") . • I • · ,. l, 1 1,18y ·1 eqmre any secunty 
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to be furnished towards costs or any charges and the 

Petitioners shall comply with such requirements. 

9. That to the knowledge of the Petitioners there is no civil 
' or criminal litigation pending with regard to the subject 

matter of this petition before any other Cami. 

1 0.The Petitioners has no personal interest in the present 

matter. 

IV. Facts in brief, constituting the cause:-

11.The Petitioners had previously filed a Public Interest 

Litigation bearing PILWP No. of 2012 before this ------------Hon'ble Court against violations of the CRZ Notification 

1991, by Respondents no. 7 and 8 herein in the property 

bearing survey no. 242/1 of Village Calangute, Bardez 

Goa within the No Development Zone i.e. within 200 mts 

of the High Tide Line. 

The subject matter of the PIL Petition were illegal 
constructions in of hotels/guest house, rnimely, 
"Palmgrove 

Cottages" 
comprising of29 and 42 rooms respectively, both of which 
__ __:. __ ::,__ ___________ .:c...:.. ______ _ 

lie within 200 mts of the High Tide Line and are within the 

No Development Zone. 

In addition to these two hotels, there exists another 

hotel which is run by the Respondent No. 12, in the name 
and ~tyle of Sol beach resort" consisting of 1 O 
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rooms which also falls within the NDZ under CRZ 

Notification 1991. 

12.Briefly, the case set out by the Petitioners m the 

abovementioned PIL is delineated as under: 

a. It was the case set out by the Petitioners in the 

abovementioned PIL was that the Respondent no. 7 

illegally constructed 29 rooms in the name and stJ:'.'.]~­

of 'Palmgrove Hotels' in the said prope1iy which 

falls within 200 mts the High Tide Line and 

therefore within the NDZ under the CRZ 

Notification, 1991 without any permissions/licenses 

from the Respondent no. 2 and 3. 

It was further the Petitioners' case that the 

Respondent no. 8 constructed additional 10 rooms 

to the structu,re consisting of 16 rooms known as 

'Seaview cottages' without any permissions from 

any authorities. 

b. All the structures in the said prope1iy bearing survey 

no. 242/1 owned and constructed by the 

Respondents no. 7, 8 9 and their predecessors 

are illegal as they fall No Development 
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c. The Respondents no. 7 and 8 have illegally 

constrncted around 71 rooms in their hotels i.e. 

"Palmgrove Cottages" (29 rooms) and "Sea View 

Cottages" (42 rooms). The Respondent no. 12 has 

illegally constructed l O rooms aDd is rnnning the 

business of hotel under the name and style of 

"Village Sol Beach Resort'' 

Annexed hereto and marked as 

Annexure /\ are photos of the 

illegal structures 

d. The Respondent no. 7 initially started with 3 rooms 

in the year 1996, and thereafter constrncted an 

additional 20 rooms illegally without obtaining any 

licenses/permissions whatsoever paiiicularly from 

the respondent no. 2 and 3. 

e. In the year 1996, the respondent no. 7 was granted 

permission for sta1iing paying guest facility in 3 

rooms and certificate of registration of hotel by the 

Respondent no. 9. The said registration was 

renewed time to time for the said 3 rooms although 

the respondent no. 7 kept on extending the structure 

and constructing more rooms in her hotel. 

When the respondent no. 7 applied for 

renevval of registration in the year 201 1, she 
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informed the Tourism Department that she has 

constructed an additional 20 rooms in the said 

property attached to the building Palrngrove 

Cottages and the requested the department to 

reinspect the guest house and register the rooms as 

part of the guest house. 

f. Subsequently, the Assistant Tourist Trade Officer 
requested her to produce clearances from the 

respondent no. 2 and Goa State Pollution Control 

Board. The Respondent no. 7 failed to produce the 

same as she didn't have any such approvals from the 

respondent no. 2 .. 

Thereafter, an inspection was carried out by 

the officials of the Depa1tment of Tourism on 

20.04.2012 and it was noticed that the respondent 

no. 7 had constructed 29 illegal rooms in the said 

property as part of the Palmgrove Cottages and 

subsequently a show cause notice dated 08.06.2012 

was issued to the respondent no. 7 to produce 

relevant documents for registration of the additional 

rooms within l O days of receipt foiling which the 

premises would be sealed and anears wollld be 

recovered from her. This action was taken by the 

respondent no. 9 only upon receipt of a complaint 
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made by the petitioner dated 25.04.2012. No further 

action w,1s taken by the respondent no. 9 thereafter. 

Annexed hereto and marked as 

Annexure - B (colly) are copies 

of show cause notice dated 

08.06.2012 and the complaint 

dated 25.04.2012 

g. The Respondent no. 3 too had conducted a 

Panchanama of the illegal strnctures constructed by 

the Respondent no. 7 way back on 16.07.2009 and 

it was found that the Respondent no. 7 had 

undertaken illegal construction which was an 

extension to an earlier existing structure and 

subsequently it issued a shovv cause notice dated 

23.07.2009 to tbe Respondent no. 7. No fu1iher 

action was taken against the said illegal structures 

thereafter. 

Annexed hereto and marked as 

u 
Annexure - C ( colly) are copies 

of the Panchanama dated 

16.07.2009 and the show cause 

notice dated 23.07.2009 
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h. The respondent no. 8, who is the brother of the 

respondent no. 7, initially had constructed 16 rooms _ 

under the name and style of 'Sun View Cottages' 

and thereafter he constructed an additional 10 

rooms illegally without obtaining any 

licenses/permissions whatsoever particularly from 

the respondent no. 2 and 3. 

\Vhen the respondent no. 9 had inspected the 

Sea View Cottages in the year 1987, they had 16 

rooms and when the said hotel was re inspected on 

07.01.2002, it was found that the hotel had a total of 

28 rooms along with a restaurant. 

The respondent no. 9 had in fact sought the 

intervention of the Police Inspector, CID CB to 

investigate into the said illegal hotel project 

belonging to the respondent no. 8. The site 

inspection and verification of the said illegal project 

revealed that the said project had a newly built 

construction on either side of a S\Vimming pool with 

a capacity of 48 room.s 2..nd that the same were 

\.vithout any construction license 

Annexed hereto and marked as 

Annexure -- D ( colly) 8rc copies 

of the correspondence between 
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respondent no. 9 and Pl, CID 

Crime Branch 

1. A notice dated 08.06.2012 was issued to the 

Respondent no. 8 by the respondent no. 9 stating 

that upon inspection of its illegal structures, it was 

found that there existed 42 rooms instead of 16 

rooms as claimed by the respondent no. 9 and that 

he would be liable for punishment under the Goa 

(Prohibition on Construction) Act, 2005 and also 

that if he was unable to produce relevant 

documents/licenses/permissions \Vithin 10 of 

receipt of tlw lett~r. tbey ,:voulc! he at liberty to seal 

the premises ofh1Us. Sea View Cottages and recover 

the cost as mTcars of lnncl revenue apart from 

. initiation of civil and criminal proceedings. 

Annexed hereto and marked as 

Annexure - E is :1 cnpy of the 

Respondent no. 7 stared 1,1 :1(·1· ,illiclzivir 1fatcd 

14.0!.:2013. 

---------------------
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was forwarded by the Village Panchayat to ~-

GCZMA, the Respondent no. 2 herein. She further 

stated that upon consideration of her application in 

its meeting held on 01.09.2005, the GCZMA ---·-·"•" ------------------
decided that an inspection shall be can-ied out to 

consider the case for regularization vis a vis CRZ 

nonns. She further stated in her affidavit that her 

application for regularization is pending. 

Annexed hereto and marked as 

Annexure -F is a copy of the 

affidavit in reply filed by the 

Respondent no. 7 in PILWP 

26/2012. 

k. When the said PIL \VP No. 26 of 2012 came up for 

hearing before this Hon'ble Court on 06.03.2014, 

the learned Addi. Government Advocate submitted 

that the applicat1on for regularization is under 

consideration before the concerned authorities and 

final decision is awaited within three weeks from 

that day. 

Annexed hereto and marked as 

Annexure - G is a copy of the 

order dated 06.03.2014 

1122



\ "I 

14 

l. During the cmirse of hearing of the said PIL WP, the 

Respondem no. 7 and 8 pleaded before this Hon 'ble Comi that 

their application for regularization is pending with the 

respondent no. 2 herein a.nd that therefore peremptory direction 

of demolition of tbeir structures cannot be passed 

m. It is in view of this pleading on behalf of the Respondent no. 7 

and 8 that the said PIL writ petition came to be disposed ofvide 

order dated 22.04.2014. While disposing of the said Petition, 

the Comi observed that in case the regularisation is not allowed, 

the authorities i.e. Respondent nos. 2 and 3 herein, shall take 

action in accordance with lmv \Vith regard to the disputed 

structures as expeditiously as possible without prejudice to the 

remedy if avaEable to the private Respondents in law. Pursuant 

to the order dated 22.04.2~14, the Village Panchayat of 

Calangute conducted site inspection ol' the illegal structures 

constructed by the Respondents no. 7 and 8 and found two 

buildings comprising of 29 and 18 rooms respectively on the 

site; However, the Village Panchayat of Calangute didn't take 

any further action in the matter. 

Annexed hereto and marked as Annexure -

I-l (colly) are copies of the order dated 

::'.2.04.2014. site inspection notice and 

P::mcha113.111a dared 1 1.12.2012 

L The application for regulari:2:::ttion of the illegal structures. 

referred to in th•~: :-,aid PlL\VP 26/2012, WZ!S 111ade by the 

no. 7 and her 
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predecessors i.e. Late Fr. Mario Pires and his 

brother T\1r. Luis Pires on 24.09.2003. ------------
The said application for regularization was 

made by the Respondent no. 7 and her predecessors 

only to postpone the demolition of the patently 

illegal structures in the said property i.e. all the 

rooms in the Hotel Sea Vievv Cottages (42 rooms), 

· Palmgrove Cottages (29 rooms) and Village Sol 

Beach Resort (10 rooms), however, in view of tl1e 

statement made on her behalf, this Hon'ble Court 

was pleased to dispose of the Petition. 

o. The Respondent no. 2 has deliberately and 

mischievously kept the application of regularization 

of the Respondent no. 7 pending for over 16 years 

now. 

p. It is apparent that the respondent nos. 7 and 8 in 

collusion with the respondent no. 2 have kept the 

said application for regularization pending and this 

is gross abuse of justice. 

q. The respondent No. 7 has subsequently made --
another application dated 23.03.2018 to the 

respondent no. 2 for regularization of the said 

structures and the same upon being discussed in the 

176th . f·' h meetmg o t e respondent no. 2, has been 

refened to the Mini0try or Environment, Forest and 
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Climate Change and that too is apparently p;:nding 

This is yet another attempt to abuse the process of 

law and continue to run their business illegally. 

r. Part of the illegal structures constructed by the 

Respondent no. 7 have also been the subject matter 

of two writ Petitions filed before this Hon 'ble 

namely Writ Petition No. 2014 and Writ 

Petition No. 764 of 2015. 

A structure described as an 'illegal 

constmction consisting ground+ t\:vo floors and 

a s,virnming pool' was to demolished by 

the Respondent no. 3 demolition order dated 

15 .10.2010 was the subject matter of 'Writ Petition 

No. 749 of 14 and another structure described as 

'illegal structure in the form of second floor in the 

building opposite to the ground + two floors' was 

the subject matter of Writ Petition No. 764 of 20] 5. 

s. This Hon'ble Court vide orders dated 26.02.2018 

confirmed the action of demolition against the said 

structures. 

lt is pertinent to note that paii of the illegal 

structures this Petition also formed part of '\Vrit 

confirmed the demolition of those structures which 
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was subsequently upheld by the Hon 'ble Apex 

Court. 

Annexed hereto and marked as 

Annexure I (colly) are copies 

of the orders dated 26.0'.2.2018 

t. The Respondent no. 7 thereafter exhausted all her 

remedies by filmg reviews applications before this 

Hon'ble Court, SLP(s) before the Hon'ble Apex 

Court and Review Applications before the Hon'ble 

Apex Court, all of which were dismissed against 

her. 

Annexed hereto and marked as 

Annexure J ( colly) are copies 

passed in 

SLP(s) and 

Application before the 

Court 

u. Recently, the Respondent no. m purported --------
compliance of the order dated 28.02.2019 passed by 

this Hon'ble Court in Writ Petition No. 1186 of 

2018, claims to have demolished the illegal 

structures which were tbe subject matter of the Writ 

Petition No. 1186 of 2018 which were also the 

1126



18 

subject matter of Writ Petition No. 749 of 2014 and 

Writ Petition No. 764 of 2015. (Structure 

described as the 'illegal construction consisting 

of ground+ two floors and a swimming pool' and 

'illegal structure in the form of second floor in 

the building opposite to the ground + two 

floors'). 

However, i1 is apparent that the Re:::pc:~dent 

no. 7 has only demolished a smali part of the 

offending structures and the said illegal structures 

continue to stand and the Respondent no. 7 continue --..-... "-

to run her hotel business in the said structures. 

v. Notwithstanding her partial demolition of the illegal 

structures, the Respondent no. 7 and 8 continue to 

can-y on their business of hotel and are enjoying 

water and electricity supply illegally without the 

sanction of the Electricity Depariment. Respondent 

no. 7 and 8 had obtained electricity connection for 

their domestic uc;e and they use the same electricitv 

to power the illegal roomc;. 

v.r. The entire project comprising of "Palmgrove 

Cottages" and "Seaview Cottages" is being run by 

the Respondent no. 7 and 8 illega11y in the ::.f:.s-:.,uce 

of any pennission/license from the Respondent no. 

2 and 3. The Hotel "Village 801 Beach Resort" 
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which is owned bv the Respondent no. 12 too is ~-~ 

being 11111 illegally. 

x. All the three hotels, namely, "Palmgrove Cottages", 

"Seaview Cottages" and "Village Sol Beach 

Resort" fall within the l'IDZ under the CRZ 

Notification 1991 and as such as are liable to be 

demolished. 

y. In fact, the Petitioners have now learnt that, the 

respondent no. 3, i.e. the Village Panchayat of 

Calangute had caiTied out site inspection way back 

on 20.07.2011 ofd1.e iilegal structures i.e. (1) Sea 

Vie\v Cottages consisting of 42 rooms and (2) 

Village Sol Beach Rernrt consisting of l O rooms, 

belonging to the Respondem no. 8 and J 2 

respectively and it was found that the Respondent 

no. 8 and 12 have constructed structures in gross 

violation of the CRZ Notification 1991. 

It was fu1iher noticed that sand dunes were 

cut to an extent of 20 metres for carrying out the 

illegal construction. It was also noticed 4 wells have 

been contracted vvithin 200 mts of the HTL and 

solar heater systems were erected. It was further 

noticed that the Respondent no. 8 and 12 have 

constructed sentic tanks. A Pc1nchanamu wns 
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accordingly drawn up and attached to the site 

inspection report. 

Annexed hereto and marked as 

Annexure K ( colly) are copies 

of the Site inspection report 

dated .07.2011 

z. Subsequently, the respondent no. 3 issued Show 

Cause Notices dated 02.08.2011 to the respondent 

no. 8 and 12 to shO\v cause as to why their illegal 

strncture not be demolished the Panchayat. 

Annexed hereto and marked as 

Annexure L ( co11y) are copies 

of the show cause notices dated 

02.08.2011 

aa. Thereafter, on 21.12.201], the responded no. 3 i.e. 

the Village Panchayat of Calangute issued Orders of 

demolition each to the Respondent no. 8 and J 2 

directing them to demolish illegal structures in ·-------=------
their property within a period 7 

of the notice failing which 

from receipt 

Panchayat would 
demolish the structures themselves. 

Annexed hereto and marked as 

Annexure M are copies 

1129



.. : :;!(1.K,~-W/!ij·¥.!1','!'¥TP'11:$(! :;1;1!111!!!1!f~~1.""·""'''\k'.'\WIN'''·l!'•llr1i,:•'!!1:!I,..'. 

21 

of the orders of demolition dated 

21.12.2011 

bb.Thereafter, the Respondent no. 3 also requisiLioned 

for demolition squad to demolish the illegal 

structures refeITed to in the demolition orders. 

Annexed hereto and marked as 

Annexure- N (colly) are copies 

of the requisition dated 

06;01.2012. 

cc. Intriguingly, the matter died down thereafter and no 

action whatsoever was taken to demolish the said 

illegal structures in accordance with the Order of 

demolition dated 21.]2.2011. It is pertinent to note 

that these demolition orders were never challenged 

by the Respondent no. 8 and 12 and as such have 

attained finality and it was the duty of the 

Respondent no. 3 to implement such orders of 

demolition which were passed as long as in the year 

201 l. 

The Respondent no. 8 and 12 in collusion 
-------- ·---- ·-------

with the Respondent no. 3 
have sun-eptitiously ~-----·-·-----------------·-

buried tbe said orders of demolition dated 
-----------------·-----·--·-·---
21.12.201 J in gross abuse of la\:v . .. ___________ _ 
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dd. Further, the Petitioners have come into possession 

of a list of illegal .structures dated 16.04.2010 

prepared the Respondent no. 2 in the Bardez, 

Pemem, Tisv-1adi and Bicholim Talukas which was 

submitted to the Additional lector-II, 
1
N01ih Goa 

District in order conduct summary inquiry in each 

matter. 

ee. The structures belonging to Respondent no. 8 and 

12 find mention at Sr. No. 14 and Sr. No. 21 of the 

said list. The Construction of Respondent no. 8 was 

stated to be within 50 mts the High Tide Line and 

the construction of the Respondent no. 12 was 

stated to be within CRZ limits. The illegality in 

respect of Respondent no. 8 was stated to be 'illegal 

construction of cottages, illegal excavation of 

Foundation' and the illegality m respect of 

Respondent no. 12 was stated to be illegal 

construction 1 0 rooms, compound wall and a 

septic tank as l as illegal cutting sand dunes. 

Source of Information:-

Annexed hereto and marked as 

Annexure O is a copy of the 

letter dated 16.04.20 l 0 
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13 .The intonation gathered by the Petitioners is based on their 

personal knowledge of the facts of the case, since the 

petitioner No. 1 is a public spirited citizen, the petitioner 

no. 1 is familiar with the 'village of Calangute and has a 

fondness for the village particularly the beach and is 

concerned about its protection. petitioner No. 2 being 

a Member of an NGO is a resident Calangute wherein 

the illegal constructions have been can-ied out by the 

respondents 7 

Petition have 

S. The documents annexed to this 

obtained by the Petitioner. under the 

Right to Information 

Respondent no. 2 and 3. 

from the ce of the 

VI Nature of the Hl]urv caused / apprehended & 

Grounds:-

14.Aggrieved by the inaction of the Respondents no. 2 and 3 

in failure to demolish the said illegal structures in 

compliance of the order of this Hon'b]e Court, the 

Petitioners prefers the present Petition on the following 

amongst other grounds taken without prejudice to one 

another. 
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I. 

The PIL \VP No. 26/2012 filed by the 

Petitioners was disposed of by this Hon 'ble Comi 

on the understanding that Respondent no. 7 and 8 

had filed an application for regularization of the 

illegal construction and that the same was likely to 

be examined by the authorities on 25.04.2014 i.e. 

three days after the petition was disposed of. 

Vide Order dated 22.04.20]4 passed in PIL 

WP No.26/2012, this Hon 'ble Court disposed of the 

Petition under the impression that the application 

would be decided as soon as possible and the matter 

would proceed forthe1· in accordance with law. 

However, the Respondent no. 7 and 8 

managed to puli a fast one on this Hon 'ble Com1 

upon submitting that their application for 

regularization V,'ould be examined by the authorities 

shortly and in tl1at light the petition may be disposed 

of. 

However, this Hon 'ble Cami had 

categorically observed in the same order that in case 

the regularization is not allowed, the authorities i.e. 

the Respondent no. 2 and 3 herein shall take action 

in accordance with Jaw with regards to the disputed 
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structures as expeditiously as possible without 

prejudice to the remedy available to the private 

Respondents in law. 

Therefore, it was incumbent upon the 

Respondent no. 2 i.e. the GCZMA to decide upon 

the application for regularization of structures as 

expeditiously as possible. The Respondent no. 2 has 

sat over the application for over 16 years now and 

this is nothing short of travesty of justice and gross 

negligence on part of the Respondent no. 2. 

The Respondent no. 3 also ought to have 

proceeded to demolish the said structures in light of 

the order passed by this Hon'ble Comi in PIL \VP 

26/2012 dated 24.04.2014. 

It is pertinent to note that part of the illegal 

structures in this Petition also formed part of Writ 

Petition No. 749/2014 and tliis .Hon'ble Couii 

confim1ed the demolition of those structures which 

was subsequently upheld by the Hon 'ble Apex 

Court. Therefore, it is apparent that the structures 

are patently i11egaI and cannot be allowed to 

continue. They should therefore ought to be 

demolished by the Respondent no. 2 and 3 

forthwith. Every authority entrusted Yvith law and 
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order is liable to act in facilitating and implementing 

the such demolition. 

ii. 

Despite there being Demolition orders being passed 

against the illegal structures against the Respondent 

no. 8 and 1 the Respondent no. 3 i.e. Village 

Panchayat has not enforced its own order for over 8 

years now. 

The demolitions dated 21.12.201 I 

passed by the Respondent no. 3 against the iilegal 

structures constructed by the Respondent no. 8 and 

Respondent no. 12 i.e. the Hotel "Sea Vi~w 

Cottages" and "Village Sol Beach Resort" were 

never challenged by the Respondent no. 8 and the 

Respondent no. 12 and 

finality. 

have attained 

It is the duty of the of the Respondent no. 3 

to demolish the illegal structures which the 

Respondent no. 3 itself found to be illegal and the 

Respondent no. 3 is 
failed in its duty to 

enforce its own order. This amounts to severe 

dereliction of duties on pai1 of the Respondent no. 

3, 
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It is therefore the structures ought to be demolished 
f01ihwith by the Respondent no. 3 in compliance of 
its own demolition orders. 

iii. 

The failure and inaction on the part of the 

Respondent no. 5 and 6 to disconnect the electricity 

and water supply to the offending structures, also 
amounts to disobedience to order dated 24.04.2014 
passed this Hon'ble Court in PIL\VP 26/2012. 

The Respondents no. 7 and 8 obtained electricity 

connection for their domestic use and thereafter 
transmitted the same electricity unauthorizedly and 

illegally to the illegal rooms constructed by them 

which are used commercially. The respondent no. 5 
ought to have realized this and disconnected the 

electricity connection to the said illegal structures. 

JV. 

The Respondent no. 7 and 8 have till date not 
obtained regularization of their illegal 
structures and their so called pending applications 
(for 16 years) ought to be deemed as dismissed and 
therefore in accordance with the d:::i-Led 
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24.04.201,t of this .Hon'blc Court passed in PIL WP 

26 of 2012, the Respondent no. 2 and 3 ought to 

proceed demoiition of the said illegal structures. 

v. 

The Respondent no. 2 has culpably failed and 

neglected in their duty to firstly, decide the 

application and keep it pending for over 16 years 

and secondly. in proceeding with demo! ition in the 

event it had not allowed the regularization 

application of the Respondent no. 7 and 8. The 

respondent no. 3 has remained a mute spectator with 

regards to the il!egal strnctures which are the suhject 

matters of this Peticion. The Respondent no. 3 ought 

to have oassed an order of demolition in respect of i • 

the said illegal strnctures in tl1e absence of 

licenses/permissions fi·om itself and regularization 

from the Respondent no. 2. 

VI. 

Any other grounds as may be advanced in the course 

of arguments. 

VU. Any reuresentation etc. made: --·--------

15. The Petitioner has brought the issue to the notice to the 

various authorities right frortl the year 2012 inwards 
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requesting them to demolish the said i1lega1 structti.1e:; and 

to stop the illegal ~peration of the hotel business run in the 

said illegal structures i.e. "Palm grove Cottages", ''Sea 

View Cottages" cilld "Village Sol Beach Resort" 

VIII. Delav, if any, in filing the Petition and explanation 

thereof: -

16.The Petitioners submits that there is no delay in filing the 

present Petition. 

IX. Jurisdiction and Alternative legal remedies: -

x. 

17.This Hon'ble Court has every jurisdiction to entertain, try 

and dispose of the present petition. 

18. The Petitioner has not filed any other petition on the 

subject matter of the present petition, in this Ifon 'ble Court 

or in the Supreme Comt of India. 

l 9.The Petitioner has 110 alternate legal remedy available on 

the subject matter of the present petition, and the reliefs 

sought herein if granted, will meet the ends of justice. 

Documents relied upon: -

20.The documents at Annexure-A to Annexure-O herein 
above mentioned. 

XI Relief's Prayed For: -
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a. A writ of Nlandamus, or any other writ, order or 

direction in the nature of mandamus, or any other 

appropr1ate Writ, order or direction, directing the 

Assistant Engineer, Electricity Department, 

Division VI, 0 & M, Mapus;:i Goa and the 
Executive Engineer, Works Division-XVII, 

Public W arks Department to forthwith 

disconnect the Electricity and water supply to the 

offending srructures respectively in a time bound 
manner, 

b. A writ of 1viandamus, or any other ,vrit, order or 

direction in the nature of mandamus, or any other 

appropriate vVrit, order or direction, directing the ! 

Village Panchayat of Calangute to demolish the 

said offending structures with all necessary 

assistance from the Respondent no. 4 in a time 
bound manner. 

c. Interim reliefs in tenns of prayer clauses (a) and 
(b). 

d. Any other Order this Hon'ble Comi may deem fit 

in facts and circumstances of the case. f XE, Caveat: -

No notice of caveat has been received by the Petitioner till the 
filing of this PIL Writ Petition. 
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Place: Panaji Goa 

Date:25/04/2019 

Advocate for the Petitioner 
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TRUE COPY

VERIFICATION 

I, Mr. Wenceslau Francis D'Souz::i, major of age, Indian National, 

resident of H. No. 23/9, Ward No. IX, Ansabhat Mapusa Bardez Goa, 

the Petitioner No. 1 in the present PIL Writ Petition do hereby verify ••• J l, 
the contents of Paras ~ 7- to be true and COITect to ,~ 1 

my knowledge and contents of Paras 4 S C ~ 1 l O are · ~ 

based on legal advice which I believe to be true. \f'f 

~/ 

D~ponent 

Place: Panaji, Goa 

On this 251h day of April 2019 

Identified by me: 

I 
Advocate for the Petitioner 

AJ .. r 1 ro,~ 
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ANNEXURE R-2
IN THE HIGH COURT OF BOMBAY AT GOA 

PUBLIC INTEREST LITIGATION WP NO. 4 OF 2020 

WENCESLAU FRANCIS D'SOUZA AND 
ANR., 

Versus 

THE STATE OF GOA, THR. CHIEF 
SECRETARY AND 11 ORS., 

Mr. N. Amonkar, Advocate for the Petitioners. 

.. . Petitioners 

. . . Respondents 

Mr. Manish Salkar, Government Advocate for Respondent Nos. 
1, 2, 4, 5, 6, 9, 10 and 11. 

Coram:- M. S. SONAK & 
SMT. M. S. JAWALKAR, JJ. 

Date:- 22nd January, 2020 

P.C. 

Heard Mr. Amonkar, the learned Counsel for the petitioners. 

2. Issue notices to the respondents, returnable on 17.02.2020. 

3. Mr. Salkar, the learned Government Advocate waives service 

on behalf of respondent nos. 1, 2, 4, 5, 6, 9, 10and11. 

4. In addition to the usual mode of service, private service is 

permitted. Petitioners to file affidavit of service. 

5. Further, we direct the respondent no. 2 to carry out inspection 

at the site, in order to determine whether, there is any prima facie 

::: Uploaded on - 30/12/2020 ::: Downloaded on - 23/07/202511:34:13 ::: 
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2 PILWP/4/2020 

merits 1n the allegations of the petitioners that the structures, 

which are subject matter of present Petition, are indeed in 

violation of CRZ notification, or not. 

6. Respondent no. 3 to file affidavit in this matter on or before 

the next date by service of advance copy of the same to the 

learned Counsel appearing for the petitioners. 

7. Stand over to 17.02.2020. 

SMT. M. S. JAWALKAR, J. M. S. SONAK, J. 

EV 

4t 
::: Uploaded on - 30/12/2020 ::: Downloaded on - 23/07/202511:34:13 ::: 
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ANNEXURE R-3
2021:BHC-GOA:1100-DB 

n\' 1\JDICAru~/' 

;:,"" '1 

0° 11 PIL WP 4 OF 2020.ODT 
& " 
Et ~ 

IN THE HIGH COURT OF BOMBAY AT GOA 

PIL WRIT PETITION NO. 4 OF 2020 

WENCESLAU FRANCIS D'SOUZA 
AND ANR., ... PETITIONERS 

Versus 
THE STATE OF GOA, THR. CHIEF 
SECRETARY AND 11 ORS., ... RESPONDENTS 

None for the Petitioners. 
Mr. Manish D. Salkar, Government Advocate for 
Respondent Nos. 1, 2, 4, 5., 6, 9, 1 O and 11. 
Ms. Siddhiya Arlekar, Advocate holding for Mr. Nikhil Pai, 
Advocate for Respondent No. 3. 
Mr. Yogesh V. Nadkami with Ms. Divya Shirgam, 
Advocates for Respondent No. 7. 
Mr. N eelesh A. Takkekar, Advocate for Respondent No. 8. 
Mr. Valmiki Menezes, Advocate for Respondent No. 12. 

P.C: 

CORAM: MANISH PITALE & 
M. S.JAWALKAR,JJ. 

DATED: 24th SEPTEMBER 2021 

1. This Petition was filed in public interest, seeking directions 

for demolition of certain alleged offending structures of 

respondents 7, 8 and 12, on the allegation that these structures 

violate the various requirements of law including the coastal zone 

Regulation. While issuing notice in this Petition, a direction was 

given to respondent no. 2-Goa Coastal Zone Management 

Authority (GCZMA) to carry out the site inspection to determine 

Page 1 of 3 

24th Sept. 2021 

::: Uploaded on - 24/09/2021 ::: Downloaded on - 23/07/202511:36:31 ::: 

1144



~ 1\JDICAru,. ~" ,: 
o.;;,<>.-

::r:0 11 PIL WP 4 OF 2020.ODT 
0 ~ 

Et ~ 

as to whether there were any merits in the allegations levelled by 

the petitioners. 

2. In pursuance of the said direction, a site inspection was 

carried out on 13.02.2020 by the GCZMA and a report dated 

26.02.2020 was prepared. It is recorded in the said report that 

both the petitioners along with their Counsel were present at the 

site when the inspection was undertaken. 

3. The findings and recommendations relevant for the present 

Petition read as follows: 

FINDINGS AND RECOMMENDATIONS: 

39. The two demolition orders of the Village 
Panchayat of Calangute dated 28.01.2010 and 
12.10.2012 have been fully complied with by the 
R7 Nalini da Rosa Fernandes. 

40. The structures within the NDZ of larger 
property under Sry. no. 242/ l of village Calangute 
owned by R7 and R8 indicated by the petitioner's 
during inspection prima fade appear to be legal 
and existing prior to February 1991 on basis of 
documents made available and other reference 
material accessed and cited by us. 

41. The structure claimed to be owned by Rl2 
Lalan Jacques is outside the NDZ. Besides, it 
appears to be built between 1994 and 1998 on 
land that was converted under LRC for commercial 
purposes prior to 1991. 

Page 2 of 3 

24th Sept. 2021 

::: Uploaded on - 24/09/2021 ::: Downloaded on - 23/07/2025 11:36:31 ... 

1145



TRUE COPY

<9 
11 PIL WP 4 OF 2020.ODT 

<ll 
~ 

4. As recorded in the order dated 17.09.2021, the petitioners 

have not been appearing in this Petition. In fact, in the said 

order, it was recorded that the present Petition would be taken up 

for final disposal today. 

S. Even today, when the Petition is called for hearing, none 

has appeared on behalf of the petitioners. 

6. The site inspection report submitted by the GCZMA does 

indicate that the structures in respect of which allegations were 

made in the present Petition, have been found to be in 

compliance with the requirements of law. There are no objections 

raised by the petitioners. Hence, we are of the opinion that the 

present Petition need not remain pending before this Court. By 

taking the findings and recommendations of the GCZMA on 

record as aforesaid, the present Petition is dismissed. Needless to 

say that the petitioners would be at liberty to take such steps as 

available in law in respect of the aforesaid report submitted by the 

GCZMA. 

M. S.JAWALKAR, J. MANISH PITALE, J. 
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ANNEXURE R-4

IN THE HIGH COURT OF B01v1ABY AT GOA 

CF ) 13 u /'2,C, 12 

rv1isc. Civil Application No. /2022 

In 

PIL Writ Petition No. 4/2020 

Mr. vVenceslau Francis D'Souza ... Applicants 

Versus 

1.The state of Goa 

And 11 others ... Respondents . 

INDEX 

Sr.No. Particulars Annex Pg.No. 

1. :Wiemo of Application for 1-10 

recall of order dated 

24/09/2021 along v\~th 

Supporting Affidavit 

2. Copy of the Order dated A 11-13 

24/09/2021. 
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26/02/2020. 
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IN THE HIGH COURT OF BOlVIABY AT GOA 
(F) 13:Lo/Q.oJJ.,,, 

l\!Iisc. Civil Application No. /2022 

In 

PIL Writ Petition No. 4/2020 

1. Mr. Wenceslau Francis D'Souza 

59' years of age 

R/o H.No. 23/9, Ward No. IX, 

Ansabhat Mapusa Bardez Goa 

Phone No. 9850167437 

Fax No: NIL 

PAN Number: NIL 

Adhar Card No. NIL 

Email Id: NIL 

Income : 60,000 p.a. 

2. Mr. George Bengamin Fernandes 

b<g years of age 
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R/o I-I.No. 4/43 (1701/2) 

Porba 1,AJaddo, Calangute, 

Bardez 

Phone No. 9850025499 

Fax No: AAFPF9369Q 

PAN Number: NIL 

Adhar Card No. NIL 

Email Id: NIL 

Inc01ne: 1,20,,000 p.a. 

Versus 

state of Goa 

Through Chief Secretary 

Secretariat Porvorim 

Bardez Goa. 

... Applicants 

t/· Goa Coastal Zone Management Authority 

Through its Member Secretary 

floor, Pandit Deendayal Upadhyay Bhavan 

1150



✓ 

Pundalik Nagar Porvorim Goa. 

3. The Village Panchayat of Calangute 

Through its Secretary 

Calangute Bardez Goa. 

4. Dy. Collector and SDO of Bardez 

Office of the Dy. Collector & SDO 

MapusaGoa. 

5. Assistant Engineer 

Electricity Department 

Division VI,O & M 

Mapusa Goa. 

/6. The Executive Engineer 

Works Division-XVII, Public Works 

Department Government 
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of Goa Porvorim. 

7. l'vls. Nalini Da Rosa Fernandes 

Sauta Waddo, Calangute 

Bardez Goa. 

8. Joseph S. Rosa 

Santa Waddo, Calangute 

BardezGoa. 

The Director 

Department of Touris1n 

Paryatan Bhavan 

Patto Panaji Goa. 

10. The Director 

Directorate of Food and Drugs 

Govern1nent of Goa 
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Altinho Panaji Goa. 

/11. The Senior To,,vn Planner L 
Tov.rn and Country Planning Depart1nent 

Mapusa Goa. 

12.Mrs. Lalan Jacques 

Saunta Waddo Calangute 

Bardez Goa. ... Respondents 

*Above mentioned are major in age. 

*Above mentioned are registered addresses of 

Parties. 

APPLICATION FOR RECALL OF ORDER 

DATED 24/09/2021 

MAY IT PLEASE YOUR LORDSHIP 

The Applicant state and submit as under: 
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1. ,-,,,,.", application is filed recall of 

order dated 24/09/2021 of this Hon'ble Court in 

PILWP 4/2020 whereby the petition was 

disposed of 1vith an observation that appropriate 

action has been taken. 

Annexed hereto as Annexure A is a copy of the 

Order dated 24/09/2021. 

2. The PILWP 4/2020 was filed to seek 

enforce1nent of demolition order dated 

6/1/2012 of the GCZMA pertaining to illegal 

construction carried out by Respondent no. 8. 

The Petitioner also sought enforcement of 

demolition order dated 21/12/2011 and 

22/12/2011 pertaining to illegal construction 

carried out by Respondent No. 7. 

3. The said illegal structures are been used to 

operate cmnmercial hotel business in village 
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Calangute and are shown in the photograph 

annexed at page 33 - 40 of the said Petition. 

4. The Applicant states that purported con1pliance 

report dated 26/02/2020 has been filed by the 

Respondents. The said report itself does not 

state that all illegal structures which were 

subject matter of the said de1nolition have been 

de1nolished. 

Annexed hereto as Anne;\."Ure B is a copy of the 

Report dated 26/02/2020. 

5. It is humbly submitted that the observation that 

appropriate action has been taken is incorrect 

and the illegal structure continue to exist and 

are being used for commercial activity. 

6. It is submitted that the Applicants Advocate lost 

track of the matter and did not appear frmn 

26/08/2021 onwards and consequently the 
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of Writ Petition. 

7. It is sub1nitted that the illegal structures which 

are subject matter of the said demolition orders 

are still exist and no action has been taken for 

implementation of the demolition order. 

8. It is sub1nitted therefore that the order dated 

24/09/2021 disposing the Writ Petition is liable 

to be recalled and PILWP 4/2020 may be 

revived so that the authorities can be directed to 

-- -perf-0rtTI~-H1eil<-publie clttty-ftnd--enfuree4hP---­

demolition orders. 

9. PRAYER- It is therefore hu1nble prayed that 

Order dated 24/09/2021 disposing of the 

PILWP 4/2020 may be recalled and the said 
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Petition may be listed for achnission and further 

consideration. 

Porvorirn 

17/06/2022 APPLICANT NO. 2 

ADV. FOR APPLICANTS 

AFFIDAVIT 

I, MR. GEORGE BENGAMIN FERNADES, 

age years, married, R/o H.No. 4/ 43 

(1701/2), Porba Waddo, Calangute, Bardez Goa, 

the Applicant No. 2 herein being conversant 

with the facts of the case do hereby solemnly 

verify and state that the contents of paragraphs 

1-8 are true to 1ny own knowledge and contents 
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of paragraphs .9. is in the nature of the legal 

subn1issions based on legal knowledge ·which I 

believe to be true. 

Verified at Porvorim on this 17th day of June , 

2022. 

Identified by 
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IN THE HIGH COURT OF BOMBAY AT GOA

MISC. CIVIL APPLICATION NO.1320 OF 2022 (F)
IN

P.I.L. WRIT PETITION NO.4 OF 2020

WENCESLAU FRANCIS
DSOUZA AND ANR. … Applicants

Versus

THE STATE OF GOA, THR.
CHIEF SECRETARY AND 11 ORS. ... Respondents

Mr. J.J. Mulgaonkar with Ms. Rupa Banaulikar, Advocates for the
Applicants.

Mr. Devidas Pangam, Advocate General with Mr. Manish Salkar,
Government Advocate for Respondent Nos.1, 2, 4, 5, 6, 9, 10 and 11.

Mr. P.A. Kamat, Advocate for Respondent No.3.

Mr.  Sangramsingh  R.  Bhonsle  with  Ms.  S.  Jain  and  Mr.  Saish
Mandrekar, Advocates for Respondent No.7.

Mr. Neelesh Takkekar, Advocate for Respondent Nos.8 and 12.

CORAM: G.S. KULKARNI & 
BHARAT P. DESHPANDE, JJ.

DATED: 15th October, 2022

P.C.:

1. After the application was heard for some time, learned Counsel for

the Applicants seeks leave to withdraw this application as already a liberty

has been provided to the Applicant in the order dated 24.09.2021 passed

by a Coordinate Bench of this Court while disposing of the said petition.

Page 1 of 2
15th October 2022
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2. Learned Counsel for the Applicants, on instructions, submits that

the Applicant No.2 is present in Court.

3. Application is disposed of. No costs.

BHARAT P. DESHPANDE, J. G.S. KULKARNI, J. 
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ANNEXURE R-6
Item No.5 (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

(By Video Conferencing) 

ORIGINAL APPLICATION NO.116 2022 (WZ) 

Mr. Wenceslau Francis D'souza and another .... Applicants 

Versus 

State of Goa and others .... Respondents 

Date of hearing: 09.01.2023 

CORAM: HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicants Ms. Rupa Banaulikar, Advocate holding for 
Mr. Jagannath Mulgaonkar, Advocate 

ORDER 

1. From the side of the applicants, learned counsel Ms. Rupa 

Banaulikar, holding for Mr. Jagannath Mulgaonkar, learned Counsel, 

has appeared today and not learned counsel Mr. Mulgaonkar who had 

appeared earlier on 02.01.2023. Mr. Mulgaonkar, learned counsel for the 

applicants, who had appeared earlier on 02.01.2023, had sought time till 

today to seek instructions from the applicants as to whether this Original 

Application is to be pressed or not, because of the view expressed by us 

in paragraph No.6 of our order dated 02.01.2023 wherein we had made it 

clear that the order dated 24.09.2021 passed by the Hon'ble High Court 

appears to have been passed on merits taking into consideration the 

inspection report which was got submitted from GCZMA at their instance 

and after having relied upon the same, the said PIL Writ Petition was 

dismissed. Thereafter, the recall application was also moved but the 

same was not pressed. We had expressed our view that there was no 
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clarity in the order of the Hon'ble High Court mentioned above granting 

the liberty to the applicants to approach this Tribunal. Therefore, this 

Original Application is not entertainable by us because if we entertain it, 

there could be a possibility of conflicting order being passed by us as the 

order passed by the Hon 'ble High Court appears to have been passed on 

merits. 

2. Accordingly, we dismiss this Original Application at the admission 

stage itself. 

January 09, 2023 
O.A. No.116 of 2022 (WZ) 
NPJ 

Dinesh Kumar Singh, JM 

Dr. Vijay Kulkarni, EM 
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No /   /430/77/303, 

 Collectorate of Goa, 

 Panaji, P.O. No4 03 001 

Dated 26 th July 1977 

ORDER 

Whereas Fr Mario Pires, resident of Calangute Village, Bardez Taluka, Goa 

Districtmade an application dated 25/4/77 to the Collector of Goa under Section32 

of the Goa, Daman and Diu Revenue Code 1968 for conversion of use of agricultural 

land to non-agricultural, i.e. for commercial purpose of the land bearing Survey No 

242, sub-div. No.1 (part), situated at Calangute village, Bardez Taluka, Goa Situated 

at Calangute village, Bardez Taluka, Goa District.admeasuring 3760 sq. meters. 

belonging to the applicant more particulary described in the appendix I hereto and 

indicated on the site plan annexed hereto: Whereas on enquiry it has to be found that 

there Is no objection over the proposed conversion of use of said land for commercial 

purpose. Now therefore, I, Narendra Prasad, Collector of Goa, exercise of the powers 

conferred on me by virtue of section 32 of the Goa Daman and Diu Land Revenue 

Code 1968, hereby allow the said conversion of use of said land from agriculture to 

non-agriculture purpose, subject to the provisions of the said code and rule 

thereunder and If on the following nine conditions viz, 
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ANNEXURE R-8

u.,t,e 27th J1111c, HHS. 
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i',iuchay,1 t llegula t inu 1>?:1•·1e11tl11e11t ,.ct. lf!G'l. 

,, , LI, reicrcucc to y,,ur il~pl JC,1 t1,,11 ,J,1 , .• •;J :, - r, - 7'3 
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Up.-,u o,w,pl••t i,111 u11 t -·, tile pl l11th level. 
t: 1,.-111 tot,11 C,uq;1leti,111 if t.lte buil,llui~ wit!, a :ieptic t;1111c. 

•I,. Y,111 :;t1;i L1 111>t ,>ocupy the h•1 il.ll11g u11le1rn y,1,1 .ir:•ly frir ,,cc11n,11Jcy 
e•irt ll"ic,it1i :21 ,l.!ys J11 .1.1v.111cc ,11111 ri!ceive the trn,,e 1.r.Jr.i tlte l'a11ol1-
:1y,1 t regulit t. i,Jll ,1L hu Uili11g nil e l'.171. 

5 • . dt.P.r e,,i:ipleti,>11 of ti,~ r.->t1:,tructl,>11 c,1,irnlete ,111 cert.ifh:,1t.i, ~-' 
tll~~ Sd l,1 '~~;~n~ tr.JC t ~-•lil sh.lu l 11 h~ t.:,,11.:-ll h/'.,. ~f,lfi ,1, •::), 1 t,:.r~ t ~.d.e J .. , .... --~:. ... .:.,:.,;_ 

'i·L,t: t ir-,~,·cc i,1 v,~l i·i ·;-.,r .:1,r,~,.:. •,·t?1tl-!-l '[r"'"'\q t ' !.tl,•> )~· L•:-: ,, ,! 
•-••,;;er rui1.~ 7 ,!J ,,,4•J (;,,_, D~.:,.,u C • ...,._;n ""v _;:il,t~-:i; r,-:~L~;\4;,v•:~t lr:01 .. ~. • ~.-i",~t .,: 
:i 1.: l 1 .j i U[.! F~ H ,_ \: l ) ~·} • 

,. :\.: ·o:l,it=.:l..!i:.i.r:ii c:•1Litic.•t\·~ J·.l ,:1 ;-,1~,.;;; l)y t\~~ ~~1 , -,-~l.t:•:· 1T, · .. : •(;: .,•r!,, - H')'J(, 
···,H!'11~ =4t!:;er . d ..... ,i:{~.i. 1·~.,..--i.: .~~;1 ... -).•t/r;-:",j _.:.~r.0J t:! - C-7 f./ - ·- ·- - · / 

Issued under 
R~·: Act - 2005 
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,q>:11 i.ca t i/l11 ;i11 1vhic b tl-1.e' l iO!ouo e 1v:;s hil!;IP.·tl .. 

c) li thl:l p rn p•erty w11ere-'· the , h1.>ilB!c\' 1~· onus,tnio ,t e .J i:i ti) lie 

,l l~,p11t.ctl. _ •-l • I • • , 
- - J . ... . .,._ ._,._ • ----,a ,.,_ ,.,I ' 

,1) 11 tile cou:i\ruot i o1) .,i:1- 11i->:t . .C:.1rrJ~-ll iJllt 11s l~'H' the Go;1 D:.m, 1t1 

- ix 'Oiui• ¥111,\ire:~11:-1·IJo'll~~.YW.; ;{lnri;lrttng; lteg,ul.•;1-t.iou Rul~u 1.971,,) 
• I ~ , ' 

• l 

t •, I 

4t 
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ANNEXURE R-9

lSt' GSCE 

To, 
Fr. Mario Pires 
Sauntawario, :Saga, 
Calangute, Bariez, 
Goa. 

ft0f. No. n::e/ s301/ TCP.88/ 411 
Gir,-. State CoNmittee on Environment, 
Town & Country Planning Department, 
Panaji-Goa., 
Date: 16. 12. 1988 

Sut: Pro_posei reeon~ruetion of the existing strueture A in Survey No. 242/ 1, at Calangute Village, Bare.ez Taluka, Goa. 
Ref: Decision of the 1ST GSCE meeting held on 6/ 12/ 19ss 

Sir, 

This is to inform you that _your allove _pro].IOsal has •een approvErci by the Goa State Committee on Environment in the a•ove mentione• meeting. 

Therefore, a1_proval of the GSCE is eonveyei herewith for .ftec~struction of the existing structure A in Survey No. 242/ l with eone.itions mentioneti ielow: 

a. Reconstruction licence shoula l:le o■tainei from the 1 competent authority aefore starting the eonstruction./ .Development work. 

m. The existing trees shoulti ,e maintaineti anci more trees shoulli be .Plantei. The water sup.Ply for the saia. project shoulti lie ma1.e availaole lay the party itself. 

Co Environmental regulations/ norms - mentioned. in the encloi.ure - shouli oe strictly f ollowei. 

,i. The pro1os~ reconstruction shoulci ite limitea to the existing au~horizei plinth area. 

Ker3ping a .met of plan the rest are returnea herewith. 

"lntotmat'on!! macl11 illl!lilable under 
' Right to Information Act 2ao5 

~~' / 
PloJ? 

.• ,1 country Planning Oapt 

Public Information Clfficer. 05.. . 
Dcputv Tr.•,'!n ;,:~nncr !HPI lours f al. thfully, 
Olfiee Gf the Chief Town Planner 
Tl'wn & Country Pl~nning Dept., 
Pa1wji • Goa 

(N. Pantial.ai) 
Chief Town Planner & Memser 

Issued under 
f~T/ /~ct 200-5 

SeoretQ.ry~ Gca 

L '.I'he 3:-A:r~,tn.(:h~ V .. P., O~l:;mgutet 
Ba:nii;iz, G-(}aii. 

2,, The Senio:t> ~C.:,wn P1~rm.ex-, T .. (~ •. P .. 
De,ifft1, r.1,:-..~l.1,~i~-~ Gc~t: 
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ANNEXURE R-10

J:,L.A COASTAL ZONI fVlA.:\J\GE fv1ENT ,\LTHOi-L n 
{.':r:.~ 

·; :i ~:r ,--. T~i:iH.H:l?~~y t;~. ·G:IvL n f {;U.?;. 

~- , _ ;t• lorn, Ueenaaya, upactnyay Bhavan, 
owce of iJ1rectornte of Planning, Statistics & E vah_;;,t;on 

Punda.1-ik. Dev.;1sth~•1n, Pun,Zahk "f'~J,::t.g::::r\ 

__ ... f-_:_(_·_,· __ .'---·. ,., ,_·,ri_,.,,_,, 1_
 'II_. P1·,11_~_-_'.!;,_~_.:,_:i

0
·.i_,'._n_J' Bardcz, g?~::~:?i.:?.: .. ,,. 

Hrj1,/o. · •·. ", - , __ , ---J)i:ii{.;·:._._, §i f (Fi.fn :~·-

lG., 

"\/rl;s. Nalini Fenrnntics, 
Sauntavad-:io 
Calangute, 
Bardez, Goa. 

Sub: Informaiion uuder Right to Information Ac!, 2005. 

Ri>f. Your requc;t unclt:r RT! Ac\ 2005, dated 09/1 I /20 i 8 received :n this 

office 011 12/I 1/20! 8. 

I am to refer to your il□ove mentioned application and to infol'm you us undc,: 

! Sr.No. lnforniation Sought ~ ---~-_fui?lf of PIO r--1 , T~tl;r and attached plans, bearirig 1 
! refno DB/4820ff'CP-90/202 dated 
: 02/02/J 990 {approval for Rev. 

F~.Mario Pires) _., •..• .,_ Copies of docume;;t, 'J.S avail:n,:c on ,ccrn1h 

2. Any other co:-respondencc , plans, etc uf this fi,c ate enciui:~d hcn:w,ili 

referring to Rev. Fr. tvlmio Pires prior 
~l~l j 

The informatlon available with this Depurtment mny be eoiiected from this · 

Office, on p~ymcnt oms. I 0/- [Rs. l 0/- (05 pages)) 

The period within which an appcul against ,;uch rejection muy be preferred is 30 

day~. And rhc Partiwlars Qf the Appellate Authoriiy: 

"The Member Secretary, Goa Coastal Zone Mt111altemrnt Authc,ri!y. Porvorim. 

Goa.H 

T"h i,; infornrntiori ii; provided bn,;ed on the records nvaiiable in the Office and 

pursuant tc- your request under RT! Act, 2005. 

Yours failhfi,lly. 

;' J .. j ,. .. ...,. 

(Sanjeev S. Joglelrnr) 
Public Information Officer {CCZMA) 
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r_·w::f\m~,1:T~"'i.J lft~i ,~,, !JllDP' p-l ;-~\c·r '11\q_r, ~l'Wf~lr\1¥d1 . . \Jl"i ";~ tli 1 ~ ,.,,l\. , \ } f·I --. l1 &!l\!_11 . . . "fl.;;;f ~ L&o~hr!i1i>,J2iij'tCV .. i]()j'2o'i 

1'dt 
Fr .. - ~ "'Jt.1..,s J;1:u:,z.; 
i:friUn ~~ ViJSdt.Jn, f!rifh",,, 
C,J.;,,ttgtto/.S l3ara&~~e;:1n~ 

Goo gt,@:l Gon.nJ.t-i:tK• oo f.;w i,i:o.'1rrv. 
'f~,wii I!, o'ir.iht.W ,'?.l nnt1!!.s1g f.J c:r, "t,;g 
Pnr1aji-G!:m-.;, 

I 

Oh't"o,tfl~\:""!J1?~0 

$/Jf.lf P t-1.;_~0;11;() ,,,;_1,;,e,V.!;- ,a:. ~!..T{; f~_!,cn• .~ff Ul$ r;rxl.s~li)t,Jr,~~~ij;fii-.9:t:~~ .-$15c~r'j~; Fioors 
(if tho l~~~f1{~ii~f;U ~1¥jf:1~lrt}1t_ in 
G.tH.'V~t F-19~~42/1~ .,t,t;.~,nu\1,til' '1f!-D.i(l:9'J,,,, 

,i\vf•D®..i.G~ 61: tf;ie 7.M ~ :t,:Jit;~lll.~ );1(1~d 'tm ~f!i,;..;-.;.,-~90~••' . C'Si< < e, ' 

-¥1~-,. 't' ~- . ::A~ .. ~':f: ... _ =- . . r ;:· ;t.)t./ . · ,:.·~ _ ' 1'hi-3 iti to. 1g.nfgim you 'thut· }"oll:.f !,a).;1::·i~ p.i: 1~\o:,i\"l.;; h.\r;_:).,(ti:m .a.?.i~#Y~'.1J.Y,~~ 'sin~ m.,m,~t1;o.c :r;in,;;IJtj:~~o.,~nt 1n ,ifio ~1,q;; . fu6~t:_{~;,:;t',~l\'\./ f:.1.U-,). _. ,/., ',---:- '::,., -_ : .-,:;}; - -, _ 
_ _ . _ i·u~~~~9;c.:i~ t.p;,;oY...!. ,of 'i:,l;i-s G.$~ 4-:s: cq,ri,y~ypi;i h;,x~Y!i!::'t••'.·~l:~1t -~a•:~~y:ilf ~~·~?f11J!f }~ 

-~--- . ' 'r:, .~-'· 

' A -lib'tt.l~l-fi',Atcns-e~~•,·-1wnUnbl!f ~s ~eq\i1.r:c.4*· 

~Uq.iing a ~~, Q~ Pf M ti~ i-;otrt .,:.';ah_ :c,, tw:;iQr.11,:b,a~om thi _ ____ __ ....:-,.;..,....- .,,_____.:::!;_::•'• ' .• :.... 

1:~!ii~8 AA ~~,f­
OobY-":fu::.~:< ?:~~~ .:', 
1. , • " O .. ·1~,t 
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ANNEXURE R-11

r 

ANNEXURE-Al 

Ph.: 227(;;016 . 

OFFICE OF"THE VILLAGE P,Al'llCHAYAT 
' .. , ' . ; 

CALANGUTE 

1;3arclez - GoaA03516 · 

TRANSCRIBED HEREIN BELOW'THE RESOLUTION OF THE 
. . . . ., . 

·· MEETING HELD ON 03/11/2018-VIDE RESOLUTION NO. IX J 

f99l . 

Proposed by: }fr. Sudesh M~ekar~: 

SecQnded by: !\ifr. Francisc~ ~odrigi1es 
- . . ~ - ·. . : 

OL l 1.201S, refer,t'ing. to,:t.¾e demolitj~n orden, issued by the 
• < , • ~ ' 

Ca,!a.."lgut+;? Panchay.-i.t, d~~d '..J,8,01.20,10 _ru1d 15.10.20 l2 for , . . . ! ' 

&tructures in ~uryey no. 242(1, the silip.mary- is ~s follows: 

VP/Cal/F-20/09~10/3425, was passed pu~suapt to a show_ . . 

cause notice dated 14/07/2009, whiph hl;l.d stated that no :: 
, ' . ' . . . ' 

' . 
construction is allowed: within 200 !l1 ?f the ·RTL, and tJ::ie; 

clemolitil';m. q:rder · stated th<,1.t the fOUStr\.l~tion is tc ~e : 

d~molished .si_~ce .no permission· v:,,as produced :and the reply 

was not $a.tisiactory. 

vrnereas a· :dem6~tion Qrder da.te.d 1~/ ,lq/2012, ~eari1:-g no. 

VP/Cal/F~20/12,.cl3/2535, was passed pursUE½'"lt to a show-

441 
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. ' 
cause _notice d~ted 15/09/ 2012, stating that a ground plus two . 

st.ruqt'.lr~ an~ ~- 9~i_mmi~g pool :wer~: ille_gally J;:onstructed in 

survey no. 24.2/ l , and the dernolitioit orde_r stated that the ' . . . , ,:, · 

structure; i:; .. to · )le dem olished ,· s Lri.ie: :no . pep:r1ission was . 

produced .. 

Whereas the~-e. orders were carried in ~ppeal . an¢i the said 

appeal·has been' clfomissed on 10/08/2018· by-t.½e Honorable . . . ... . 

:Supreme Court. 

nq .. Vf'/ CaJ./ i:;,20/9-10/3425, a;t;id d~tl:;:d'.l?/10/2012, beari~g 
ref rio. ?J?/C~~~-20/ 12~13/2535; c~~o·t be r~v~ke~ --~tho~t 

pennis~ion o~tpeJion'ble Supre~e-_Cot,lit. 

' 
)ien9e the ·appli,~t -in · the ipt;erest i aturru, ~i,istice m~y 

;pp_ro.ach to iii/Hon'bie-S1,1preo:ie GPlJli fo~ a clarification.-: / . . . '· ,• . . .. 

ili~: Hon'ble Sup'r~me Court Thc;;~a.f~ ·that 'the Authority. ~ · 

. e.xamine .aj1 .-currently available .ciocumexi'ts· and. take .. a· .final ~. . ' . . . 

deci!Sioo.in th~ matter .. 

Certified to be· th~.transcribei;!. copy.~( th_e : original. 

Sci/-

Secrefur-,1 · 
V.P. ,Calanguti:, 
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ANNEXURE R-12
770 

ANNEXURE XIX 

INDEX 
Taluka Village Maps 

Pernem QUERIM Map-1 

Pernem PALIEM Map-2 

Pernem ARAMBOL Map-3, 4 

Pernem MANDREM Map-5, 6 

Pernem MORJIM Map-7, 8 

Bardez ANJUNA Map-9, 10, 11 

Bardez CALANGUTE Map-12, 13, 14 

Bardez CANDOLIM Map-15, 16, 17 

Murmgao CHICALIM Map-18, 19 

Murmgao CHICOLNA Map-20 

Murmgao ISSORCIM Map-21, 22 

Murmgao SANCOALE Map-23, 24 

Murmgao PALE Map-25 

Murmgao VSLSAO Map-26 

Murmgao CANSAULIM Map-27 

Salcet ARROSlM Map-28 

Salcet UTORDA Map-29 

Salcet MAJORDA Map-30 

Salcet GONSUA Map-31 

Salcet BETALBATIM Map-32 

Salcet COLVA Map-33 

Salcet SERNABATIM Map-34 

Salcet BENAULIM Map-35, 36 

Salcet VARCA Map-37, 39 

Salcet CAVELOSSIM Map-40, 41, 42, 43 

Quipem QUITAL Map-44, 45 

Canacona NAQURIM Map-46 

Canacona COLA Map-47,48,49,50,51,52,53,54 

Canacona AGONDA Map-55,56, 57, 58 

Canacona NAGORCEMPALOLEM Map-59, 60, 61, 62 

Canacona POINGUNIM Map-63, 64 

Canacona LOLIEM Map-65, 66, 67, 68, 69,70 
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STRUCTURES IN CRZ - III (200Mt TO 500 Mt FROM H T L)  Calangute VILLAGE

Map-13

Map-13

Map-12

Map-14

Index

LEGEND

Structures that came up between 1994  and 1998 with parcel ID44

Structures that came up between 23rd March 1991  and 1993 with parcel ID43

1991 Structures Extended after 23rd March 1991 with parcel ID42

Structures as on 23rd March 1991 with parcel ID41

Structures that came up in 1999  with parcel ID45

Structures that came up between 1999  and  2002 with parcel ID46

Structures that came up in  2003 with parcel ID47

Structures that came up between  2004  and  2005 with parcel ID48

Structures that came up in  2006  upto Oct  with parcel ID49

200 Meters Line from High Tide Line

500 Meters Line from High Tide Line

 High Tide Line

Structures as per Cadastral Survey Map

Sub Division Number With Boundary1

Survey Number With BoundaryS NO.1

Sy.No.

Sy.No.174

Sy.No.175

Sy.No.176

Sy.No.177

Sy.No.178

Sy.No.180 Sy.No.181

Sy.No.197

Sy.No.198

Sy.No.199

Sy.No.200

Sy.No.201

Sy.No.202

Sy.No.203

Sy.No.204

Sy.No.205

Sy.No.206

Sy.No.207

Sy.No.208

Sy.No.209

Sy.No.210

Sy.No.211

Sy.No.212

Sy.No.213

Sy.No.214

Sy.No.228

Sy.No.229

Sy.No.230

Sy.No.231

Sy.No.239

Sy.No.240

Sy.No.242

Sy.No.243

Sy.No.244

Sy.No.245

Sy.No.246

Sy.No.247

Sy.No.248

Sy.No.317

Sy.No.318

Sy.No.319

Sy.No.320
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822820812
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663

256

692
691

677

742
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537 535
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695693
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225 226

227 243228
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233234
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497498
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823
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314 313

276277 304
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766774
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614
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204176
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220 222
212

197 205194
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521 522
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480 484
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837
841

151
131129 130

183131
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327 353354

320
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322 324

302
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573
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385
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173 179

185

148 180
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127 125 136

153
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652
670648

611 646
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642

572

567

551

541

519

224208
209

223

199

201 202

207198

387

316
377 380

379
383

334 333

343
342

190145

143

835

818

671

441

169

549

552

546

545
544

674

268
270

286 287

265

284

238237

230

240

239

248
251

245

246247

214

637

399

855

859

704

699
672

661 694

639
669612

645
647

609610

863

815
831

560

550

547

543

553

631 630 629618

598

597

725
729

626621

503
495

435
453454

455 452

450
445

427
416 417

419

409

398 404

359

352

656

696

582

555

540
538

534520

526
533530 532

508

494 493 491
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ANNEXURE R-13

To, 

Ph.: 2276016 

OFFICE OF THE VILLAGE PANCHA YA T 
CALANGUTE 
Bardez - Goa 403516 

Dated: 0 l.d c l l :l. 2--

Mr. Herman Fernandes 
r/o Saunta Vaddo,Calangute,Bardez-Goa 

Sub: Information under R.T.I. Act, 2005 

Sir, 

With reference to your application vide inward no. I 0371 dated 28/02/22 

on the above cited subject, I am enclosing the copies of the permissions 

pertaining to Sy. no. 242/1 (part) of village Calangute. 

Thanking you, 
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\ 

"\ 

To, 

The Sar_panch, 2.0· ~ - cSz... 

Village Panchayat of Calangute, 

Cal.angute 

Sir, 

Sua: Oenstruction of Builu.ng A ant B for Tourist 

A_ccommotation ant Swimming Pool in Plot surveyet unier 

No. 242/1 of Cal.angute Village 

Ref: VPTloAiiF-13 Ao/s2/791 tt 16.3.a2 

With reference to the aaove the following is note• : 

a) In _princi_ple there is no oajection, over the 1ro1oset construction of 

Bltgs, A ant :B Tourist accommoiation ant swimming 1001, in the 

aaove, _plot ,rovitet that the following is tone iy the a_p1licant. 

i) The s.oo mtrs., wi•e access roa• to the rear of the _plot eniing in & 

tul-te-sac of 12 mts x 12 mts is arranget an• ievelo1e• ay the 

a1_plicants. 

ii) The areas arount the Municar house are shown in the 1lan as :,er 

the Muntcar Act. The same are al.so taken ~to a ccount for 

oaserving set aack for the 1ro1oset structures. 

; ·. iii) The A,rchi tectural control s,ecifiet for Jlanning area viz. 

alo~ roof with mangal.ore tiles is incor,oratet in the _pro,osal. 

iv:) The conversion of use of lant is tone for the actual area for 

the auilu.ng as ,er the lani revenue Cote 68. 

~he file is returnet herewith for necessary action an,: one co_py for 

office recoris. 

Encl: File 

Your s faithfully, 

\,i~-ckl) ~. 
V •. 

( J .A. DSouza ) 

Chief Town Planner 

Oo_py fo_r information to the A.E. WD II, SD, PWD Ma_pusa 
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ANNEXURE R-14

TRUE COPY

1 

...... 
... ~.,:t: .: 

'·'. ,::' 
•1•; . .. 

I -,~ 

Gram Pancha~at Calangute 
Bardez-Goa. 

41. I . r<.eJ. No. VPT / CAL/F- lS AC/Conet-Lie/8 2. .Z3~ Date :30:.l..--:Y'f E:...Z... .... .... . 

lO 

Read: :-Technica.laproval under No . . oe.J~~.~ .. ~./_ ~5c1 /£2... 
dated .zo · 4 • Sz.. 

Shri· .. J=.~ ....... M.s.t:.~12 .... :e,::~-?. , .... $ 9,:.,..., . ...t~ .. _W,;.<lc..- 7 ~.k..,~7"LJ~ 
.Sub:-Licenci;.for propose~ u.:mst:~,c.JLc,_~, ch ~v..~.IJ~~:i./~~~. a.,:c,~ ,, 
S'ir, I 0..c...C..<;,i•·le:<-d.c..t.:oh C:,,.."'-C~ S ·~ ":"''\.Hl<r) p-= ( 

\\ ith reference •o \ our applica•io:1 datcd_Z.-!,; -~ - .::::.:Jm t hi; above cited 

~l;>jccr~,pr.rmi~s:on f1Jr_£'::'~2~~~£ ~~.: .. H~...1/'-~~i.!..- l:.~.!'.~llit $--..u,Jc. \!lr--,-:lc-
~ v. P, C:,tlangute isgr.fiife\110 yot ifndi:rs~,i6i1l\'s"o't-1ii':e~ Damn & Diu V. 
~egulation { Ammeudrnent ) Act 196') ila th! folio .frig i:t>ndltio,H .• 

'U'he ~\'Ql'k or the corism11:tio11 or the bniiding shoo It.! b: 110 .ificcl lO the Pan-
~ chayat and .1 he ·~c.-.:hnical OOicr. J L the f. 1.tlo.viag stag,:s or const1 uction. 

;".~ Upon commenccmcr.t of thr. work. 
·.) Upon completion up IIJ the plin1h lcn·I .incl b :fo;· ! c.rcctio•1 or t h.:c fo..1;:id.1tior. 

walle. · 
, ,Upon total completion of the work amhori,cd by the building pel' ,nit and before 

occupincy. 
:: J ·rJ:ic set bac.ks as shown in the plan arc duly mai11tainctl, 

~ . 
3 ,- ··'ne c..onetruction 1:1houl<l be .. ,- int~ ilW,lY froin N. H. and ..... : .. m~s away 

,.. • from:Major Diset•ilet Road and ...... mts away from V. P. 10ad. 
···· 4) R. C, C. work should not b! started unks8 the strU1:1ural design and ca.lcula­

iione ar_e approvc:.d by thia Panchayar and the Tec:lmic-a.l Officer 
5.) R. C. c;. work approved by thi~ l·'.rncluy,\t and T. 0. sl1<1.ll b~ subj ; i:t to 11ncon­

J!ltio11:d responsibility ufthe consulting Engineer. 
t) ;'. ~o material of com1frur.tio11 or car, h fi om cxcav .. tion or .a•l)' o: her ma.teri.alH 

can be cumped on the footµath 01--carriag•!way or th~ ro.ld without prior per• 
mi1:1&ion of tl1e Piuu:ha.yat eubjr.c:t to ca·ncellation of lice.ace issued. 

7/ The building shall not be occualed af1er i 8. rnmplction unless necesnry certi• 
ficate of occupam:y is gratrt<'d by Pam:h··ryar and Technical O!Ticer ·ou pro• 
duction of completion cei-tificare from your Architect 

·. ''.) This liccncl" ie v.1Jicl fo1· three ,·<."are fro n tit~ d 1tc uf' issue• u ,d ~r rule 7 of the 
. Uoa Daman & Dill\'. l'. Regidalio,1 b;,iildiDg Rul!:!1 1971. 

9:') The cor.stru1:"1io11 lireu~e grnnted ehall be r'.'\'t'ked if the co:iHruc 1io:i wo~k is not 
&. CXfCUted as per the plan appro,·cd and S!'i.tcmcnt tltere in and if without ~ fu1. · 
.; • .fiJHng the al,lovc l'.Ouditionij, . · 

. ~~) :rt,~ .. ,.ic.c~.(~ ... fJ. ,s\,c:-~\d .. J~ .. pk,(,.;-'<-;_"l .Q-t .A ... !&.!,:-e.r .. . -lc;.!-:-:~Liht.:-~~---
·. Jh""'··-~~~~L-1~ ... t~\.l .. 1-;,.c,J~r.: ....... o.,~~i. ~~ .. l"l .;?,.c~ .!.;l~ .• . 

1~ Jl~ .. ,:";.",~"~~•':.C;;\. t..:cJ~,,..._,,~~ ~ll--~~l\ J-._,_ x~""""'- =·=•""""'::c..~=---"Tn1'l'wl!i'r!ffm 

4t 

.... 

I. 
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ANNEXURE R-15

' ..... 

GOA COASTAL ZONE MANAGEMENT AUTHORITY 
Clo Department Environment & Climate Change (Govt. of Goa) 

4th floor, Dempo Tower, Patio Plaza, Panaji Goa-403 001 
Website: www.czma.goa.gov.in 

Ref. No. GCZMA/N/23-24/15/ 32.. l I Date: IS /o 112024 

To 
viv?rs. Nalini Fernandes, 

Tito's Lane, 
Calangute, Bardez Goa. 

Sub:- Permission for Construction of Swimming Pool in Sy. No. 242/1-C of 

Calangute Village, Bardez - Goa. 

Ref.:- Your application No. Nil dated 04/05/2023. 

Sir I Madam, 

With reference to your application on the above mentioned subject, the Goa 

Coastal Zone Management Authority (GCZMA) has examined your aforementioned 

proposal in its 376th GCZMA Meeting held on 02/12/2023 in accordance with the 

provisions of para 8 of the CRZ Notification 2011, ( as amended). As such the 

Authority decided to approve the proposal Permission for Construction of Swimming 

Pool in Sy. No. 242/1-C of Calangute Village, Bardez - Goa and to the compliance of 

the following conditions: 

I. All the provisions of the CRZ Notification, 20 I I as amended should be strictly 

complied with. In the event of a change in project profile or change in the 

implementation agency, a fresh reference shall be made to the GCZMA. 

2. This NOC/ Approval is issued without prejudice to any other permission as 

required under the law including that of ownership of house, court case etc. As 

such, prior to the commencement of the aforementioned 'Construction', work it 

will be incumbent upon the applicant to obtain permission from any other 

authority as required under the law including the local authority, Town and 

Country Planning Department, Revenue Authority etc. 

3. Traditional access/easement shall not be blocked. 

4. The applicant/occupier should ensure that no waste is discharged into the 

nearest water body from the proposed construction activities. 

5. This pe1mission/NOC shall be valid for the period of 07 years from the date of 

issue. 

6. This permission is liable to be revoked, if it is found, at any stage, that the 

application contained false inf01mation/wrong plans/ calculations/ documents/ 
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misleading or false information. etc. or accounts for vio lations of 

aforementioned conditions. 

Yours Ji, rtjfi'lly, 

~ ;/:2.L., 
(John n ~des) 

Membe tary (GCZMA) 

Encl: As above 

Copy to: 

1. P.A to Secretary (Environment) / Chairman (GCZMA), Secretariat, 

Porvorim . .. .. for kind information. 
2. The Chief Town Planner, Town & Country Planning Department, Patto, 

Panaji-Goa . . ... for information and necessary action. 
3. The Secretary. Village Panchayat of Calangute. Bardez Taluh.a ... . for infonnation 

and necessary action 
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ANNEXURE R-16

TRUE COPY

OFFICE OF THE SENIOR TOWN PLANNER 
Town & Country Planning Dept.,North Goa District Office, 

302, Govt. Building Complex, Mapusa, Bardez - Goa. 

Ref No.: TPB/9446/CALffCP-2024/ ll 86 Dated:OS-/02/2024 

Inward no.622 dt. 18/01/2024 

TECHNICAL CLEARANCE ORDER 

Technical Clearance is hereby granted for carrying out the proposed construction of 

Swimming pool as per the enclosed approved plans in the property Zoned as "Residential ( S2) 

Zone & the plot falls within 500mtrs from High Tide Linc of Arabian Sea" as per Outline 

Development Plan Calangutc Candolim Planning Arca 2025 situated at property bearing 

Survey No. 242/1-C of village Calangute with the following conditions:-

). Construction shall be strictly as per the approved plans. No changes shall be effected in the 
approved plans/approved built spaces without the prior permission of this Authority. 

2. The permission granted shall be revoked. if any information, plans, calculations, documents 
and any other accompaniments of the application are found incorrect or wrong at any stage 
after the grant of the permission and the applicant will not be entitled for any compensation. 

3. The development permission will not entitle the applicant for making/laying any claim on 
water and any other connection from the Government of Goa. 

4. The Developer/applicant should display a sign board of minimum size 1.00 Mts. X 0.50 Mts. 
with writing in black color on a white background at the site, as required under the 

Regulations. 
5. The applicant shall obtain Conversion Sanad under the Goa Land Revenue Code, 1968. 

before the Commencement of development/construction as per the permission granted by this 
order. 

6. The commencement and the completion of the work shall be notified to the authority in 
writing in appropriate forms 

7. Storm water drain should be constructed along the boundary of the effected plot abutting to 

the road. 
8. In case of any cutting of sloppy land or filing of low-lying land, beyond permissible limits, 

prior permission of the Chief Town Planner shall be obtained before the commencement of 
the works per the provisions of Section I 7(A) of the Goa Town & Country Planning Act. 
1974. 

9. The Ownership and tenancy position as on 2.11.1990 & thereafter of the plot/property under 
reference shall be verified by the licensing body before the issuing of the license. 

10, The village Panchayat shall ensure about the availability of Power and Water Supply and any 
other required infrastructure before issuing the license. 

11. The Village Panchayat shall take cognizance of any issue in case of any complaints/ court 
orders before issue of construction license. 

12. Traditional access, if any passing through the property shall not be blocked and the same shall 
be verified by the Village Panchayat before issuing construction license. 

13. Applicant shall dispose the construction debris at his/her own level and / or the same shall be 
taken to the designated site as per the disposal plan given by the applicant in the affidavit to 
be produced to the village Panchayat. 

14. The applicant shall obtain prior permission from Tree Officer/ Forest Dept. for proposal 
involving felling of trees as mandated under section 8 & 9 of Goa Preservation of Tree Act. 

15. The applicant shall pay Labour cess of I% of the total cost of construction project to the 
Commissioner of Labour & Employment and Secretary Goa Building & Other construction 
Workers Welfare Board before applying for completion certificate to the Authority. 
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ANNEXURE R-17
, . Ph.: 2276016 

OFFICE OF THE VILLAGE PANCHAYAT 
CA LANG UT E 

Bardez - Goa 403516 

-1-
CONSTRUCTION LICENCE 

CONSTRUCTION LICENCE NO. VPCAL/ L ..lit2023-2024/( l1{Dated: ;>:/ h 2- /202 'f 

License is hereby granted to you in pursuance of Resolution No. II(06) duly 

approved by the Village Panchayat Calangute in its meeting held on date 

21/02/24 for carrying out the -

PROPOSED CONSTRUCTION OF SWIMMING POOL IN SY NO 242/1-C OF 
CALANGUTE VILLAGE 

Subject to the following conditions:-
}. The applicant shall notify the Panchayat for giving the alignment of the 

swimming pool. 

2. The construction should maintain the minimum prescribed horizontal and 

vertical clearances from any overhead electrical line passing adjacent to the 

construction. 

3. All RCC/Structural works shall be designed and supervised by the Engineer 

who was signed the Structural Liability Certificate submitted to the 

Panchayat. 
4. No material for construction or earth from excavation or any other 

Construction material shall be stacked on the public roads. 
5. The construction licence shall be revoked if the construction work is not as per 

the approved plans and the statements therein and whenever there is any false 
statement or misrepresentation of any material passed, approved or shown in 
the application on which the permit was based. 

6. Not to engage labourers for any construction /building work unless they are 

screened for malaria and posses health cards theses card are to be renewed 

regularly every 3month. Also arrangement should be done to get their blood 

tested immediately in case of fever and ensure that full treatment is taken in 

consultation with NVBDCP program me. 1 
7. Labourers to be provided with basic amenities like proper shelter, water for 

drinking and domestic propose, proper sanitary condition including toilet 

facilities. 
8. To fill the pits/ditches water pools etc to avoid stagnation and to ensure no 

mosquito breeding sites in and around especially in unused items like tyres, 

bottles, tins etc. 
9. Drain/Nallus to be maintained clean around the site so that there is no blockade 

to flow of water. The gradient should be proper for drainage /flow and also 
proper cleaning of water should be done. 

I 0. The health units at the respective level should be involved in the planning 

process 
I I .All the conditions Stipulated in the Technical Clearance order bearing No. 

TPB/9446/CALffCP-2024/1186 dated 05/02/2024 from the Office of the 
Senior Town Planner, Town & Country Planning Dept, Mapusa,Bardez-Goa 
should be strictly followed. 
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, Ph.: 2276016 
OFFICE OF THE VILLAGE PANCHAYAT 

CALANGUTE 

Bardez - Goa 403516 

12.AII the conditions Stipulated in the Permission Bearing No. GCZMA/N/23-
24/15/321 l dated 15/01/2024 from the Goa Coastal Zone Management 
Authority , Panaji-Goa should be strictly followed. 

13.All the conditions Stipulated in the NOC Bearing No. _-_ dated _-_ 
from the Directorate of Health Services, Primary Health Center, Candolim -
Goa should be strictly followed. 

14. The waste generated during the Course Construction /repair renovation etc. 
shall be disposed off by the applicant Is in a scientific manner without harming 
the environment in its own property. The information furnished by the 
applicant for obtaining for the permission for PROPOSED 
CONSTRUCTION OF SWIMMING POOL IN SY NO 242/1-C OF 
CALANGUTE VILLAGE, if found to be false at later stage, or if the 
condition stated herein above are not complied with, the permission issued shall 
be liable to be withdrawn without pre-judice to the legal action that may be 
taken against the applicant. 

15. The Area under Road widening shall not been enclosed /encroached. Affidavit/ 
undertaking in this regard shall be sworn before the village Panchayat/P.W.D 
Dept. 

16. You should obtain the Consent from the Goa Pollution Control Board before 
the commencement of construction work, failing which the above construction 
licence will be null and void. 

17. The permission is granted as per ownership title of documents produce this 
office, In future, if any disputes / litigation arises regarding the ownership, title 
etc, then the applicant shall be solely responsible at their cost of applicant at his 
own peril. The Panchayat or any other authorized officer on behalf has reserves 
a right of liberty to revoke construction license granted without giving any 
notice / reasons. 

18. Applicant shall settle / clear up all the disputes & litigation before 
commencement of construction work, if any. In future, if any disputes / 
litigation on the tenancy position, mundcarial as regards complaints, pertaining 
to encroachment, judicial orders I directive and other legal issues, If found then 
the applicant shall be solely responsible at their own cost and peril. The 
Panchayat or any other authorized officer on behalf has reserves a right of 
liberty to revoke construction license granted without giving any notice I 
reasons. 

THIS LICENCE IS VALID FOR A PERIOD OF ONE/ TWO/THREE YEARS FROM THE 
DATE OF ISSUE OF THIS LICENCE. RENEWAL IF REQUIRED SHALL BE APPLIED 
WITHIN THE PERIOD OF THE VALIDITY OF THE LICEN,CE. The Applicant had paid the 
respective fee the tune of Rs. 7/S '1/ 01--- 1- by Receipt Nollie 'T6t. <:1_1-J"-l cl. 2=, And 
I% Labour Cess fee the tune of Rs. ) 5 0 6 "I eceipt NotV/% t. ol1/,Iip. i 
This can-ies the embossed seal of Panchay o c ofyillage Pa11cha alangute 

To, 
Mrs. Nalini Rosa Fernandes 
Titos Lane,Calangute,Bardez-Goa 

; ,;: 
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ANNEXURE R-18

-

Demolition report 

Upon the demolition order with ref. No. DEMO-SQUAD/41/2025/1183 
dated 13/03/2025 demolition was fixed on 20/03/2025, in the survey Nos. 
242/1, 242/1-A and 242/1-C of Calangute village in Bardez Taluka carried out 
by Mr. Luis Antanio Lose Sarto Pires, Lalan Ines Da Rosa, Jaques, Nalini da 
Rasa e F emandes, Ladru F emandes and Isabela F emandes, r/ o Saunto vaddo, 

Calangute, Bardez Goa. 

Demolition commenced of the structures within the Lalan Ines Da Rosa 
property, the structures to be demolished were identified and the occupants 
were requested to vacate the said premises. 

Demolition commenced by clearing the access to the structure. first 
floor roofing metal sheets were cut. however at around 3 :30pm it was 
telephonically informed that the party (Lalan Ines Da Rosa) has approached 
GCZMA office and had asked for 15 days time to c'arry out self demolition. 

Further, demolition squad moved towards structures w.r.t. Joseph Rosa. 
Onsite it was informed by representative that they have received GCZMA 
order on 22/02/2025 and 30 days are not completed, for which AD cards were 
crosschecked and confirmed. Hence demolition couldn't b carried out. 

later, w.r.t stuctures in Nalini da Rasa e Fernandes property the said 
illegal structures were self demolished and few debries were left which the 
party (Nalini da Rasa e Fernandes) undertook to remove by self, for which 
compliance report is attached herein. 

And structures w.r.t Isabela Fernandes and other structures, parties have 
filed an application for review of the demolition order before the Authority, 
hence demolition is kept pending till review is decided. 

Sid!:rajkar 
(F.S. GCZMA) 
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-

Compliance report against demolition order No. DEMO­
SOUAD/41/2025/1183 dated 13/03/2025 with regards to Nalini da Roza 
e Fernandes 

Upon the demolition order with ref. No. DEMO-SQUAD/41/2025/1183 
dated 13/03/2025 demolition was fixed on 20/03/2025, in the suevey Nos. 242/1, 
242/1-A and 242/1-C of Calangute village in Bardez Taluka carried out by Mr. 
Luis Antanio Lose Sarto Pires, Lalan Ines Da Rosa, Jaques, Nalini da Rasa e 
Fernandes, Ladru Fernandes and Isabela Fernandes, r/o Saunto vaddo, Calangute, 
Bardez Goa. 

At the time of"demolition it was observed that the Nalini da Roza e 
Fernandes has already done self demolition of the structures mentioned below. 
However, few debries were lying around which the occupant/party under took to 
remove by self. 

Following are the structures in Sy. No. 242/1 of Nalini da Roza e 
Fernandes which were directed to be demolished. "Q l" "P 1" "Y" and "Il" 
"Jl"( top portion of the structure erected with GI Sheets) and "Z" (first floor of the 
said structure) , GI sheets which are leading from Jl to 0the Kitchen. As per the 
mapping done on 24/11/2023 and mapping plan submitted by DSLR with ref. No. 
19/DSLR/ Re-Cell/CRZ- Mapping/23/13/4409 dated 12/12/2023 inwarded to 
GCZMA with inward no. 4730 on 14/12/23. 

And in Sy. No. 242/1-C, structure "B" and "G" of the mapping done on 
20/05/2024 with notice ref. No. GCZMA/ NI ILLE-COMP/23-24/02/528 dated 
14/05/2024 and report prepared by GCZMA Officials. 

Ql (Temporary shed attached to Circular Structure "Gl")- Complied with the 
order. 
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Pl (Temporary G.I. shed projection to structure "Ll "}- Complied with the 

order. 

Y (Non-functional generator room with laterite stone masonry walls covered 
with sloping G.I. sheet roofing constructed on permanent plinth) - Complied 
with the order ( debries present on site). · 

1191



-

11 (Temporary metal shed attached to structure "Jl" consisting of G.I. sheet 
roofing fixed on square tube steel section supported on circular steel pipes) -
Complied with the order. 

Jl [Top portion] (Top portion of structure is erected with temporary shed 
consisting of G.I. sheet roofing supported on circular steel pipes) - Complied 
with the order. · 
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Z [Top Floor] (The top floor of the structure is covered with G.I. sheets wall 
and roof covering and attached with metal fabricated staircase leading from 
ground floor to top floor) - Complied with the order. 

B (Metal Fab. Shed supported Circular pipes erected on Concrete bed) -
Complied with the order. 
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G (Permanent platform consist oflateritic masonry Stones) - Complied with 
the order ( debries present on site). 

Siddhi Morajkar 
(F.S. GCZMA) 
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ANNEXURE R-19
1 

ITEM NO.39 COURT NO.7 SECTION IX 

S U P R E M E C O U R T O F I N D I A 
RECORD OF PROCEEDINGS 

Petition(s) for Special Leave to Appeal (C) No(s). 
12032-12035/2018 

(Arising out of impugned final judgment and order dated 26-02-2018 
in WP No. 749/2014 26-02-2018 in WP No . 764/2015 06-04-2018 in CA 
No. 5/2018 06-04-2018 in CA No. 4/2018 passed by the High Court Of 
Judicature At Bombay At Goa) 

FR. MARIO PIRES THROUGH LEGAL HEIR NALINI DA 
ROSA FERNANDES ETC. ETC. 

VERSUS 

VILLAGE PANCHAYAT OF CALANGUTE AND ORS. ETC. 

Petitioner(s) 

Respondent(s) 

Date: 10-08-2018 These petitions were called on for hearing today. 

CORAM: 
HON'BLE MR . JUSTICE N.V . RAMANA 
HON'BLE MR. JUSTICE MOHAN M. SHANTANAGOUDAR 

For Petitioner(s) 
Mr. Dhruv Mehta, Sr.Adv. 
Mr. Ninad Laud, Adv . 
Mr. Aman Varma, AOR 
Mr. Ivo D'Costa, Adv. 

For Respondent(s) 
Mr. Huzefa Ahmadi, Sr . Adv. 
Mr. Yashraj Singh Deora, AOR 
Mr . Shyam Agarwal, Adv . 

UPON hearing the counsel the Court made the following 
0 RD ER 

Heard learned senior counsel appearing on behalf of the 

petitioners as well as learned senior counsel on behalf of 

s;gna .... No~~nden t No . 2 , at length. 
~?~ tR 
~~;;~;,• tJ None present on behalf of other respondents. 

We are not inclined to interfere with the impugned orders 

passed by the High Court. The special leave petitions are, 
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2 

accordingly, dismissed. 

The petitioners are, however, permitted to continue with their 

business for a period of three months from today. After the expiry 

of three months, the petitioners have to demolish the building, as 

per the orders passed by the Village Panchayat . 

As a sequel to the above, pending applications, if any, shall 

also stand disposed of. 

(SUKHBIR PAUL KAUR) 
AR CUM PS 

(RAJ RANI NEGI) 
ASSISTANT REGISTRAR 
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ITEM NO.1002 SECTION IX 

S U P R E M E C O U R T O F I N D I A 
RECORD OF PROCEEDINGS 

R.P.(C) Nos.400-403/2019 in SLP(C) Nos.12032-12035/2018 

FR.MARIO PIRES THROUGH LEGAL HEIR NALINI 
DA ROSA FERNANDES ETC. 

VERSUS 

VILLAGE PANCHAYAT OF CALANGUTE THR.ITS 
SECRETARY & ORS.ETC. 

Petitioner(s) 

Respondent(s) 

Date: 19-02-2019 These matters were circulated today. 

CORAM: 
HON'BLE MR. JUSTICE N.V. RAMANA 
HON'BLE MR. JUSTICE MOHAN M. SHANTANAGOUDAR 

By Circulation 

UPON perusing papers the Court made the following 
0 R D E R 

Delay condoned. 

The application for oral hearing is rejected. 

The Review Petitions are dismissed in terms of the signed order. 

(SATISH KUMAR YADAV} (RAJ RANI NEGI} 
AR-CUM-PS ASSISTANT REGISTRAR 

(Signed order is placed on the file) 
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ANNEXURE R-22

f-

26 February 2020. 

REPORT OF SITE INSPECTION 
IN MATTER OF PIL WP NO. 412020 IN SRY. NO. 242:/1 OF VILLAGE CALANGUTE. 

I l&.l"T":1'"'1."-'• ;,-,.-.-• ......,a, 
I. ll,t ·I r,.VIJU"-' 1 IVf-.. 

1. As per directions of the Hon'ble High Court of Bombay at Goa vide order dated 

22.01.2020 in PIL WP NoA/2020, and as requestad by Member Secretary GCZMA 

vide notice of site inspection dated 11.02.2020, site inspection of the property 

under Sry no. 242/1 and others of village Calangute Taluka Bardez was carried 

out on 13.02.2020 by us, Savio Joaquim Filipe Correia and Sujeetkumar Mariapa 

Dongre, Expert Members, GCZMA, alongwith Shi·i Devendra Gaonkar FS GCZMA 

and Shri Rajesh Harmalkar FS DSLR. 

2. The inspection commenced at 10:30am. The petitioner's Shri George Fernandes 

and Shri Wenceslaus D' Souza remained present at site along with their Advocate 
•· . 

Shri J . Karn. The private respondents i.e. R7 Smt. Nalini da Rosa Fernandes, R8 

Shri Joseph da Rosa and R12 Smt. Lalan Jacques were present along with their 

Advocate Shri N. Takkekar. 

II. BRIEF COMMENTS PRIOR TO THE COMMENCEMENT OF INSPECTION: 

3. The site is located in Saunta Vaddo ward of Calangute village behind uClub Tito's". 

The original property known as Sawta wado 1 unde1- Sry no. 242/1 that admeasured 

39200 sq. meters or thereabouts now comprises of four parcels, namely, Sry nos. 

242/1, 242/1-A, 242/1-B, and 242/1-C. The parcel under Sry no. 242/1 

admeasures about 34,267 sq. metres (occupants: Shri Luis Pires and others); 

under Sry no. 242/1-A admeasures about 300 sq. meters (occupant: Shri Jose da 

Rosa); under Srv no. 242/1-B admeasures 2.500 so. meters (Occupant: Shri 

Sylvester· D'Souza}; and that under Sry no. 242(1-C admeasures about 2158 sq . 

meters (occupant Smt Nalini Rosa Fernandes). It may be noted that proceedings 

101 CRZ viuiai.iu11::s a1 t:: pt::11uit i!::J wiii I ii ,i~ Aui.ilo, ii.y i1, .-~::.peci of parcei uncier Sry no 

142/1-B of Sylvester O'Souza. 

1 Name of the field in record of rights {Form l & XIV). 
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4. There exists a tarred road in the north-south dirnction that severs the said laraer 

property under Sry no. 242/1 into two parts; the western part admeasures about 

25200 sq. meters and the eastern part alongside the eastern boundary of Sry no. 

242ii-C (on ihe iamiwarci sicie oiine roacij acimeasuring aboui i37uu sq. meiers. 

5. There appears to be encroachment along the northern boundary of the property 

.::irlinining Sry nn ?43/1 '.i hy snmP strnr.h1rns ~nd .::i p~rtly farrnrl ro::irl In ::irlrlitinn 

there are three residential structures in the eastern part of the property that are 

said to be of mundkars of the property. 

6. The present position of the property can be better appreciated from the plan 

prepared by the DSLR team that goes annexed to this report. The GPS 

,...nnrrlin<:>tac, n-f tha l<:>rnar nrnnarh, 11nrlar C::n, nn 'JA'J/1 <'lra 1J:; 0 "<"<'10 ,17" 1'1 'C>nrl 
---·-· .. ·•--- -· --··- ---·~-· f"'• ·~r--• -•:, -··---~ -·, · ·--· - ·-. -·- ·- .-- ·-· • .• • -·-

13°45:13.34" E2; it lies within 0- 500 meters frorn the HTL. 

Ill. SUBJECT MATTER OF THE PUBLIC INTEREST LITIGATION. 

7. From a perusal of the PIL writ petition available in the file and, in particular, the 

"points for consideration" at Pg. D, it appears that the issue in the PIL is the alleged 

constructions/cottages owned and constructed by R7, RB and R12 that lie within 

the no development zone. 

8. Under CRZ Notification 2011, the area upto 200mts from HTL on the landward side 

in case of seafront and 1 00mts cdong tidal influenced water bodies or width of the 

creek whichever is less is earmarked as "No Development Zone" (NDZ). 

IV. OBSERVATIONS. 

Compliance by R7 of demolition orders dated 28.01 .2010 and 12.10.2012. 

9. At the outset we proceeded to ascertain the demolition of structures by R7 Nalini 

da Rosa Fernandes in compliance of demolition orders dated 28.01.2010 and 

12.10.2012 issued by R3 Village Panchayat of Calangute, duly confirmed by the 

Hon'ble Supreme Court in SLP(C) No. 012032- 012035 I 2018. 0 C,1) 
..-~ C- .,--

'All GPS coo,dinate> we,e ,eco,ded using app GPS Lagge,, with accu~~­

_,, 

_.,,,.___,-
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1 0.As per available records, the order dated 28.01 .2()"1 0 was for demolition of 2nd floor 

of a G+2 structure3, while the second demolition order dated 12.10.2012 was for 

demolition of a G+1 structure and a swimming puol. 

11. We found that the said second floor of the building has been demolished. Likewise, 

the entire G+1 building and the swimming poql between the two buildings have 

been demolished and are not existing on site. Accordingly, the annexed DSLR plan 

does not show the said building and swimming pool. 

12. An inquiry report ofi:he Director of Panchayar aateci D7:i1.L(n8 foea m me Hon. 

High Court in WP No. 186/2018 was placed in our hands by R7. The said report 

confirms full compliance of the two demolition orders. 

13. Hence, we conclude that the two demolition orders of the Village Panchayat of 

Calangute dated 28.01.2010 and 12.10.2012 have been fully complied with by the 

R7 Nalini da Rosa Fernandes. 

Legality of structures within the No-Development Zone !NDZ). 

14. Next, we proceeded to ascertain the legality of the structures within the No 

Development Zone (NDZ) in the larger property under Sry no. 242/1 (except the 

parcel under Sry no. 242/1-B) as identified by the petitioners. The 200-meter line 

is marked in red color line in the annexed DSLR - prepared plan; the area to the 

west of this line falls within the NDZ. 

15. There are two ground-floor structures on the south-western side of the property, 

the first admeasuring about264 sq. metres containing eight rooms4, and the other 

admeasuring 80 SQ. metres havinq two rooms5. These were claimed bv R8 Shri 

Joseph da Rosa as belonging to him. He claims that these two cottages and three 

other cottages on the northern side (to which w0 shall advert later in the report) 

l..,UIIIJJI i::;t: iii::; Gu111111c:1 (.;iai e:::::;iauii::;ium-:ni. K.11own c:s ":St:avittw Cuiiages". The iirsi 

3 Identified as "G" on annexed OSLR rlan. 
4 Identified as "A:' on annexed DSLR plan. 
5 Identified as "Bn on annexed DSLR plan. 
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I structure6 admeasurinq 264 so. meters is shown on the DSLR survev clan: hence 

prima facie it appears to be existing prior to February 1991. The structure is seen 

in the background of first photograph at page 3:5, second photograph at page 36 

increase in the plinth area. RS Shri Rosa submitted a compilation of documents to 

the Authority alongwith cover letters dated 2 -1 .02.2020 and 24.022020, that 

includes copy of license issued by Municipal Council of Bardez dated 18.11.1970 

under no. 55 to Fr Mario Pires for construction of residential house and septic tank 

pertaining to this cottage structure. 

16. On perusal of the original DSLR survey plan ano municipal licence, we prima facie 

find that the said structure is authorized and con;3tructed prior to February 1991. 

17. The second structure7 is seen in the background of second photograph at page 34 

and second photograph at page 37 of the petition. RB produced construction 

licence of Gram Panchayat Calangute dated 28.06.1978 ref no. VPT/CAL/78-19/F-

13AC/404ll8 alongwith approved plan of a cottage with two independent lodging 

rooms issued to Fr Mario Pires. The licence was transferred in name of RB on 

20.06.1979. The structure on the approved plan t'3llies with the said structure. 

18. On perusal of the foregoing document, we prima facie find that the said structure 

is authorized and existing prior to February 199'i . 

19. The next cluster8 located largely within surve:y no 242/1-A comprises three 

__ Li, ____ _ _ _ ::.a.LL~------- ___ ._ ___ :LL:- r.:-r-.. Ann __ ,L _ _ _ J:_ __ l J"T'"'l ""T""J ____ --- - •-!·-- - _1 
\.,Ultta\:lc;:, 'IWlll I LY\IU I VVt 11;:, -CO:vl I, YVIU 1111 ,JV - I UV 11 l<;;U ,:;;:, II VII I I I I L.. I I icy QI C r..,1a11 I ICU 

by RB Joseph da Rosa as belonging to him and allotted house nos. 7 /28, 7 /2C & 

7/20 by the Village Panchayat of Calangute. Tha first cottage9 towards the West 

admeasures about 59 sq. meters, the second cottage10 admeasures about 59 sq. 

meters and-the third cottage11 towards the east c1dmeasures about 76 sq. meters. 

6 GPS Coordinates: 15°33'16.42" N and 73°45'10.37" E. 
7 GPS Coordinates: 15°33'17.61" N and 73°45'10.68" E. 
8 GPS Coordinates: 15°33'20.00" N and 73"45'11.24" E. 
9 Identified as "C:' on annexed DSLR !)Ian. 
10 Identified as "D" on annexed DSLR plan. 
11 Identified as "E" on annexed DSLR plan. 
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20. In support of leaalitv of the three cott.aaes. RB submitted the followino rlor-.11mAnt~· - - - - -
(a) Order of Additional Collector of Goa dated 10.04.1981 issued to Luis 

Antonio Jose S. Pires in Case no. RB/CNV/ILG/177/8012 alongwith 

11::t;t:::tJ)l IIU. 2.5 uctitHj i2.u6. jg8 I. 

(b) House tax receipts dated 10.07.1986 of house nos. 7/28, 7/2C & 7/20 

issued by Village Panchayat of Calangute for the years 1983-84, 1984-

85 and 1985-86. 

(c) Survey map issued by DSLR showing existence of the three structures. 

21. in aadmon to me toregomg, 1t appears that this Authority had exonerated R8 ot 

any violations with respect to the said structures in earlier proceedings. This 

Authority's decision under Item 6.8 (17) at the 681h Meeting (Sub-Committee) held 

on 19.04.2012 is reproduced below: 

(17) Mr. Joseph S. Rosa, Calangute. 
Sr.no. Name of Swvey no/ 

I Type of I Distance 
the occupier ViUag_e construction from HTL 

18 Mr. Joseph S. 242/1 Illegal construction Wrthin 50 
Rosa Calangute of cottage~ and metres 

illegaj excavation from HTL. 
for foundation 

copy of the reply to a Show Cause Notice (SCN) dated 23/10/2009; on 17/11/2009. 
He stated and submitted that the.structure is legal and old and encloses the copy of 
the Order Pc!SSed by the Addi. Collector in the year April, 1981; which was pennitted 
to reijularize the structure existing in the property bearing Survey No. 242/1 . He 
draws attention to the construction licence given bv Village Panchayat of Calangute 
dated 28/6/1978. He stated that the said licence stands transferred in his name in 
following year in 1979. He shown the details of the complaint and photos enclosed 
which he denies being the same. 
Decision: The GCZMA Members have perused the documents on record and have 
conclud.ed that prima face from the documents available it appears that there is no 
violation apparent on record which can be termed as violation in terms of CRZ 
Notffication this being the case SCN dated 23/1012.009 stands discharged. 

22. The aforesaid documents and Authority decision prima facie suggest that said 

cottages of RB Joseph da Rosa are authorized and were constructed prior to 

February 1991 . 

referred at paragraph 19 above. We were informed that it belongs to one John 

11 R8 claimed that bv this order. the convP.r;;ion of thl? lanrl whPrPnn thP i nrP<> rntt;i~pc wPr<> ho tilt w:,c "'8' il=:>ri?~i::I 

I 

13 GPS Coordinates: 15°33'19.34" N and 73"45'11.55" E. , .., . , --"96-<"" · -
after imposition of a ftne of Rs. 231.30/- ~ kt1 
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Joseph Pires (uncle of the respondents) residing in Canada. This structure is 

visible in the background of first photograph at page 33 of the petition, the same 

photograph being repeated at page 35. Although the DSLR survey plan of Sry no. 

242/1 ~ituw~ c:1 ~it u1,;iu,~ c:1i ihis iocaiion, we noiiceci a suosiarruai increase in its 

plinth area. The old structure shown on the survey plan appears to have been 

demolished and reconstructed, and the plinth extended about three-fold in the 

bargain. 

24. However, as the said John Joseph Pires is not arraigned c1s a respondent in the 

PIL ano merefore not present at the mspecnon, we could not verity the area and 

legitimacy of the extension to the original structure. Nevertheless, since it stands 

within the NDZ, we recommend that the Authority may inquire into the legality of 

this house structure and take appropriate action. 

25. Next, we inspected the G+1 structure 14 ad measuring about 222 sq. metres located 

behind/to the east of the house structure referred in the foregoing paragraph. The 

said RCC-framed structure15 was claimed by R7 Nalini da Rosa Fernandes as 

belonging to her and wherein she has her residence alongwith eight lodging rooms. 

26. R7 Nalini da Rosa Fernandes claimed she had approvals from competent 

authorities that confirm pre-existence prior to 1991, and produced the following 

documents alongwith her letter dated 10.02.2020 addressed to the Authority: 

(a) Conversion order dated 26.07.1977 no. RB/CNV/430ITT/303 issued by 

Collector of Goa for conversion of 3760 m2 of Sry no. 242/1 (part) for 

commercial purposes. 

(b} Construction licence of Gram Panchayat Calangute dated 27.06.1978 

ref no. VPT/CAU78-19/F-13AC/401/78 for construction nf hrn1sP. ~ml 

septic tank. 

{c) Certificate dated 07.02.1979 issued by Agnelo Mascarenhas, Civil 

Engineer, Caianguie cenifying vaiue or comptetlon ot civil wortcs ot tne 

said building having area of 277 m2. 

14 GPS Coordinates: 15°33'19.98" N and 73°45'12.85" E. 
15 Identified as "F" on annexed DSLR plan. 
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(d) Letter dated 16.12.1988 ref no. D818301ffCP.88/411 issued bv Goa 

State Committee on Environment con...,eying approval for reconstruction 

of existing building in Survey no. 242i"l at Calangute village. 

(c} 3u1v1:::y µic:ui i::;::;u~J uy Di1t:::l;iu1ait::: uf St:::iiit:::111t:::11i & i..cmci Recorcis 

(DSLR). 

27. This structure is shown to be existina as on March 1991 in the studv cond11e:tP.rl - -
by Remote Sensing Instruments (RSI) Hyderabad.16 Besides, it is also shown on 

the survey map issued by DSLR. 

28. On perusal of the foregoing documents, we prim a facie find that the said structure 

is authorized and constructed prior to February -i 991. 

29. The next structure indicated by the petitioners and claimed by R7 Nalini da Rosa 

Fernandes falls partly within NDZ and is identified as "G" in the annexed DSLR 

plan. This is a G+1 RCC-framed structure admeasuring about 405 sq. metres; the 

part falling within NDZ admeasures about 204 sq . metres. It is operating under the 

commercial name "Palm Grove Cottages". The sacond floor has been demolished 

.-:iie- ro.f.orro.rl in n...,_rli~r r"lo""lt+ "',F +5-.i:.r:" .,..,...,r'\_rf. 07 ,-_j_;.,.__,,..a -""'- L-..-.rJ. -----• .. -1- .r,_ __ 
....., ___ • .._..,.,_ ..... UI ""''"'"JI,_. t'"""'tt. Vl uu~ 1"-'t-"Vtl, .. l~I v1c.au1n ... u ... .,..," ltQY CltJt-'IVVQh:::> UUtll 

competent authorities that confirm pre-existenec prior to 1991, and produced the 

following documents alongwith her letter dated 10.02.2020: 

(a} Conversion order dated 26.07.1977 no. RB/CNV/430ll7/303 issued by 

Collector of Goa for conversion of 3760 m2 of Sry no. 242/1 (part) for 

commercial purposes. 

(b) Letter dated 02.02.1990 ref no. DB/4820ffCP-90/202 issued by Goa 

State Committee on Environment conveying approval for repairs and 

renovation of existing roof over second floor of Building "A" & "B" in 

Survey no. 242/1 at Calangute village. 

(c) Approved plan 17 for repairs & renova-don of existing roof over second 

floor oi 5uiiciings 'A and 'B' issued pursuant ro above letter. 

16 Remote Sensing Instruments Hyderabad, Technical Report of the Project on Consultancy Services ta Conduct 
Survey and Inquiry in CRZ III of Goa Coast; (2008) Map 13 Structure no. 278; Also see Pg. 105 of Report. 
Available at htto://czma.g:oa.gov.in/Re!)Orts/re!)orts.as~x 
.17 The approved p!ari points to existence of two buildings 'W ' and "B" at ·.:he location with a swimming pool in I§:? 
between. Building "B" and the swimming pool hav.e been demolished~ d ,:c·st.ing on site. ~ r-= 
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(d) Extract of resolution of Villaae Danchayat of Calanaute dated 

03.11.2018 Item no. IX J (99). 

30. A perusal of the boundaries described at Schedule I of the conversion sanad 

dated 26.07.1977 above confirms that the said building falls within the converted 

land. The approvals conveyed by then Goa State Committee on Environment point 

to orobabilitv of the sairi huildino heino in existRnr.A nrinr tn 1 ~~ 1 This strnr111n=~ is . .. - - . . . 

also shown to be existing as on March 1991 in the study conducted by RSI 

Hyderabad.18 The resolution of the local body thrnws abundant light on legitimacy 

or tne said structure. Inter a/la, while cons1denng the circumstances arising out of 

belated production of documents by R7 Nalini, they conclude that the structure 

was existing prior to 1991, that the documents contradict the previous complaints 

and allegations of violations within NDZ, and expressing their helplessness to undo 

the damage without permission of the Hon'ble Supreme Court, where apparently 

the litigation was resting at the time. 

31 . R7 has produced an RTI reply by this Authority dated 15.11.2018 whereunder the 

approvals granted to this and other structures were furnished, thus implying that 

she obtained the vital documents only in November 2018. 

32. ln view of the foregoing , we prima facie conclude that th.e said structure «G" is 

authorized and constructed prior to February 1991 . 

' 
33. The last structures in the NDZ are within a cluster19 that has an old house, a 

room of "Sea View Cottages". The old house is shown on the survey plan and there 

is no noticeable increase in its plinth area, Hence it appears to be pre-existing the 

CRZ notification. The other two structures are visible in the background of first 

photograph at page 34, and repeated at page 36. With respect to these structures, 

we did not find any specific complaint in the records. Besides, the petitioners did 

not identify these structures as being in violation of CRZ Notifications. 

18 See Note 16; Structure no. 297. 
19 GPS Coordinates: 15°33'18.57" N and 73°45'12.53" E. 

Page 8 of 10 

1206



Structure of R12 Smt Lalan Jacques. 

34. We now turn to the structure shown in the other photographs appended to the 

petition. The photographs at pages 38 to 40 are of a single structure2° claimed by 

R. i2 Smi Laian ja1,;qut;:s a:s ueio119ing io ri~r. ii cunsitiis oi a Z-:si1aµeti yroum:i fioor 

RCC-framed structure with nine rooms and Gl sheet roof on the first floor. It finds 

reference at paragraph 11 (3rd sub para) of the petition. It is shown as having been 

constructed between 1994 and 1998 in the RSi Report.21 However this structure 

falls wen outside the NDZ, being about 300 metres away from the HTL. 

:.10.Inc1dentally, Kts Josepn eta Kosa produced a document m ms compIIat1on oemg 

conversion order dated 26.07.1977 no. RB/CNV/430/77/301 issued by Collector of 

Goa for conversion of 9565 m2 of Sry no. 242/1 (part) to commercial purpose. On 

closer perusal of the said order, it transpired that it pertained to the eastern part of 

the property that includes the land whereupon which this structure stands. 

Apparent blatant violation within NDZ in neighboring property. 

36. Before parting, we bring to the notice of the Authority what appeared to us to be a 

1--,.,1_.., __ -4- .,;_1.....,-h-- -♦ f'D7 Pt.i-.f.:-&i __ ..,.;,.,._ , • .,:1-h;_ 4-h- t .. !&\7 t- - --:-~h-ri-.- _____ ....,..j' 1-
...,,u-..-~:.oH •. lfl"""fc.lU1rt,JiC 'ltutt ~-~ l"tVL.111"-""A'-'""''' ..... , .... I.II'""' I IIJ"'- ... 1..1 11w1::,1,...,v10•~ t-''""~'-'• ... J· IJI 

course of the inspection, we observed a hotel/resort adjoining the north-western 

boundary of the property under Sry no. 242/1 under the commercial name "Zin ho's 

Beach Resoi-r. It appears to stand in the property surveyed under no. 243/13 

and/or 243/13-A of village Calangute. We found a G+2 RCC-framed resort building 

in operation with swimming pool22 within approx 150 metres from the HTL. We 

could not ascertain sewage and waste disposal measures being undertaken by the 

occupant. 

37. Considering the magnitude of this development within the NDZ and the threat it 

poses to the fragile coastal ecosystem of the locality, we recommend an inquiry 

into the legality of the development within this property and take appropriate action 

by the Authority. 

io GPS Coordinates: 15°33'19.22" N and 73°45'16.03" E. 
21 See Note 16; Structure no. 296. 
22 Existence of swimming pool ascertained from Google Earth images. 
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38. lnsoection concluded at about 2.30om. 

V. FINDINGS AND RECOMMENDATIONS. 

28.01.2010 and 12.10.2012 have been fully C(.J,mplied with by the R7 Nalini da 

Rosa Fernandes. 

40. The structures within the NDZ of larger property under Sry no. 242/1 of 

village Calangute owned by R1 and RS indicated by the petitioner's during 

inspection prima iacie appear to be iegai anci existing prior w Fenruary i 9~i 

on basis of documents made available and other reference material 

accessed and cited by us. 

41. The structure claimed to be owned by R12 La.Ian Jacques is outside the NDZ. 

Besides, it appears to be built between 1994 and 1998 on land that was 

converted under LRC for commercial purposes prior to 1991. 

42. The apparent violation by Shri John Joseph Pires within the NDZ as set out 

.... .,.__...,.. • ..,...,h.r,. ~42 ---s...,rl 'lA """h.,..,.,.,.,,. ~•~n• a..,,.. i ...... ,,i.L'U"I in+...., 1,,,,.,., f,.h,.., Ac•j,,h_"".;ft, '"""rl 

...,~- ..... ~•-..... ■•-- _.,.. --··- - - _...,_,._ ~-----, -- ···"1-··-- ...... _ -, -·-,,, ,--·---~, -··-

appropriate action taken. 

43. The apparent blatant violation by owner of "Zinho's Beach Resort" within 

the NDZ in property under Sry. No. 243/13 / 243/13-A set out in paragraphs 

36 and 37 above may be inquired into by the Authority and appropriate action 

.L-•---
LQfi""ll• 

Submitted. 

\ ~ _,., 
S -~~-F·1· . av10 . oaqwm 11 

~ m er, GCZMA. 

Enclosure: DSLR prepared plan. 

*** 

~ -~.---
Sujeetkumar Mariapa Dongre 

Expert Member, GCZMA. 
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No.19/DSLR/Re- Cell/CRZ-Mapping /20/01 /;-;q~ 
~ . . 

Dated: 24/02/2020. 

V To 
The Member Secretary 
Goa Coastal Zone Management Authority, 

1 Floor, Pt. Deendayal Upadhyya Bhavan, Pudalik Nagar, 
Alto Porvorim~ Bardez-Goa-403 521. 

Sir, 

Sub: Site Inspection pe11aining to Survey No. 242/1 (part), 1-C of Village 
Calangute of Bardez Taluka. 

With reference to your letter No.GCZMAIH.C.M/PIL.W.P.4/2020/19-
• • - ~ • - • - - .. .. .. ... , - - ,_ .... - .... ... - 11 ... ~ .. • . .. • 1 1 • r 

:L.U/Uo/:L.4:LU ctateo 11/UL./ .. w.w, p1ease nna enc10sea nerewun Ult} pnULo c.;oJJy 01 

the proceedings of the site inspection along with 2 sets of plan in respect of 

S.No. 242/l(part),1-C of Village Calangute ofBardez Taluka, enclosed herewith 

Yours faithfully, 

C\ ., b 

~ 
(Domian~ Nazareth) 

Suptd. Of Survey & Land Records 
Panaji ..-Goa. 
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GOVERNMENT OF GOA 
DIRECTORATE OF SETTLEMENT & LAND RECORDS. 

PANAJI-GOA 

PROCEEDINGS OF SITE INSPECTION 

FILE NO:- 19/DSLR/Resurver Cell/ .._ f.? 2 - ,Vier /j-'.t.lJ / ? o / c 1 
DA TE: I --z, J ti 2-/ 2020 

__., 
::,uB: I) CKL qeHneation 

2) SuryeyJ.lvf~pping/ o.f sr.ructi:µe~ . , 
REF:- c7c-z./ -..: 1A H•;_.H/ · t. c. hJ f'· t.f 

I 

Village : G-'--L ... ,71.ki.f ,.?..- Taluka: r\..ct ·, cL ·1.-_____ 

' ,, { . ~( c,., TC ,..., II'. ~,:-. ' 

Parties Absent:-

Brief description of proceedings:-

i --
i' : L1..,,l \ ·, -c ) 

I 

.-• ;/~4 ' '( i < · • ' ) .. --,: .-1 . . 

•'1 ··U /o 6 /-2-i.,10 .:fi--. Jtjc/'-fJ 
urvey: 2r..,r2-/i Sub. Div. No._ \ _ 
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Directorate of Settlement and Land Records
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LEGEND:-LEGEND:-

FILE NO.19/DSLR/Re- Cell/CRZ-Mapping/20/01

New structure

Temporary Shed
THE LEGALITY / ILLEGALITY OF STRUCTURES  SHOWN ON THIS

PLAN IS NOT KNOWN AND THEREFORE THIS PLAN SHALL NOT

BE USED FOR ANY PURPOSE SUCH AS DEVELOPMENT OF 

STRUCTURES, REVENUE SURVEY MATTERS, OBTAINING LICENSES,

PERMISSIONS, CONVERSION OF LAND, ETC. THIS PLAN SHALL BE 

NOTE:-

USED FOR REFERENCE PURPOSE ONLY.

 in respect of S.No./ Sub Div. No.242/1(part),1-C of Village Calangute of Bardez Taluka.

as per the notice of site inspection of Member Secretary, Goa Coastal Zone Management Authority

 vide their letter No.GCZMA/H.C.M/PIL W.P 4/2020/19-20/06/2420 dated 11/02/2020
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Download Attachment
Available until 16 Dec 2025

Pushkar Sharma <pushkar2006sharma@gmail.com>

Re: Service of Reply on behalf of Respondent No. 2 in Appeal No. 82/2025 between
Sylvester D’Souza v. Joseph S Rosa & Ors.
1 message

Samridhi Jain <samridhi12318@gmail.com> 16 November 2025 at 23:23
To: fawia31@gmail.com, gczma gczma <goacoastalzone@gmail.com>
Cc: chaitanya dixit <dixitchaitanya2000@gmail.com>, Yuvraj Pratap Singh <ysyuvrajsingh4@gmail.com>,
Pushkar2006sharma@gmail.com

Sir/Ma’am,
With reference to the aforementioned matter, PFA herewith reply on behalf of Respondent No.2.

Click to Download
reply final nalini (2).pdf

0 bytes

Thanks & Regards,
Samridhi Jain,
Advocate on Record
Supreme Court of India
A-10, LGF, Lajpat Nagar- III,
New Delhi- 110024
Mob. 9890210579

On 16 Nov 2025, at 9:04 PM, Samridhi Jain <samridhi12318@gmail.com> wrote:

Sir/Ma’am,
With reference to the aforementioned matter, PFA herewith the copy of the Reply on behalf of Respondent
No.1.

<joseph rosa final reply.pdf>

Thanks & Regards,
Samridhi Jain,
Advocate on Record
Supreme Court of India
A-10, LGF, Lajpat Nagar- III,

11/17/25, 11:57 AM Gmail - Re: Service of Reply on behalf of Respondent No. 2 in Appeal No. 82/2025 between Sylvester D’Souza v. Joseph S Rosa…

https://mail.google.com/mail/u/0/?ik=665563966e&view=pt&search=all&permthid=thread-f:1848970439903166363&simpl=msg-f:1848970439903166363 1/2
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https://www.icloud.com/attachment/?u=https%3A%2F%2Fcvws.icloud-content.com%2FB%2FAXFsZsDdxeizZrhAYz5NuDXn_kDYAbgpG9VqM6w5vRG1-LQ3-GSiO2QS%2F%24%7Bf%7D%3Fo%3DAr3EJeypA8lI6mO3F54TT9vEHarqUWIEQTSkZEpqC6lC%26v%3D1%26x%3D3%26a%3DCAogSs7abS3szhJ7WjIzmEprw_OpIzj9ALfU-N2lzfgUaVISehD6ibTuqDMY-pmvwrIzIgEAKgkC6AMA_xsD9V9SBOf-QNhaBKI7ZBJqJxI7ZMXJ_QNEDGVLEYzS72inwrbKd9Ui5yUVfgDyImQCIUW1zEAXe3InPXuW3WPHpyqjKQ-s6VFBLeoy8G8kQV0wuSC41EhBW5gBbLTimTJK%26e%3D1765907614%26fl%3D%26r%3DC2223B8E-F744-4BF5-A9CB-D852B4390561-1%26k%3D%24%7Buk%7D%26ckc%3Dcom.apple.largeattachment%26ckz%3DF48CD9D7-6E77-4544-AC2A-FB33E3391FBA%26p%3D159%26s%3DXwpP6yddkBjT21JLvHdWEcI_2dU&uk=dkfBNleMiFpu1HpKsch2yA&f=reply%20final%20nalini%20%282%29.pdf&sz=48391051
https://www.icloud.com/attachment/?u=https%3A%2F%2Fcvws.icloud-content.com%2FB%2FAXFsZsDdxeizZrhAYz5NuDXn_kDYAbgpG9VqM6w5vRG1-LQ3-GSiO2QS%2F%24%7Bf%7D%3Fo%3DAr3EJeypA8lI6mO3F54TT9vEHarqUWIEQTSkZEpqC6lC%26v%3D1%26x%3D3%26a%3DCAogSs7abS3szhJ7WjIzmEprw_OpIzj9ALfU-N2lzfgUaVISehD6ibTuqDMY-pmvwrIzIgEAKgkC6AMA_xsD9V9SBOf-QNhaBKI7ZBJqJxI7ZMXJ_QNEDGVLEYzS72inwrbKd9Ui5yUVfgDyImQCIUW1zEAXe3InPXuW3WPHpyqjKQ-s6VFBLeoy8G8kQV0wuSC41EhBW5gBbLTimTJK%26e%3D1765907614%26fl%3D%26r%3DC2223B8E-F744-4BF5-A9CB-D852B4390561-1%26k%3D%24%7Buk%7D%26ckc%3Dcom.apple.largeattachment%26ckz%3DF48CD9D7-6E77-4544-AC2A-FB33E3391FBA%26p%3D159%26s%3DXwpP6yddkBjT21JLvHdWEcI_2dU&uk=dkfBNleMiFpu1HpKsch2yA&f=reply%20final%20nalini%20%282%29.pdf&sz=48391051
https://www.icloud.com/attachment/?u=https%3A%2F%2Fcvws.icloud-content.com%2FB%2FAXFsZsDdxeizZrhAYz5NuDXn_kDYAbgpG9VqM6w5vRG1-LQ3-GSiO2QS%2F%24%7Bf%7D%3Fo%3DAr3EJeypA8lI6mO3F54TT9vEHarqUWIEQTSkZEpqC6lC%26v%3D1%26x%3D3%26a%3DCAogSs7abS3szhJ7WjIzmEprw_OpIzj9ALfU-N2lzfgUaVISehD6ibTuqDMY-pmvwrIzIgEAKgkC6AMA_xsD9V9SBOf-QNhaBKI7ZBJqJxI7ZMXJ_QNEDGVLEYzS72inwrbKd9Ui5yUVfgDyImQCIUW1zEAXe3InPXuW3WPHpyqjKQ-s6VFBLeoy8G8kQV0wuSC41EhBW5gBbLTimTJK%26e%3D1765907614%26fl%3D%26r%3DC2223B8E-F744-4BF5-A9CB-D852B4390561-1%26k%3D%24%7Buk%7D%26ckc%3Dcom.apple.largeattachment%26ckz%3DF48CD9D7-6E77-4544-AC2A-FB33E3391FBA%26p%3D159%26s%3DXwpP6yddkBjT21JLvHdWEcI_2dU&uk=dkfBNleMiFpu1HpKsch2yA&f=reply%20final%20nalini%20%282%29.pdf&sz=48391051
https://www.icloud.com/attachment/?u=https%3A%2F%2Fcvws.icloud-content.com%2FB%2FAXFsZsDdxeizZrhAYz5NuDXn_kDYAbgpG9VqM6w5vRG1-LQ3-GSiO2QS%2F%24%7Bf%7D%3Fo%3DAr3EJeypA8lI6mO3F54TT9vEHarqUWIEQTSkZEpqC6lC%26v%3D1%26x%3D3%26a%3DCAogSs7abS3szhJ7WjIzmEprw_OpIzj9ALfU-N2lzfgUaVISehD6ibTuqDMY-pmvwrIzIgEAKgkC6AMA_xsD9V9SBOf-QNhaBKI7ZBJqJxI7ZMXJ_QNEDGVLEYzS72inwrbKd9Ui5yUVfgDyImQCIUW1zEAXe3InPXuW3WPHpyqjKQ-s6VFBLeoy8G8kQV0wuSC41EhBW5gBbLTimTJK%26e%3D1765907614%26fl%3D%26r%3DC2223B8E-F744-4BF5-A9CB-D852B4390561-1%26k%3D%24%7Buk%7D%26ckc%3Dcom.apple.largeattachment%26ckz%3DF48CD9D7-6E77-4544-AC2A-FB33E3391FBA%26p%3D159%26s%3DXwpP6yddkBjT21JLvHdWEcI_2dU&uk=dkfBNleMiFpu1HpKsch2yA&f=reply%20final%20nalini%20%282%29.pdf&sz=48391051
https://www.icloud.com/attachment/?u=https%3A%2F%2Fcvws.icloud-content.com%2FB%2FAXFsZsDdxeizZrhAYz5NuDXn_kDYAbgpG9VqM6w5vRG1-LQ3-GSiO2QS%2F%24%7Bf%7D%3Fo%3DAr3EJeypA8lI6mO3F54TT9vEHarqUWIEQTSkZEpqC6lC%26v%3D1%26x%3D3%26a%3DCAogSs7abS3szhJ7WjIzmEprw_OpIzj9ALfU-N2lzfgUaVISehD6ibTuqDMY-pmvwrIzIgEAKgkC6AMA_xsD9V9SBOf-QNhaBKI7ZBJqJxI7ZMXJ_QNEDGVLEYzS72inwrbKd9Ui5yUVfgDyImQCIUW1zEAXe3InPXuW3WPHpyqjKQ-s6VFBLeoy8G8kQV0wuSC41EhBW5gBbLTimTJK%26e%3D1765907614%26fl%3D%26r%3DC2223B8E-F744-4BF5-A9CB-D852B4390561-1%26k%3D%24%7Buk%7D%26ckc%3Dcom.apple.largeattachment%26ckz%3DF48CD9D7-6E77-4544-AC2A-FB33E3391FBA%26p%3D159%26s%3DXwpP6yddkBjT21JLvHdWEcI_2dU&uk=dkfBNleMiFpu1HpKsch2yA&f=reply%20final%20nalini%20%282%29.pdf&sz=48391051
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Mob. 9890210579

11/17/25, 11:57 AM Gmail - Re: Service of Reply on behalf of Respondent No. 2 in Appeal No. 82/2025 between Sylvester D’Souza v. Joseph S Rosa…
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